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LOK SABHA DEBATES

LOK SABHA

Friday, August 27, 1976/Bhadra 5, 1698
(Saka)

—

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Export of Processeq Vegetables and
Fruits

*243. SHRI D. D DESAI: Will the
‘Minister of COMMERCE be pieased to
state;

(a) whether India has achieved
great succesg in exporting preserved or
processed vegetables and fruits as also
livestock to Persian Gulf countries;

Live animals . . .
Processed fruits . . .
Processed vegetables . . . .

2

(b) if so, the facts thereof; and

(c¢) whether Government expect fur-
ther improvement in this regard and
propose to help these industria]l units
to increase their exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(h) A statement is placed on the
Table of the House.

t¢) Yes, Sir,

Statement

Export of live animals, processed
fruits and processed vegetables to Abu
Dhabi, Bahrain, Dubai, Kuwait, Gman,
Qatar, Saudi Arabia, Muscat, Yemen
Aram Republic, Lebanon, Iran, Iraq
and Jordan during 1973-74; 1974.75
and April-December. 1975  are a8
under:

V'aluc in Rs. Lakhs

1973-74  1974-75  Aprii-Dec.
1975

‘a

44 1.04 13-71
. . 35 ¥ #6:03 15522

26-77 38-63 6o-13

63-¢9 125-70 189:06

1668 L.S.—1
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SHRI D D DESAI' The hon Min-
ister has seen that exports have gone
up by nearly 400 per cent during the
last two years I would request Bim
to say whether the industries are being
provided with tin plates, banking faci-
lities and credit facilities in respect of
which the Export Promotion Counc.l
bas already written to the Mtmstry
and to the Reserve Bank, and also
shipping accommodation for transport
of fresh fruits and vegetables as also
processed fruits and vegetables in res-
pect of whHich there has neen some
hesitation on the part of certa n liners
in accepting cargo

SHRI VISHWANATH CRATAP
SINGH Regarding tin plates for the
industry, as part of the replenishment,
we allow packing material to be 1m
ported Ag mentioned by the hon
member, due to the sudden spurt n
our exports, there was a shgriage of
this tin material for packaging, be-
cause SAIL 1s the canalising agency
The matter has been taken uyn with
SAIL

With regard to shipping and bank-
ng, we on our part are in consultation
with the shipping ministry There are
sometimes difficulties for perishable
goods to be exported ‘This matter .s
under constant review and overnment
will take a decision on merits

SHRI D D DESAI Acute shortage
of water and drought conditions exist
n many countries and so the supply 1n
many of the countries 1s scarce India
has plenty of water Would not the
ministry consider taking steps to see
that the grand opportumity offered to
this country to enter in a big way 18
utilised by the prowision of the need-
eq facilities? I want to know whether
specific arrangements woul be made
to cater to the large requirements

SHRI VISHWANATH PRATAP
SINGH It is true that due to shortage
of certain edible items, we had an
opening m the market and steps were
taken by the government to take ad-
vantage of the situation a sales team
was sent in May 1976 to the gulf
countries For canned items for which
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sugar is required, sugar 1s provided at
levy price Other facihties such as
railway freight concession, cash com-
pensatory support to take care of duty
imposed are given The hon Member
18 aware of various items on which
these are given Quotas for sheep and
goats have been increased consider-
ably, last year it was 30,000 and now
1t 1s two or four lakhs, 1t 13 in lakhs,
buffaloes which were not exported till
now have been allowed to be exported
from 31 5 1976

SHRI K LAKKAPPA We are hav-
ing a flourishing market 1in the Gulf
countries 5o far as processed fruits and
vegetables are concerned But infra-
structure has to be developed for grow-
ing more vegetables and processing
them in places like Bangalore in south-
ern India Difficulties are felt due to
lack of transport facilities and other
infra structure for export, fruils and
vegetables have been stagnatine What
steps have been taken by thr Mime-
try to see that those facilities are pro-
vided especially 1n places like Banga-
lore 1n Karnataka state”

SHRI VISHWANATH PRATAP
SINGH We did recewve reports regard-
ing accumulation of handloom gar
ments and requesting help 1n arr
freight and facilities for transport by
air We have not received uny report
of accumulation of fruits and veget.
ables due to lack of transport

SHRI RAM GOPAL REDDY May I
know whether while the transporting
animals any death occurred during
transit” Secondly the value has gone
up to Rs 188 crores Isit because the
price has gone up or is it because we
have exported more quantities?

SHRI VISHWANATH PRATAP
SINGH We have no confirmed reports
about death of livestock It may be
seen that compared to last year, there
1 a growth of 13 times this year—
from Rs 104 lakhs in 1974.75 to Rs
13 71 lakhs during April-December this
year
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SHRI DHAMANKAR: May I know
whetlier the government is aware of
the fatt that huge stocks of onion are
lying ang they are getting spoiled, par-
ticularly in Nasik district of Maha-
rashtra, du® to want of proper facili-
ttes and encouragement for export?

SHRI VISHWANATH PRATAP
SINGH: The question relates to ) re-
served and processed food and veget-
ables. So far as dehydrated onion ex-
ports are concerned, they increased
from Rs. 16 lakhs in 1973-74 to Rs. 84
lakhs 1n 1974-75. However, there has
been a little fall in 1975-76.

Tea Plantations in West Bengal and
Assam

*245. DR. RANEN SEN: Will the
Minister of COMMERCE he pleased to
state:

(a) whether in 1975 ang upto 1976
July the tea export has considerably
improved;

BHADRA §, 1898 (SAKA)
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(b) it so, the facts thereof;

(¢) the steps Government have taken
to improve tea plantations in West
Bengal and Assam;

'(d) whether Government have
given any financial aid to sick tea
gardens 1n West Bengal and Assams
and :

(e) if so, the facts thereof?

THE MINISTER OF COMMERCE
(PROF. D P. CHATTOPADHYAYA):
(a) to (e). A statement is laid on the
Table of the House.

Statement

(a) ang (b). Export earnings from
tea have considerably increased dur-
ing the last two years as a result of
improvement in unit export values as
will be evident from the following:—

Year

Quantity Value Unit
(M. Kgs.) (Rs./ Price

1973 . . . . . - .
1974 . - . . . . .
1975 . . . . . . .

1976% . . . . . . .
an.-June)

1978 (Jan.-June) . . . . .
#Provisional.

crores)  (Rs./Kg.)
. . 188- 19 14271 758
. . 20591 18881 9°17
. . 218-10 24463 11°23
. . 76° 54 89-32 1167
§ . 83-99 92° 31 10°99

(c) Since 1960-61 Tea Board 18 ope-
rating a number of financial assistance
schemes for the development of tea
industry all over India. The Schemes
include Plantation Finance, Tea Ma-
chinery & Irrigation Equipment Hire
Purchase, Replantation Subsidy and
the recently introduced rejuvenation

subsidy scheme which 18 applicable to
hilly areas only. The Tea Board also
looks after supply of inputs like fert:-
liser, pesticides, weedicides, coal, fur-
nace oil etc. in required quantities to
tea gardens. Training facilities are
available at the Tea Research Station
to which the Tea Board makes annual
grant. The Board also gives financial
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assistance fo the Assam Agricultural

University to run a special course on
iea,

(d) ang (e). The Tea Act, 1953 has
been amended to enable the Govern-
ment to take measures with g view to
rehabilitating sick and closed tea gar-
dens. The process of identification
and collection of information in res-
pect of tea estate which can be consi-
dered for investigation/take-over has
been initiated ang the action for re-
habilitation as necessary will be deter-
mined in terms of relevant provisions
of the Tea (Amendment) Acz 1976.

DR. RANEN SEN: Before putting my
supplementaries, T would draw your
attention to part (d) of my gquestion,
"mamely, whether Government have
given any financial aid to sick tea gar-
dens @tc. The reply is, “The Tea Act
has bee® amended to enable the Gov-
ernment te take measures..” ete. I
want to know what steps they have
taken to help tie sick gardens.

~

PROF. D. P. CHATTCRADHYAYA:
The Tea Board is operating several
development schemes and all “tmlgs
being equal the more deserving units,
i.e, sick units are entitled to tea plan-
tation finance scheme, replantation
subsidy scheme, modernisation of the
factories and also for improving the
service quality of the existing factories.
We also give assistance for rejuvena-
tion, pruning, etc. From the tea plan-
tation finance scheme, we have given
Rs. 635 lakhs assistance to 148 units in
Assam and Rs. 246 lakhs to 68 units
in West Bengal. Under the tea machi-
nery and irrigation equipment hire
purchase schemes we have given as-
sistance to the tune of Rs. 650 lakhs
to 324 units in Assam. We have given
Rs. 420 lakhs to 220 units in West Ben-
gal, Under Replantation Subsidy
Scheme, 964 assistance applications
have been cleared in Assam. That
shows that we are giving help. All
the help does not necessarily go to the
sick units, but as I said, sick units de-
serve more and their claims are taken
care of.

AUGUST 27, 1974
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DR. RANEN SEN: We find from fh
statement that since 1973 amwards, the
quantity of éxport is growing, the
value is growirig and the anit price is.
“also increasing, but still many gardens
in West Bengal and Assam have fallen
sick. Has the government gori info.
the reasons for thig?

PROF. D, P. CHATTOPADHYAYA:
As I have already said, and as the Hon,
Member has also poinfted out, our
quantity of export ha¥ gene up from
205 million kg in 1974 t¢ 218 :nillion
kg in 1975, our export earnings from
Rs. 188 crores in 1974 to Rs. 244 crores
in 1975 and unit value realisastion from
Rs. 8.17 per kg in 1974 to R& 11.22 per
kg in 1975. The question is why even
then some gardens have fallen sick, I
would like to say that all gardens are
obviously not sick. When =z survey
was carried out by the Tea Bgard in
July 1972, about 125 units® ciaimed
themselves to be sick. Sometimes they
claim to be sick in order to Bmcome
eligible for some assistance. Though
they all claim to be sick, all of them
are not necessarily sick. A subgsgy
enquiry, carried out at our initiztive
in 1975, indicates that 43 units, an@.not
125 as claimed by the industryy, are
evther sick or closed, 17 in Assamand
96 In West Benga. The main reasons i
are: over- capltahsa'ﬁan poor ldBbur
management relations, misapplication
of funds, unscientific’ agricu
practices etc.

DR. RANEN SEN: The production of
tea has increased and the price has
gone  up very high. In the Calcutfa
auctions very recently one kilogram of
of Darjeeling tea was sold at Rs, 209,
In spite of that, the Darjeeling tea-
gardens are the worst sick or in the
worst position. Taking advantage of
this boom in the tea industry, certain
unscrupulous people are firying to
capture the tea plantations. For exam.
ple, the Assam Frontier Tea Estate
which is a Sterling Company, has ten
Now certain companies
are trying to grab these tea gardens,'.]
and the Assam Tea Corporation run
by the Assam Government, was not




9 Oral Answersg

alloweq to take over these tea gardens.
Many such examples can be given in
West Bengal also. May I know whe-
they the Government are aware of
these transactions in the tea jlanta-
tions by which the smaller guys are
eaten by the bigger guys?

PROF. D. P. CHATTOPADHYAYA:
I have myself stated that one of the
reasons for the sickness evidert in the
tea vlantation industry is mismunage-
ment. We have to see how ‘0 prevent
or munimise the sickness in the in-
dustry. Regarding smaller ang bigger
guys, if managerial competence, finan-
cial capability and other things are
equal, we always have preference for
smaller guys. If a puhlic cector cor-
poration or a co-operative society is
interested 1o purchase some tea gar-
dens, other things being equal, prefer-
ence would be given to it.

SHR] KRISIINA CHANDRA HAL-
DER: The Minister 1n his reply has
stated that more and more tea gar-
dens are becoming sick due to mis-
management etc. Tea 1s one of the
best foreign exchange earners in the
country. So, I would like to know
whether Government is going to trke
over or nationalise these tea pardens.

MR, SPEAKER: 1 think that should
not be raised during the Question
Hour. It is a question of policv, You
know the answer. You can ask for in.
formation.

SHRI KRISHNA CHANDRA HAL-
DER: May 1 know whether Govern-
ment is going to take penal measures
against those who exploit these gar-
dens in a haphazard and unscientific
manner?

PROF. D. P. CHATTOPADHYAYA:
In respect of the gardens that we pro-
pose to take over, unless the docu-
ments seized are scrutinised we cannot
say whether they have gone wrong
and to what extent, because it will be
saying something offhand, and that
will not be fair. We are not very
kind and lenient fo them. What is
more, T have said on more than ore
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occasion before the House that these
gardens will never be given back to
the people who are found to be res-
ponsible for making them sick.

SHRI B. K. DASCHOWDHURY: So
many measures have been taken by
the Commerce Mimstry and the Tea
Board, Sut the evils of the tea gardens
and plantations are not being removed,
with particular reference to Darjeeling
tea. Darjeeling tea is a prestigeous
tea in the world. but the tea planta-
tions in Darjeeling are the worst
sufferers in the world. I would like to
know from the hon. Minister whether
1t 1s a fact that the Darjeeling tea la-
bourers are getting lesser in compari-
son with the tea garden labourers of
other areas and whether it is also a
fact that the production per hectare in
the Darjeeling plantation areas is
much less? In view of this, may I
know what further incentive the hon.
Minister is going to contemplate for
mmprovement of the tea plantations in
the Darjeeling area?

PROF. D. P. CHATTOPADHYAYA:
1 find that the yield per hectare is
going up in Assam and in West Ben-
gal.

SHR! B K. DASCHOWDHURY: In
Darjeeling?

PROF. D. P. CHATTOPADHYAYA:
We do'not have district-wise break.up
just now but State-wise.

SHRI B. K., DASCHOWDHURY:
Darjeeling teas are separate.

PROF, D. P. CHATTOPADHYAYA:
He is a Member of he Tea Board, and
in many respects he is more informed
than I am.

In Assam, in 1972 the per hectare
yield was 1,288 kg. In 1973 it went
up to 1,360 and in 1974 to 1416. In
West Bengal, in 1972 it was 1,226 kg.
Next year it went up to 1,241 and the
next year to 1,338. So, it is going up.
Darjeeling is a very prestigeous tea.
Some people are fond of good tea and
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#o0d favour, go they take it ‘There
in no discrimination so far ag policy ia
concerned. Labour, as you will ly
remember, rests with the State Gov-
ernment.

Recrultment Rules in Banks

*247. SHRI P R SHENOY Will the
Minister of REVENUE AND BANK-
ING be pleased to state

(8) whether there are no unilform
ileg of recruitment in the nationalised
banks; and

(b) it so, whether Government pro-
pose to frame umiform rules for re-
cruitment in banks?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE) (a) and
(b) A statement 18 laid on the 1able
of the House.

Statement

(a) and (b) Tbe staff in the Natio-
nalised Banks in broadly of - 2stego-
ries—Officers, clerical and subordinate
The recruitment for officer staff is
done 1n the banks on an all India
bams, after calling for applications
through advertisements in newspaspers
and candidates are selected after a
written test and an interview Clen-
cal recruitment 15 generally done on a
regional basis after notifying the va-
cancies to the Employment Exchange
and also simultaneously issuing local
adverisements for the recruitment
The selection of candidates for clerical
posts is mmade after a written test fol-
lowed by an interview of the candi~
dates who qualify in the written test.
Recruitment to the subordinate staff 18
through the Employment Exchanges.
While recruitment procedure jin broad
terms are similar, there are vana-
tiong in rule; among the banks re-
garding the age, qualification and

standards as well as the
eiactign process preacribed for re-

Aﬁuua‘r I, 1978
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R . o which
among other things.was, atiped to ge-
vigw the existing, arrangemenis elat-
ing to recruitment and manpower
planning in the banking industry.has
in its report recommended the aetting
up of a statutory common recruitment
sgency to be called the “National
Banking Service Commission’ with
membership, functions, etc. on the
lines of the Union Public Service Com-
mission for recruitment of sta® in
public sector banks both at the clerical
and junior officers level. It has also
recommended the adoption of certain
uniform procedures relating to the
sources of recruitment, guahfication
including age and other eligibility eri-
teria and the selection process.

In pursuance of the recommendation
of the Banking Commission, the Bank-
ing Service Commission Act has al-
ready been enacted After the setting
up of the Banking Service Commis-
sion shortly, standardised procedures
for recruitment in public sector banks
will be 1ntroduced

SHRI P R SHENOY In some of
the nationalised banks vacancies are
fllled up without any advertisements,
and 1n some others there are adver-
tisements but the vacancies are filled
up ignoring the advertisements made
by them In view of this, may I know
whether there is any proposal to give
suitable dqirections to the Banks to
make proper advertisements before
filling up the vacancies?

SHRI PRANAB KUMAR MUKHER-
JEE So far as the direction and the
general guideline is concerned, it is al-
ready there But if any particular
Bank is at fault we shall have to look
into it In fact, in this connection, I
would lke to mentign that some of the
“an Members havé drawn our atten-
tion tp certain irregularities in respect
of some Banks. We are already look-
ing into the matter.

aﬁiur.g SHENOY: 1 can tr'ig to
the potice of The Hovernment st lesst
one Bank, the Syndicate Bank, which
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duin my contituency. It is not adver-
tising the poats in all cases.

Secondly, in some Banks, for gleri-
cals posts, the SLCs are appointed; in
some other Banks, for clerical posts,
only graduates are appointed and in
fomia Banks, only those who bave
fajleqd in SLC can apply for atten-
dent’s post. If they pass SLC, they
cannot epply for attendant’s post.
May I know whether the Govern-
ment has given suitable instructions
in this regard?

SHRI PRANAB KUMAR MUKHER-
JEE: Prior to nationalisation, various
Banks had their own recruitment rules
and procedures and they laid down
various qualifications for different ca-
tegories of posts. In order to Lring
uniformity, we have already proposed
the Banking Service Commission
which 18 going to be established short-
ly. ] do hope that the Banking Ser-
vice Commission will take care of
bringing uniformity in regard to re-
cruitment of clerical and officers posts.
In the meantime, whatever instruc-
tions are necessary, they are »lready
there. As 1 said, if any particular
Bank does not comply with the ins-
tructions, that will be looked into.

ot wamr fas ‘waw’: asira-
Fq &ni ¥ agret &Y foor ¥ qWA
Ny & fagre & Ty ¥ syaw
? 5 fom T w1 AxSifaw sorw
T ¥ 72 S@ usw ¥ Al WY
qETY T AT § ¥ 3 WY oNE

4%\ & snaAr wgen g B owena 1

T 2 & q&f T S FF wwTH

3 W ww 4 ¥ wgt X wiy

Wit W Y 7o Ay sy, W W
falw s W a1 @ §7?

SHRI PRANAB KUMAR MUKHER.
JRE: K is already in the instructions
which we have issued in consultation
with the Reserve Bank as per the re-
commeridations of the Banking Com-
pisslon. As the hon. Member has

mentioned, there may be gpome irregu-
1srities. I do admit and I do not Zule
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out the pemsibility that some Banks
might not have followed the instrue-

tiens. Whenever these things come to
our notite, we look into them,

ot fingfe fm @ g
AE ¥ wwaL g § Ay
¥ wnfedi w age W<
s qataew, wifrafeem it

4%

T
EL
&t

i-

w! WY gy asEd et st oofr
§ 1 % ow drw waawe § &6t W
R P & qarg Jww de, S0
v Wit Rz &5 41 Rz &5 @
aE & FORTT o1 § 1 Wit AT %7
S Awwareiva gwr & & oo
g g fr W wORIT X9 wRRy

¥ wft frrad a7 wght § o
fo wmw wie W s A
Y X wEw AW o6 agre

»3

Qv Ay gwr @ ag dwrd wawc
® G FT At ¥ SrAer gt
g 5 s o™ g ¥ ®Tos@
wT o8 ?

SHRI PRANAB KUMAR MUKHER-
JEE: So far as the recruitment ms.
tructions are concerned, as regards
officers, they are to be recruited on an
All-India basis, as regards Class III
posts, 1t 15 done through regional basis
and as regards subordinate staf?, it is
usually done through Employment Ex-
changes. The defects jin recruitment
which the hon. Member has mention-
ed will be taken care of as soon as the
Banking Service Commission sterts
functioning.

‘Earn While You Learn’ Scheme of
NTO for Students

4+
*252. SHRI BIBHUT: MISHRA:
SHRI P, GANGADEB:

Will thé Milister of COMMERCE be
-ploased to ptaté:
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(a) whether for the first time the
National Textile Corporation, a pub-
lic sector corporation 15 introducing
“earn while you learn” for the needy
Univermity and College students
during coming academic year; and

(b) 1t so, to what extent College
students have takep advantage of the
acheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(a) Yes, Sir

(b) Twenty-one students have parti-
cipated in the Scheme so far

ot fagfa fost o &% 3 A
wigmr g & wnn oAREIT @@ WA
s g w4 Foar 31 Jfs d9T
T grdz dweT T AT mi@rAY ¥
w9 wTAT AEdr € A Ay fwa
g § tPRTEA & wEn @ g
g am + fawdt ™
Asar ¥ @ SIMT O ATEY L,
o1 wqr gTHEIC I B FAL €W A
feqm FreE@ & ¥R fewy ¥ A
¥ wrk arwar aAr W g o w7

SHRI VISHWANATH PRATAP
SINGH ‘This 15 a specific question
about NTC 1 can answer about the
scheme 1n the NTC

ot feqw fam WU WA @@
¢ fm JY fanit & <1 2xwerga faw
afr g, o w1 ag *® frodaar w6
qras ar qna ¥ g7 dAear i
®W S5 ®t ghewr O agd, ar
¥aw Sw o4t & wea frarfqar &

@ 7y gl @ Sy

SHR] VISHWANATH PRAIAP
S8INGH The scheme relates to insti-
tutiong There are two schemes ope-
rating in the NIC. One is on a daily
rate basis where the students can earn
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Rs. § per day Ny werking for two hours
only, for this scheme, the bovs are re-
commended through the institutions
where they are studying, the demgnat.
ed officer under the scheme has to be
appointed by the institution, and the
names of boys are channelled through
him Care 18 taken that only boys
who are really needy are recruited,
and for that sake, a monthly income
ceilling of the parents has “een fixed,
also 1t has been taken care that the
Scheduled Caste and Scheduled Tribe
sludents get about 20 per cent The
other scheme 1s on a commission basis
where a student, if he gives a guaran-
tee or the cash deposit, can take the
produtes of the NTC and he will be
getting eight to ten per cent commms-
sion on the volume of sales

Nt fegfe faw w0 owgRT R
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SHRI P. GANGADES: In order fo0
be clegr, I would ‘¥ike to ask the LMin-
ister as to what is the cost involved
per student who seeks to pursue stu-
dies slong with employment and how
it is proposed to be met and whether
any subsidy, which is a real financial
aid, will be given by the Government
to encourage this laudable scheme. If
I may ask further, I would like to
know whether these students, after
Jearning, will be absorbed by the NTC.

SHRI VISHWANATH PRATAP
SINGH: It is not a question of cost
involved. Under the scheme, the ex-
isting students who are studyng in
various institutions, i1f they want to
earn, can take the NTC products and
sell them, and they would, either on a
commussion basis or on a raily basis,
get remuneration.

SHRI P. G MAVALANKAR: The
Minister has given some details about
two schemes which, he says, are in
operation. May I know whether there
are only two schemes or more than

MR. SPEAKER: Two—he said.

SHRI P. G. MAVALANKAR: He
said that there are two schemes which
are operated for ‘Earn while you learn’
students, I want to know whether
there are more than two schemes and
since when these two schemes have
been implemented.

MR. SPEAKER: There are two types
of a scheme.

SHR] P. G. MAVALANKAR: I want
to know further since when they are
being implemented and whether they
are being publicised 1n all colleges and
universities, particularly, in areay
where NTC have mills under their
jurisdiction and may I also know a8 to
why the number 18 so small—a just 27?

SHRI VISHWANATH PRATAP
SINGH: Since the last two months
these schemes are being implemented.
There are only two schemes under ope-
ration by the NTC, A small booklet
cantaining the particulars of the
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scheme as also application forms hus
been circulated to various institutions,
universities and colleges,

MR. SPEAKER: Shri Ram Bhagat'
Pawan—not here.

Shr1 S. A.
absent

Muruganantham—also

Shr: Rajya Xulkarni,

Guidelines on Ex-Gratia Payment in.
lieu of Bonus

*265. SHRI RAJA KULKARNI:
Will the Minister of FINANCE be
pleased to state;

(a) whether guidelines issued by
the Bureau of Publx Enterprises.
on 1st October, 1975 for non-compe-
titive public sector enterprises for
ex-gratia payment upto 10 per cent
in lheu of profit sharing bonus, cover
Tarapur Atomic Power Station;

(b) whether the Ministry of Fin-
ance 1ssued such directive on the
basis of the above mentioned guide-
limes for drownward revision of the
existing scheme of incentive bonus
bringing the earnings to 10 per cent
in Tarapur Atomic Power Station;
and ,

(c) whether such instructions de-
fine incentive bonus to be paid only
on basic pay insteagd of the existing
methog of payment on total wages?

THE MINISTER OF FAINANCE
(SHRI C. SUBRAMANIAM;: (a) to
(c). Guidelines issued by the Bureau
of Public Enterpriseg supply only to
Central Public Enterprises and not to
departmental undertskings like Tara-
pur Atomic Power Station, Nor has
any direcfn been issued by the
Ministry of Finance in respect of pay-
ments to employees of this unit. The
Atomjc Energy Commission itself
have laig down the policy for pay-
ment.of bonuseg to itl_ employees, con--
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.sistent with Government’s general
_policy of rationalisation of emoluments
_in different sectors.

SHRI RAJA KULKARNI: It is
:good that the Minister has made it
<clear that the Finance Ministry has
'mot issued any directive to the Tara-
pur Atomic Power Station to revise
‘the existing scheme of incentive
“bonus. But the fact remaing that the
authorities have taken a step unila-
“terally for which the klame is put on
:the Finance Ministry,

I am connected with it as an adviser
wof that Union. There are thcusands
of employees. There is a productivity
bonusg schemle. There ig no profit-
:sharing bonus scheme. There was an
ragreement which expired on the 31st
"March 1976. On 1st April Presidential
declaration came announcing a uni-
“lateral scheme for downward revision
.of thla productivity bonus as well as
~changing the concept of even ‘pay’
~under bonus.

Now I would like to know whether
~the action taken by the Tarapur Ato-
mic Power Station management is
~consistent with the policy of the Fin-
ance Ministry and if it is not consis-
“tent, will the Finance Ministry kindly
inquire into it and issue a broad ad-
-vice to them that this is not consistent
with the policy of rationalisation of
~emoluments?

SHRI C. SUBRAMANIAM: I am
not conversant with the affairs of the
‘Atomic Energy Commission. They
function on their own and they do not
come under the jurisdiction of the
Finance Ministry as far as these mat-
ters are concerned.

SHRI RAJA XKULKARNI: Since
the Burkau ig under the Finance
Ministry, it is responsible for any
changes in the service conditions that
take place. The Ministry has called
it a Departmental undertaking ang not
-a public sector ‘und{ertaking.

May we -kndw if the employees of
a departmental undertaking wpo are
.covered under the Industrial Disputes
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Act and who enter into an agreement
for a period of three years, are cover-
ed by the service rules of SRs ¢r the
standing orders under the Industrial
Disputgs Act? We would like to
know what exactly is the status of the
workers in such departmental under-
takings? Will the Finance Minister
kindly clarify?

SHRI C. SUBRAMANIAM: Perhapg
the Labour Ministry may be able to
clarify. ‘

MR, SPEAKER: Shri Raghunandan -
Lal Bhatia—absent. Shri Varkey -
George.

Import of Coconut Oil

*257. SHRI VARKEY GEORGE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government propose
to import coconut oil from Sri Lanka;

(b) if so, the quantity of oil likely
to be imported;

(c) whether Government have re-
ceived any communication from the
Kerala Government requesting the
Centra] Government not to import
any quantity of coconut oil; and

(d) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) At present no proposal is under
consideration,

(b) Does not arise.
(e) Yes, Sir.

(d) It is not proposed to import
coconut oil for the present.

SHRI VARKEY GEORGE: The hon,
Minister has stateq that he has receiv-
ed representation from the govern-
ment of Kerala requesting the Central
Government not to import any quanti-
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Higs of gaconut pil.  The reaspn, for
ment ig mainly due o & pews item
which has appeareg recently saying
that the Government ig going to im-
port large quantities of coconut oil
from Sri Lanka with the result that
the prices of coconut in Kerala have
sharply. May I know whether

h a news item has been brought to

e attention of the hon, Minister? 1If
8o, why such a false statement has
sot been contradicted by the hon.
Mimster?

7

SHRI VISHWANATH PRATAP
SINGH: The prices prevailing now
for the past three months are higher
than last year’s prices. Cochin Ready
price in last year August was 793; now
it is 875 Ths is on 18-8-76 Regard-
ing Kozhikode Millclean, during last
year August the price was 785 Now
it is 885. Regarding Bombay white,
the respective figures are 850 anq 860
Regarding Calcutta-Cochin  Centre,
the price last year was 850. Now it 15
1020 So, I cannot subscribe to the
hon Member’s view that prices have
crashed, About import, I have al-
ready made a statement

SHRI VARKEY GEORGE- Even
though comparatively this year prices
are shightly higher, due to the high
cost of production, the prices prevail-
ing at the moment are not adequate
to the growers Therefore, may I
know from the Minister what steps
are being taken to streamline prices
for coconutg so that the growers can
‘meet the present high cost of produc-
tion?

SHRI VISHWANATH PRATAP
SINGH: We have tg take on the one
side the growers’ interest and on the
otheer side the consumers’ interest and
bejween the two Government has to
strike a balance.

. T—
“abotit the steps taken to stabilise the
prices.
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consumery im-

Lowering of Interest Rate on Bank
ang other Credits

*238. SHRI R 5 PANDEY: Wil
the Minister of REVENUE AND
BANKING be pleaseq to state:

(a) whether the Federation of
Indian Chamberg of Commerce and
Industry hag guggested lowering jof
the interest rate on bank and other
credits; and

(B) it g0, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB, KUMAR MUKHERJEE):
(a) Yes, Sir.

(b) In view of the current economic
situation, no reduction 1n lending rates
is consideraq necessary at present,

SHRI R, S PANDEY: What rate
of interest is being charged by Re-
serve Bank from Centra]l Cooperative
Banks and what rate Central Co-
operative Bankg charge from primary
credit societies?

SHR] PRANAB KUMAR MUKHER-
JEE: It varies from 7 to 9 per cent,

SHRI R S PANDEY: Is it not
true that Central Coaperative Bank
is charging from poor agriculturists
14 per cent in some States?

SHR] PRANAB KUMAR MUKHER-
JEE: This point has come to our
nétice but it is t0 be kept in mund

vitiouy Statey are thete ang the
L e e e
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cost. On the gne hand we are ex-
pecting the cooperative movement to
expand and whether we could put in
restriction by way of expansion is
another matter. But as I said, this
point has come to our notice. Reserve
Bank 1s in touch with cooperative
financial institutions. Beyond that at
the moment it is not possible for me
to indicate anything.

SHRI BISHWANATH ROY: May
1 know whether at the present rate
of interest, there is much demand for
loan from the banks?

SHR] PRANAB KUMAR MUKHER-
JEE: Naturally, a huge demand is
there, Usually, the banks are com-
plaining that they are not in a posi-
tion to meet the requirements.

SHRI P. VENKATASUBBAIAH:
Sir, May I draw the hon. Minister's
attention to the fact that the present
rate of interest charged, especially,
from the small farmers and medium
types farmers on term-lending loans
and loang for crop raising is prohi-
bitive—in some banks it 15 upto 14
per cent, leave alone the Cooperative
Central Bank who is charging only
11 per cent, and, in some cases, they
charge 8 per cent—with the result,
there 1s a great credit gap ana. be-
cause of the private money-lenders,
the small farmers and the articans
are put to a lct of difficulties. The
interest rate being too high the
small farmers anq the marginal far-
merg as also the artisans are not able
to take advantage of the credits ad-
vanced by the nationalised banks as
well as the Cooperative Central
Bank.

In that case, may I also draw the
attention of the hon. Minister to the
sharing of this margin of interest

MR. SPEAKER: Mr. Venkatasub-
Beiah, this question relates o the
representation by the Federation of
Indian Chambers of Commerce and
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Industry and there iy a reaction of
the Government. Now, you are go-
ing into the entire gamut of it. I
cannot, therefore, gllow this. Mr.
Joarder.

SHRI DINESH JOARDER: Sir, I
want to know from the hon. Minister
whether the Members of the F.IC.CL
have demanded or claimed a serles
of relaxations and concessions wand
reduction 1n the bank rate this being
one of their demands. They have
also demanded reduction in excise
duty and export duty and they have
also demanded various other conces-
siong and they have achieved most of
their demands in the form of conces-
sions or relaxations.

The hon. Minister just now said
that he wag not going to reduce the
bank rate at present. I want to know
whether these concessions are there
in other ways also. By not giving
the reduction in the bank rate but
by giving other concessions of reduc-
tions jn rates 1n other items, to com-
pensate their demand, are you going
to consider the other items also for
giving the concessions?

MR SPEAKER: His only pomnt i1s
—are you going to consider this in
future alsc—of course, 1t 1s perhaps
not there presently?

SHRI PRANAB KUMAR MUKHER-
JEE: We are presently concerned
with their demand for reducing the
lending rate and my answer is ‘No’;
we are not going to reduce the
lending rate.

Price Stamping Scheme on Cloth

+
*29. SHRI D. K PANDA:
SHRI S. M. BANERJEE:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the cloth price stamp-
ing scheme has come into force from
Jtﬁy. 15, 1976;
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(b) it so, whether Government are
aware that the present stamped prices
of many varieties of cloth are higher
by 30 to 100 per cent than what the
prices were before July, 15; and

(c) if so, the action being taken in
this regard?

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYA-
YA): (a) Yes, Sir

(b) and (c). There are Press re-
ports that maeximum retail prices
stamped by the mills are higher than
the levels of prices at which cloth
was sold earlier. The matter 1s be-
ing looked into in detail

SHRI D K PANDA:. Sir, before
1 put my supplementary, I feel that
this 1s something exceptional because
I have never come across such an
answer,

MR SPEAKER' You ask your
supplementary Do not go into
details Otherwise you will take
away tho chances of your other col-
leagues

SHRI D K PANDA: Sir, the
answer 1~ Just hike acknowledging
the receipt of a question; the mutter
15 bemng looked 1to. Thig! 15 the
first reply we get from the hon
Minmister It 15 a serious one This
reclates to the weaker section of the
souety who are going tp purchase
the cloth Tnough a regular stamping
system was intreduced on 15th July,
the report came out only on 24th Julv,
1978

Now there 1s an admssion with
regard to the reported news as far
as the stamping 1s concerned The
price fixed by stamping js far higher
than what 1t was prevailing prior to
15th of July

So I want it to put it to the hon
Minister, that not only has it come
in the press, but they have taken
three steps to fleece the consumer.
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The price stamped in February was
Rs 1.70 per metrc of standard cloth;
then it went up to Rs. 2.15 in June,
and then because of the stamping
system, they put the stamp at Rs.
415. So they have increased the
price by 93 per cent Hence I want
to know whether, prior to introduc-
ing this system, Government had
taken care at least to make a note or
to fing some means sp as to record
the existing rates of different quali-
ties of cloth so that we could have
prevented this over-stamping or easi-
ly detected it and punished the
offenders

PROF D P CHATTOPADHYAYA:
As the hon member himself indi-
cated, the stamping gystem was 1n-
troduced only on 15-7-76, a lttle
over a month ago Therefore, as
regards the information zpout correct
stamping or incorrect stamping, if
incorrect, to what extent incorrect,
we cannot, officially speaking, say
without ascertamning and verifying
the data Even then, gnticipating
the possihihty, Government have
1ssued  notification. forbilding trad-
ers. wholesalers and retailers from
selling cloth at prices higher than
the stamp~d prices Secondly, 1
would like to mention that stamping
of these varieties of cloth is some-
what different from that of other
varieties like controlled cloth where
a definite price hag been fixed irres-
pective of the cost of production.
These mre the varieties not covered
by the controlled cloth scheme.
Therefore, 1t depends wupon the con-
version charge and freight charge
because the price stamped for retail
sale of cloth produced in Bombay for
sale in Bombay

MR SPEAKER: The main burden
of his question 1s whether jt is a
fact that prices have been increased
from Rs 1.70 to Rs 4.15, whether the
veriation thas belen of that large
order.
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PBO!' D. P, CHATTOPADHYAYA.:
That iy why Fight at the beginning,
I said that wé have received certain
informations and we gre looking into
jt. But in anticipation, we have
issued some notifications. The Min-
istry of Civil Supplies and Coopera-
tion have also issued stern orders
that anybody found indulging in
these practices will be sternly dealt
with. What I submit is that because
of the freight differential, cloth pro-
duced in Bombay and s0ld in Mani-
pur, for instance, will be somewhat
differently price-stamped than cloth
produced in Bombay and sold in
Bombay. These are the considera-
tions I think I ghould place befnre
the House.

MR. SPEAKER® Shri Panda Kind-
1y ask a straight question. You are
asking a relevant question, but you
go into a long rigmarole.

SHRI D. K. PANDA* Because it is
being ‘looked into’. The asnwer to
my first question is not at all an
answer, because I asked what pre-
cautionary measures have been taken
to record the previous rates ...

MR. SPEAKER: He will look into
it

SHRI D. K. PANDA: Have Gov-
ernment. issued (specific instructions
to stamp on the cloth not only the
retail price, but also the ex-mill
price, because then it would have
been possible to detect malpractices?

PROF. D. P. CHATTOPADHYAYA-
1 have already said in answer to the
first question that because of the raw
material price changes and conver-
sion price changes, it is possible to
stamp uniformly a price over u
period. It changes. Ang these are
varieties not covered by the control-
led cloth scheme. Therefore the in-
dustry has some flexibility here for
profit bééause they are incurring loss
on others. The Textile Commissioner
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hm discussed thiz matter with the
haustry wnd has come to ah lnder-
standing that between the e:‘:-hctory
prices and the last leve] of the re-
tail price the difference will not be
more than 30 per cent.

SHRI D. K. PANDA: My specific
question was whether ex-~mill prices
will be printed,

PROF. D. P. CHATTOPADHYAYA:
Ex-factory prices change sometimes.
Still the suggestion will be consider-
ed how far it is practicable and
feasible. We shall look into it.
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*280. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of REVENUE
AND BANKING be pleased to state:

(a) whether Government have issu-
ed any guidelineg to different natio-
nalised banks for the implementation
of 20-Point Economic Programme;

(b) if 80, what are those guidelines;
and

{(c) the procedure followed by
>anks to open branch offices in rural
ireas having no banks to provide
rural credit to the economically
weaker sectiong of the society?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) to (c). A statement is
laid on the Table of the House.

Statement

(a) and (b). The banks are direc-
udy concerned with 12 points out of
the 20-Point Economic Programme.
The question of providing increased
credit under the 20-Point Economic
Programme wag considered at a meet.-
ing of Chief Executives of public
sector bankg convened by Minister of
Revenue & Banking on tha 24th
February, 1876 in New Delhi where
it was emphasised tha: banks have
to take speedy action for implement-
ing this Programme. Banks have
been advised to instruct gll their
branches to remain jn touch with the
local administretive quthorities so as
to locate and assist the beneficiaries
of thig Programme, specially allottees
of land and house gites, labour freed
from bondage, small and marginal
farmers and other wegker gections of
the socjety. Keeping the importance
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of the Programme in mind, §t has-
been suggestéd that the follow-up
action in each bank shbyld be over-
seen by a special Implementation
Cell at the Head Office of the bank.
Banks have also been advised that
adequate delegation should be made
of loan sanctioning powers and en-
couragement given to Branch Mana-
gers, particularly in rurel and semi-
urban areag in order to gubstantially
step up the quantum of rural credit.
They have also been usked to carry
out a qualitative and quantitative
assessment of the work done in the
implementation of this Programme.

(¢) In terms of Section 23 of the
Banking Regulation Act, 1949, the
Banking Company has to obtain prior
permission of the Reserve Rank of
India for opening of a mew place
of byginess in India. The Reserve
Bank of India has introduced 5 pro-
cedure of calling for rolling plans
for branch expansion for three years
and detailed plans for each year so
that these plans may be considered
together., While drewing up their
plans, needs of unbanked rural! and
semi-urban centres are given higher
priority.

SHRI GIRIDHAR GOMANGO: Ac-
cording to the statement in 12 out of
20 points, the banks are concerned to
help the weaker gections. For con-
sumption loans, the banks are not pre-
pared to give money to the weakar
sctions; they cover only farmers,
house sites to the homeless and others.
I should like to know whether the
Ministry will introduce a scheme and
give directions to the banks go that
consumption loans can be given to the
weaker sections?

SHRI PRANAB KUMAR MUKH-
ERJEE: So far as consumption loan is
concerned, wa have discussed the-
procedures and I have mentioned
earlier on the floor of the House in
order to taka care of the Ilowest
strata of society, we would require-
Rs. 170 crores ag per recommendations
of the Sivaraman Committee and we
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heve made arrangement that out of
this Rg 170 crores, two-thirds would
come from co-operatives and one-
4tHird will have to be channelled
through certain organisations which
will have to be evolved in consulta-
tion with the stdte governments

SHRI GIRIDHAR GOMANGO May
I know whether the Mimstry 15 pre-
pared to optn regiondl rural tanks in
the state of Orissag so the unbanted
area will be covered by banking
loans?

SHRI PRANAB KUMAR MUKH-
ERJEE We ha.e already ,ome re-
fgwonal banks there

Al AU wg@R 7.9
AqgeG, 97 7 A7 An-g AT FTIFA
a7 gar &, ardln €90 § 737,
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W rrdags d%1 § I EIE WO

agy faar | & wr3ar wEAr g frs
& AR A AT A 7 1 Frfad
Y § arfs I At FY oy fag g7 ?

SHRI PRANAB KUMAR MUKH-
ERJEE About the weaker geclions it
18 true we have not bean able to take
«care of all the population who require
-assistance
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MR, SPEAKER: 'You are misking
efforts Next question.

Smuggling of Gola

*261 SHRI VASANT SATHE. will
thq Mmmster of REVENUE AND
BANKING be pleased to state:

(a) whether with the steep fall in
the imternational gold prices substan-
tial quantities Q‘t gold are being
smuggled into ‘the country from
Pakistan, Bangladesh and Nepal, and

(b) 1if <0 action taken in thig re-
gard?

THE MINISTER OF STATE IN
CHARGE O¥ THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJFE)-
(a) Available information snows that
thcre 18 haidly anv increase 1n gold
smuggling through the Indo-Bangla-
desh and Indo-Newal borders with
the steep ful 1n  the international
gold prices However, iutell genee
r pate indicale  thit smigesung of
golg from Pakistan te Indig hay of
late  otated pucking up the 1eason
ptimurily being th. high mirgin  of
rrofit mvolved m goly smogehng

(b)y A <tatemeit 15 laid on  the
Tav'c «f the Hous

Stat ment

STFPS GOVERNMENT HAVE TAK-
EN TO CHECK GOLD SMUGULING
INTO THE COUNTRY

1 The Border Security Force which
mang the Indo-Pakistan border and s
th¢ principal anti-smugghng force
armed with powers of search, seiznure,
and arrest under the Customs Act,
1962 has intensified its patrolhng,
ambushes and general surveillance

2 Smugglers, their associates wand
accomplices have been detained under
Conservation of Foreign Exchanie &
Prevention of Smugghing Activiies
Act, Defence of India Rules and the
Maintenance of Internal Security Act.
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3. The Customg Preventive machi-
nery has been gtrengthened ang intel-
ligence set-up also geared up for
better results.

W A SR e e e

4, A wireless network has recently
been installed by the Customg Depart.
ment for instant ccmmunication about
the movement of suspects.

5. Officers engaged in anti-smuggl-
ing work are bheing imparied special
‘training.

6. Patrols have been organised along
the rail track from border to Attari
and other vulnerable areas.

SRR L

7. Rummaging of the trains and
~ road vehicles and other traffic checks
; are being carried out.

8. Frequent meetings are held at

‘high level between officers of customs,

. State Police and the Border Security

Force for mutual exchange of infor-

~ mation and devising of effective means
j for prevention of smuggling,

. 9. Preventive activities on Indo-
Bangladesh border have been intensi.
fied ang border stations alerted to
‘combat smuggling. The border iz be-
ing manned by the Border Security
Force. A close vigil is being main-
tained by the Border Security Force
and Customs to check smuggling.
Preventive Detention under COFE-
POSA Act has also been made against
smugglers,

tomg (Preventive) exists for the en-
tire Indo-Nepal border. Regular meet-
& ‘ings of officers posted in the Indian

g 10. A separate Collectorate of Cus-

langd Customs Stations on Indo-Nepal
I border are being held with their
counterparts in Nepal. The Collector
I of Customs, Patna, has periodical
| meetings with Director of Customs,
| His Majesty’s Government, Nepal
{  Mobile Preventive partieg patrol the
border. Ex-army sepoys have been
recruited in large numbers in the rank
of sepoys for preventive duiiss. Jeeps
| have been provided to the supervisory

1668 LS—2.
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officers in the preventive formations.
Preventive detentions of smugglers
have also been made under the
COFEPOSA Act.

SHRI VASANT SATHE: May I
know whether it is a fact that in
Gujarat certain MLAs are involved in
thig smuggling racket? They were
arresteq under MISA for this very
offence and they have been released
on parole. Is the Minister aware of
these activities where even political

. persong including independent MIAs

are involved? What is the govern-
ment doing to prevent smuggling? It
is profitable, true, but is it profitable
for the country?

SHRI PRANAB KUMAR MUKH-
ERJEE: I do not know about this
specific case, I will have to look into
it.

MR. SPEAKER: The Question
Hour is over,

WRITTEN ANSWERS TO
QUESTIONS

Implementation of Directives under
20-Point Economic Programme
by LT.D.C.

x949 SHRI K. MALLANNA: Will

the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government had issued
directives under the 20-Point Econoric
Programme for strict adherence to
observe economy in administrative and
non-plan expenditure like overtime,
entertainments, traveiling, recruii-
mentg and promotions; and

(b) if so, whether India Tourism De-
velopment Corporation hag also imple-
mented such directives gtrictly in ob-
servance of austerity?

THE MINISTER OF STATH IN THE
WMINISTRY OF TOURISM AND ClVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir. Instructions
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were issued to India Tourism Deve-
lopment Corporation to enforce strict-
ly the economy measures regarding
administrative, ang non-plan expendi.
ture in the context of Prime Minister’s
20-Point Programme.

(b) The India Tourism Development
Corporation haq issued instructiong to
all its divisions/units to exercise ut-
most economy in administrative and
non-plan expenditure. Efforts are
continuing to be made to implement
the various economy measures with-
out affecting the operational needg of
the Corporation,

Reduction in Exportg of Jute and
Cotton Products

%244, SHRI SARJOO MUKHER-
JEE: Will the Minister of COM-
MERCE be pleaseq to state:

(a) the causes of reduction in export
of jute products and cotton products
Ly 80 per cent and 39 per cent respec-
tively in the current financial year;

(b) the reasong for decrease of im-
yorts from Soviet Union by 54 per cent
during thc period April—June 1975 and
increase of imports from U.S.A. by 400
per cent during the same period; and

(c) what is the position of imports
from these two countries during the
last six months?

THE MINISTER OF COMMERCE
(PROF., D. P, CHATTOPADHYAYA):
(a) The latest commodity-wise official
data for the current financial year
(1976-77) pertaining 1o a single

AUGUST 217, 1978

Writlen Answers 35

month of April 1876 indicated g fall of
about 27 per ceat in the value of
exports of jute manufactures as com~
pared to the corresponding month of
the previous year. The decline in
exports may be attributed mainly to
competition from syntheticg and other
producers of jute goods as well as re-
cession in the building construction
industry,

Exports of cotton textiles however
showed an encouraging performance
during April 1976. The major productg
of this group like cotton piecegoods,
millmade during the month increased
by 126 per cent and the cotton apparel
by about 340 per cent. ..

(b) During April—June 1875, India’s
total imports from U.S.S R. amounting
to Rs. 69.15 crores showed a decline of
about 54 per cent when compared with
the imports in the corresponding
quarter of tha previous year. Imports
from U.S.A. during the same period at
Rs. 219.22 crores were higher by about
326 per cent. The large variations in
imports were mostly on account of
supplies of wheat from the two sour-
ces. In the previous year 1974-75
wheat was procured from U.S.S.R. on
loan-term basis, but there wcre no
such imports jn 1975-76. As against
this substantia]l imports of wheat (and
also fertilisers) ware made from
U.S A. in 1975-76.

However, excluding wheat the total
imports from U S.S.R. during April—
June 1975 as compared to April-—June
1974 were higher by 14 per cent, and
those from U.S.A, about 47 per cent
The relevant figureg of imports for the
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¥
IMPORTS kA
(Rs.
Corores)
9, varia-
. tion of
April- Apni- Apnl-
June June June
1975 1974 1975
over
— 1974
U.S.5.R.
Total imports
Wheat . . s IS“;: —
. . .. 90+
Totzl imp >rts
U‘.)S.Afnp orts excl Wheat . . 6915 60-61 +14
";o;::tlmpons 219°22 §1-51 4 326
. . . 147+ 70 273
Total imports excl. Wheat 71°52 4878 +47

(c) The trade with USSR js con-
ducted within the frame work of leng-
term trade agreement, under which
annual trade protocols are prepared on
calendar year, at a particular period,
there may be a variation n imports
or exports. Moreover, India's foreign
trade figures undergo considerable ad-
justment at the close of the year, the
distribution of export and import fig-
ures by different quarters and halt
yearly periods does not give a fair
picture. However, the position of
overall imports from US.A. and
U.S.S.R. during the whole year 1975-
76 as compared to 1974-75 has been as
below: —

'MI’ORTgsAFROM GUSSR AND
1975-7
975 (Rs. Crores)

1975-76  1974-7§

USSR

Total of 1mports 295°76 408°92

Wheat . r10°8§

Total imports (excl.

wheat) 295+76 29%-07
U.8.4.

Tatal of imports . 126992 736478

Wheat 830'95  407°47

Total imports

(excl. wheat) 438-97 329°31

Incentives for nndercoln‘?terumm
for Employees of International Alr-
ports Authority

*246. SHRI AMARSINH CHAUD-
HARI: Will the Minster of TOURISM
ANtD CIVIL AVIATION be pleased to
state:

(a) whether International Airports
Authority of Indig has announced a
cash award of Rs 200 for those of its
employees who undergo gterilisation;

(b) what other incentives are being
given to them; ang

(c) how many employees have
undergone sterilisation operations go
far during the last one year?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir.

(b) Other 1ncentives offered by the
International Anports Authority of
India include* —

(i) reimbursement of expenses in
full provided that the operation is
earried out at a Government hos-
pital/Famly Planning Centre.
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(ii) Special casua)] leave ranging
from 7 to 14 day< depending upon
the nature of sterilisation operation

ete, '

(¢) 27 employees of the Authority
have undergone sterilisation during
the last one year.

Prices of Raw Jute in Eastern States

*248, SHRI ARJUN SETHI: Wil
the Minister of COMMERCE be pleas-
ed to state the prevailing prices of
raw jute in various Eastern Stales?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
A statement ig laid on the Table of the
House.

Statement

Ruling market prices vt principal varse-
ties of raw jute in tmportant Centres of
Bastern States
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Rs. per
Sta‘e'C2tre Voriety  quintal
Ruling
price
Assam
Nowgong . W-4 16200
Bihar
Kishanganj . . Wey 155°00
Murilganj . . Wy 15400
Orrissa No Arrival
West Bengal
Dinhata . . Wey 152+00
Moinagurs . . W4 15500
Raiganj . . Weg 15%+00
Samst . . . Wy 15800
Karimpur . . 1D-3 186°00
Baduria . . I'D-g 176+00

Written Answers H
Impounding of ship of a Gulf Conintry

*249. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
REVENUE AND BANKING be pleas.
ed to state:

(a) whether the customgs authorities
impounded a ship of some Persian
Gulf country recently; and

(b) if so, the particulars of the goods
seized and their value?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKH-
ERJEE): (a) and (b). No ship flying
the flag of any Persian Gulf country
has been impoundeq by the customs
authorities recently,

T srare s g sy Aay
wE & Wt aeget w1 fata

%*250. W1 AATAT WEW AW
791 Ny HAT ag S9N I g
L X

(%) 9 =R faw g
fadvii #1 1975-76 F ey frdy
e FT I9IT qAT AW Ay qHAY
qegui 1 frata fear mar; A%

() s% qftmaeres T
fauy sgar wfaq 9y g ?

afoey staera § Jqwer (ot
faraara st fog) (F) 1975-76
% from v =g g
TR T e F oww §  faafs
TARE: 158,65 T T (TH
w1 @) & gg &

(@) 158.65 *(® g\
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Fands asked for by J.C1.

*251. SHRI INDRAJIT GUPTA:
Will the Minister of COMMERCE be
pleased to state:

(a) the amount of funds asked for
by the Jute Corporation of India to
carry out its purchasing operations in
the current raw jute season;

(b) the amount actually sanctioned
so far by Government; and

(c) the estimated quantum of pur-
chases of raw jute with the sanctioned
funds?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) to (¢} At its Board meeting dated
the 31st May. 197G, the Jute Corpora~
tion of India had planned a purchase
programme of 8 lakh bales for the
current season. Government, how-
ever, requested the JCI to increase
its purchase operations to ensure at
least statutory minimum price for the
growers, According to JCI's assess-
ment, for carrying out a purchase
operation of 12 lakh bales, credit
limit ct Rs. 46.23 crores would be
required. JCI's price support opera-
tions will not be allowed to suffer due
to financial constraints. To start with
JCI had requested thc Reserve Bank
of India to raise its present credit
limit from Rs. 24 crores to Ra. 35
crores. This is being presently dis-
cussed between the Regerve Bank of
India and Jutc Corporation of India.

Financing of Buffer Stocks of Import-
ed Fertilizers by Bankg

*253. SHRI RAM BHAGAT PAS-
‘WAN: Wil the Minister of REVENUE
AND BANKING be pleased to state:

(a) whether Reserve Bank of India
bhas asked commercial banks to fin-
ance buffer stocks of imported ferti-
lizers; and
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(b} it so, the amount advanced 30
far for the purpose?

- THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The Reserve Bank of India has
asked commerciat bankg to finance
opcrations ot fertilizers imported by
Food Corpotuation of India on a con-
sortium bast,

(by The amount outstanding on
thiy account under the cash credit
himit was Rs. 34 croreg as on  2nd
August, 1976

Instructions to Public Financial insti-
tutions to cut down Assistance to
Industrieg having ldie Capacity

*254. SIIRI S. A. MURUGANAN-
TIHAM: Wilt the Minister of REVE-
NUE AND BANKING be pleused to
state:

(a) whether Government have
1ssued instructions to public financial
nstitutions for cutting down  their
assistance to industries which either
already have jdle capacity or are
likely to nave i(; and

(b) if so, the gist thereof and the
meastireg being taken to detect such
industries?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAEB KUMAR MUKHERJEE):
(a) and (b). Government have not
issued instructions to the all-India
public financial institutiong for cutt-
ing down their assistance to indus-
tries which either already have idle
capacity or arc likely to have it.

In assessing techno-economic viabi~
lity of project applying for financial
assistance, the public flnancial insti-
tutions take into account the likely
demand and supply situation includ-
ing capacity installed and likely to
be installed as also the prevailing



43 Written Answers

level of utilisation of the installed
capacity ang reasong thereof. Prefer-
ence is given to fuller utilisation of
capacity already installed rather than
t0 creation of new capacity.

Increase in Foreign Exchange
Reserves

256. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of FIN-
ANCE be pleased to state: ‘

(a) whether there hag been a re-
cord leap ip India’s foreign exchange
reserves in May and June, 1976;

{b) if so, the facts thereof; and

(¢) whether thig increase in foreign
exchange reserves will be maintained
in the coming months?

THE MINJSTER OF TFINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). The foreign exchange reserves
increased by Rs. 267.51 croreg in May
and by Rs. 139,10 crores in June, 1976
respectively but these were not re-
cord increases.

(c) It is difficult tc say whether
there will be successive increases of
this order in the foreign exchange
reserves since that would depend
mainly on continued buoyancy of ex-
port earnings and inward remittances
as compared to the size of payments

for essential imports, debt servicing,
ete.
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Political Parties Assessed for Income
Tax

1742. SBR1 MURASOLI MARAN:
Will the Minister of REVENUE AND
BANKING be pleased to state:

(a). whether political parties repre-
ented in the Parliament have been
assessed for income-tax;

(b) it so, the tax assessed and paid
by each of them during the past two
years;

(c) whether election funds collected
by them are also subjected to income
tax; and

(d) if so, the tax assessed and paid
by each of the parties during the past
two years?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (d). The information is being
collecteq and will be laid on the
Table of the House as early as
possible,
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Investment of Part of Impounded D.A.
in Small Savings Schemes

1743. SHRI RAM PRAKASH: Will
the Minister of FINANCE be pleased
to state:

(a) whether in a conference of Fin-
ance Ministers of Northern States,
workerg in the organised sector have
been asked to invest in small savings
schemes at least 25 per cent of the
first instalment of the impounded
wages and D.A. which was due to be
paid in July;

(b) whether farmers have also been
urged to invest in small savings; and

(c) if so, the salient features of this
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) In
the Conference of Finance Ministers
of Northern States held for discussing
generally the measures for strength-
ening the Small Savingg Movement,
it was decided to appeal to employees
and workers all over the country to
invest in small savings at least 25 per
cent of the first instalment of im-
pounded D.A. which will be repaid to
them in the current year.

(b) and (c). It was also decided in
the meeting to approach the farmers
systematically through co-operative
marketing committees/societies or co-~
operative banks connected with the
farmers and persuade them to invest
4n small savings, The co-operative
societies/banks are also being re-
quested to become agents and can-
vass among farmers for investment
in small savings.

Fall in the Production of Natural
Rubber Latex Foam

1744. SHRI VAYALAR RAVL: Wwill
the Minister of COMMERCE be
pleased to state:

(a) whether Government have as-
sessed the quantum of fall of natural
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rubher latex foam production in the
country during the last three years;
and

(b) if so. the extent thereof and
the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The information is being
collected and  will be laid on the
Table of the House,

Construclion of Cottages in
Kovalam Beach

1745 SHRI C JANARDHANAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have any
proposal under consideration to cons-
truct some chcap rent cottages and
make othcr arrangements at Kovalam
beach so as to enable the common
reople also fo entertain themselves
and eunjoy the beauty of the beach;
and

(b) it so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) and (b). The
Kerala Tourism Development Corpo-
ration propose {0 put up accommeoda-
tion and other facilitieg for middle
fncome group tourists at Vellar in the
Kovalam beach development area. To
tegin with. the Ketala Tow ism Deve-
lopment Corporation will provide a
1estaurant/snack  bar and changing
10om facihities The construction of
a tourist bungulow will be taken up
at a later stage. A large number of
hotels in the private sector catering
to middle incomie group tourists have
0lso come up in the Kovalam beach
development area. In view of this
there is no propnsal for the present
to construct inexpensive accommoda=
tion at Kovalam in the Central Sec-
tor.,
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Rural Banks
1747. PROF. NARAIN CHAND PA-

RASHAR: Will the Minister of RE-
VENUE AND BANKING be pleased

. 1o state the likely gate by which all
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the States and Union Territories in
India would have at least one rural
bank in each one of them?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE)-
Government of Tndia is prepared  to
eslablish at least one Regional Rural
Bank 1n every State Bv the end of
March 1977, with the estblishment
of 50 Recional Rural Banks, most of
the States would have got at lcast one
Regional Rural Bank.

Bank lending Diversification

1748 SHRIMATI PARVATHI
KRISHNAN.: Will the Minister of RE~-
VENUE AND BANKING be pleased
to state:

(a) how far Government have been
successful in bank lending diversifica-
tion; and

(b) what steps Government have
taken to make rural banking more
eftective?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b) Deployment of bank
credit in accordance with the overall
national priorities und enlarging its
flow to the small rroductive endea-
vours ¢f the small borrowers has been
one of the main objectives of bank
notionalisation.  Accordingly, public
sector banks have endeavoured tio
bring ashout a qualitative change in
the deployment of their funds in the
prost-nationalisation period. Their out-
standing advances to neglecteq sec-
tors of Agriculture, Small Industry,
Road and Water Transport, Self-em-
ployment ventures etc. have jncreased
from Ns. 441 crores involving 2.6
lakhs borrowal accounts asg gt the end
of June, 1969, to Rs, 2321 crores 1in-
volving 41 lakhs borrowal accounts
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as at the end of December, 1675.
Banks have also extended credit to
export trade, the outstanding credit
to this sector by all scheduled com-
mercial banks being over Rs. 900
crores as at the end of April, 1976.
Public sector undertakings are also
being financed hy the banks in an in-
creasing measuie.  Ac at the end of
Apri], 1976. the Scheduled commer-
cial banks had extended outstanding
advances of Re 1617 crores to the
public food procurement agencieg and
over Rs, 1200 crores to other public
sectoy undertakings/organisations.

Public Sector banks have register-
ed significant progress in channelising
credit into Agriculture, Their aggre-
gate ciedit 1o this sector has increas-
ed from Rs. 162 crores involving 1.64
lukhs borrowal accounts in June, 1969
to Rs 936 crores involving over 30
lakhs borrowal accounts as at the end
of December, 1975. Banks are conti-
nuing their efforts to enlarge their
coverage in the rural areas and in-
crease flow of credit into Agricultural
sector through adoption of villages,
financing of Primary Cooperative Sq~
cletics, setting up of Farmers’ Service
societies etc.  Setting up of Regional
Rural Banks, in the context of the
20-Point Programme, 1s alsu expected
to contribute significantly towards
providing more effeclive coverage and
ensure larger credit availability to
the farmers, artisans and craftsmen
in the rural areas.

Raids on Posh Flats

1749. SHRI SOMNATH CHATTER-
JEE. Wil the Minister of REVENUE
AND BANKING he pleased to state:

(a) how many posh and luxury flats
in Bombay, New Delhi and Calcutta
were raided by the income-tax autho-
rities during the past six months in
search for tax-evaded income;

(b) total tax.evaded income in cash
and kinds detected and seized in the
course of these raids;
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(e) the modus-operandi of the tax-

«vaders buying and selling luxury
flats; and

{d) what follow.up action iz heing
taken to bring the tax-evaders to
book?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
-and (b)., Statistics in respect of
search and seizure operations are
maintained by Commissioner of In.
come-tax chargewise and not city-
wise, Statistics regarding posh/luxu-
rious flats searched are not separately
maintained.

The number of search and seizure
operations conducted in the charges of
Commissioners of Income-tax, Bom-
bay, City, Delhi and West Bengal and
the value of assets seized as a result
thereof during the past six months
endeg 81.7-1976 are given below:—

Chargesof the No. of Value of
Commissioner of searches assets
Income-tax conducted seized

. (Rs. in lakhs)
Bombay (including
Central) . . 230 338
Delhi (including
Central) . . o7 84
Calcutta(including
Central) . . 184 236

Survey of the bigger properties in
posh lovalities has been resumeq iv
June this year in various cities in-
cluding Bombay, Delhi and Calcutta.
As per information available at pre-
sent, tbe number of premises survey-
ed and the estimateqd value of undis-
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closed assets/under valuation report-
ed is:—

Name of City No. of Valueof
premises undis-
surveyed closed

assets/
under-
valugtion
reported
(Rs. in lakhs)
Bombay . . 280 826
Delhi . . . 103 60-00
Calcutta . . . 40 95°3

(¢) The modus-operandi cmployed
by tax evaders seems to involve buy-
ing and selling of luxury flats in the
names of fam:ly members from undis-
closeq income and payment of a part
of the consideration in cash, over and
above the amount declared.

(d) Action as calleg for under the
law including initiation of penal pro-
ceedings is being taken. Wherever
warranted, recourse is also takep to
provisiong of chapter XXA of the
Income-tax Aci. 1961 for acquisition
of properties.

East bound Flights of Alr India

1750. SHR1 MOHINDER SINGH
GILL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased fo
state:

(a) whether the Vietnamese Gov-
ernment have made g specia] excep-
fion for Air-India in not allowing its
planes to overfly that country in its
Fast bound flights;

(b) if so, the reasons therefor; and

(¢) whether any negot{ations are
going on in this connection?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA.
DUR): (a) to (¢). Air Indig along
with eight other carriers got permis-
sion from the Vietnam Government to
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overfly their air space. However, due
to some technical difficulties, the civil
aviation authorities of Thailang and
Hongkong did not clear this route
overflying  Vietnam. Negotiations
ase already in progress between the
concerneq civil aviation authorities to
sort out these technical difficulties,

Foreign Exchange Earnings of A, L,
I1.A. and Hotels

1751. SHRI K. LAKKAPPA: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the total foreign exchange earn-
ings from tourism during the year
r1975;

(b) what is the break-up of the
foreign exchange earnings during the
above period by Air India, Indian
Airlines and hotels in the country;
and

(c) the amounts of foreign exchange
earned by hotels classified into dit-
ferent Star categories, separately?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) The total foreign ex-
change earnings from tourism includ-
ing those of Air India and Indian
Airlines amountey to over Rs. 150
crores during the year 1875.

(b) The break-up of foreign ex-
change earnings during the above
period for Air India, Indian Airlines
and hotels in the country js given as
under:—

(Rs. crores)

Air India (net) . . . 253
h;disn Airlines . . . 209
Hotels . . . . . 13-3*

Other earnings from tourism . 90°9

*(Provisional)

(c) The amount of foreign exchenge
earned by hotels according to difterent
star categories is not available,
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Rxport Processing Zome at Dum Dum

1752. SHRI B. K. DASCHOWDHU-
RY: Will the Minister of COMMERCE
be pleased to state:

(a) the action taken for setting up
export processing zone at Dum Dum,
Calcutta;

(b) whether the said scheme will

be materialised by the end of 1976:
and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). A decision has been taken
that the establishment of new Free
Trade/Export Processing Zones will
not be encouraged. A number of sub-
stantive changes have taken place in
Government Policies regarding in.
dustrial licensing, capacity ytilisation
implementation of FERA, foreign col-
laboration ang export production which
necessitated a review of the general

concepts regarding establishment of
Free Trade Zones,

Export of Oliseeds

1753. SHRI K. SURYANARAYANA:
Will the Minister of COMMERCE be
pleased 1o state:

(a) whether in view of the bumper
crop of sesame oilseeds (Til) this
year in Andhra Pradesh and Rajas-
than, Government have permitted or
propose to permit the export thereof
to Japan and other European countries
where there is a demand for it;

(b) the quota, if any, prescribed for
export by the private traders monthly
or quarterly; and

(¢) the guidelines, if any, laig down
by his Ministry in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI



45 Written Answerg

VISHWANATH FPRATAP SINGH):
(a) to (c). The Government has re-
leased to guota of 2000. tonnes of se-
same seeds and 100 tonnes of sesame
sced oil for export during 1976-77.
This quota is placed at the disposal of
the joint Chief Controller of Imports
& Exports, Bombay and is distributed
to private traders on first-cum-first-
served basis on production of cent
per cent letter of credit.

Proposal to entrust Sick Textile Mills
to Private Management

1754. SHR1 FATEHSINGHRAQO
GAEKWAD: Will the Mimsiu of
COMMERCE be pleasad to state.

(a) whether Government arc consi-
dering to entrust sick textile units
presently run by National Textile
Corporation to private management;
and

.

(b) if so, the names of the units'
under the National Textile Corpora-
tion control which have been or are
likely to be entrusted to private
management?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SURI
VISHWANATH PRATAP SINGH). (a)
No, Sir,

{b) Does nct arise.

Instructions issued by State Banh of

India to its RBranches in Delhi for

dealing with Representations about

Itregularities Committed by Bank
Officers

1755. SHRI NATHU RAM AHIR-
WAR: Will the Minister of REVENUE
AND BANKING be pleased to state:

(a) whether State Bank of India,
LHO, New Delhi hag issued insteuc-
tions 1o its Branches in Delhi and
New Delhi to file all representations
and  cofnplaints received from its
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clients/constituents ip regard to irvew
gularities committed by Bank offi-
cials by way of payment of less in-
terest, wrong gpplication of different
rules for the same transaction result-
ing in loss to parties and other mis~
takes pointed out by them and no
action is to be taken on them by the
branches; and

(b) if so, the facts thergof?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEL):
(a) and (bh). State Bank of India
have informed that no such irstruce
tions have been issueq by their New
Delhj I.ocal Head Office to their
branches in Delhi/New Delhi.

Opening of Banks in Sikkim

1756. SHRI S. K. RAIL: Will the
Minister of REVENUE AND BANKING
be pleased to state:

(a) the names of the banks open-
ed by the Central Government in the
State of Sikkim during the current
year; and

(b) the amount so far advanced to
villugers in the State?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) Nil, Sir.

(b) The State Bank of Sikkim has
recently decided to finance agricultural
operations through cooperative socie-
ties and has disbursed Rs. 0.17 ‘1akh’
to one such society as short term
crop loens,
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Loans advanced by Nationalisell
Banks in Bfhar
1757. SHRI BHOGENDRA JHA: Will
the Minister of REVENUE AND BANK-
ING be pleased to state:

(a) the total amount advanced by
‘he nationalised banks in Bihar at
differential rates of interest; and

{(b) the total number of loan ap-
plications pending disposal for more
than three months, six months and
one year, respectively, with the
nationalised banks in Bihar and by
each of their branches in the districts
of Madhubani, Darbhanga, Samasti-
pur, Sitamarhi, Saharsa and Begu-
sarai?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB XUMAR MUKHERIJEE):
{a) The aggregate outstanding ad-
vances of public sector banks in Bihar
inder the ditferential rate of interest
icheme as at the end of March 1976
itood at Rs. 96.55 lakhs.

(b) The present system of data re-
porting does not provide for collection
of data regarding the number of appli-
cations pending with the public sector
banks under the differential rate of
interest scheme.

Detection of Cyclonic Storms

1758. SARDAR SWARAN SINGII
SOKHI: Will the Minister of TOURISM
AND CIVIL AVIATION he pleased to
state:

(a) the reusons why the cyclonic
storm which lashed on the Western
coast on 2nd June, 1976 could mnot be
detected earlier, when India has got
the latest equipment; ang
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"(b) steps Government propose to
take to prevent such accidents in
future?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SiiR1 SURENDRA PAL
SINGIH): (2} and (b). The cyclonic
storm wus detected from its early
stage itself as g ‘depression’—on 29th
May, 1976. It was kept under cons-
tant surveillance using various tech-
niques and equipments. Special wea-
ther warnings were issued from the
afternoon of 31st May, 1876 through
All India Radio.

Contract with Foreign Countries for
Supply of Waggns and Rolling Stock

1759. SHRI S. R. DAMANIL: Wwill
the Minister of COMMERCE be pleased
1o state:

(a) the particulars of existing con-
tracts with other countries for sup-
ply of railway wagons and other rol-
ling stock;

(b) whether agreements have also
been signed to lay railway lines in
other countries; and

(c) if so, the salieni features thera-
of?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF CONMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The particulars ot existing con-
tracts with other countrieg for :upply
of raliway wagons and other rolling
slock have been incicated in the
uttucheq statement,

(b) No, Sir.

(¢) Does not arise.
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Sk No. of No. of No. of
No. Country Wagons Wagons Wagors
on order already to be
delivered delivered
1 Iran . . 492 306 186
2 Yugoslavia 13c0 1245 55
3 Bangladesh . 5o 497 3
4 Zambia 30 . 30
s Tarzania 30 . 30
6 Sri Lanka N . 30 .e 30
7 Tanzama 17 coaches Nil 17 coaches
15 Di.scl 6 Diescl Diesel
focomotives  Locomotives 8 &
& sparcs, &spares,  spares.
5 Steam Nil 5 Steam
locos & focos &
spares, spares,

Proposal to fix Ceiling on Consumption
of Petrol by Government Vehicles

1760. SHRI N. E. HORO: Will the
Minister of FINANCE be pleaseq to
state:

(a) whether there is any proposal
under the consideration of Union
Government to fix a ceiling on con-
sumption of petro} by vehicles allot-
ted to the various departments/offi-
ces as a measure of economy; and

(b) if so, the broad features there-
of?

THE OEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGD: (a)
and (b): There is no proposal under
consideration in regard to fixation of
a ceiling on consumption of petrol by
Government vehicles as necessary in-
structions have already been jssucd

in 1973 in this direction. The broad
features of these instructions are as
follows: —

(i) Apart from stricter enforce-
ment of the provisftns of the Staff
Car Rules, Ministries were instruct-
ed to restrict the consumption of
petrol in Staff Cars and other depart-
mental vehicles, which are not used
for operational purposes or for fleld
duties to 75 per cent of the quantity
consumed during 1972-73 in a full
year. During 1973-74, however, the
consumption was restricted to 85
per cent as the restriction was to
apply only to a part of the year,

(ii) Consumption of petrol by
staff cars on account of officiel
journeys of each Minister and his
personal staff will be treated as on
official account upto a maximum of
800 litres per quarter and consump-
tion in excess of this limit is required
to be treated as for private purposes
ang has to be paid for by the
Minister.
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Tea Production ty West Bengal

1761. SHRI R. N. BARMAN: Will
the Minister of COMMERCE be
pleased to state:

() whether per hectare produc-
tion of tea in West Bengal is nearly
100 kilos leas than that produced in
Assam;

(b) whether the progressive dege-
neration in Tea Industry is account-
able to the fact that many tea gar-
dens have been purchased by those
who have no knowledge of Tea In-
dustry and no investment is being
made to improve productivity; and

(¢) if so, the steps being taken to
improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir. The difference in yield
rate of tea in Assam and West Bengal
is generally attributable to the agro-
climatic conditions.

(b) No, Sir.

(c) Tea Board’s development
schemes viz., Tea Plantation Finance
Scheme ang Replantation Subsidy
Scheme provide financial assistance for
extending new areas and/or replant-
ing/replacing old areas. The Tea
Machinery and Irrigation Equipment
Hire Purchase Scheme  assists
modernisation of factories or expand-
ing existing factories These Schemes
in combination help in increasing not
only production but also quality of
tea. Recently the Replantation
Subsidy Scheme has been amended
to cover rejuvenation pruning with or
without infilling in hill areas. The
Scheme will also assist in improving
production of quality teas.

Foreign Brand Names

1762. SHRI BHALJIBHAI PARMAR:
Will the Minister of FINANCE be
pleased to state:
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(a) the names of the foreign com-
panies which in accordance with
Section 28 of the Foreign Exchange
Regulation Act, have changed foreign
brands to the Indian ones; and

(b_) the list of foreign brand names
particularly in the consumer pro-

ducts which have not been changed
so far?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
and (b). Section 28 of the Foreign
Exchange Regulation Act provides
that a non-resident or a foreign com-
pany or un Indian company with
more than 40 per cent non-resident
interest, shall not permit use of any
trade mark by a person or company
for any direct or indirect considera-
tion without the permission of the
Reserve Bank of India, Such permis-
sion, where appropriate, is either
granted or withheld. This Section,
however, does not specifically con-
template the change of foreign brand
names to Indjan ones.

.

Export of Passenger Coaches

1763. SHRI SUKHDEO PRASAD
VERMA: Will the Minister ot
COMMERCE be pleased to state:

(a) the number of passenger coa-
ches exported to each country during
the curreat yesr;

(b) the foreign exchange earned
during the above period; and

(c) the steps being taken by Gov-
ernment to boost the exporf of
coaches”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b): No railway passenger
coaches have been exported during
the current year so far.
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(c) Intensive efforts for export of
coaches to various coun-
m:m‘g;r being made. The Railway
Development Flans of various coun-
tries bave been studieq and contracts
established  with  them through
Embassies, State Trading Corpora-
yon's foreign offices and Agents,

Pevelopment Plan for Weavess

1764. SHRI P. M. MEHTA: Will
the Minister of COMMERCE be

pleased to state:

(a) whether Government have pre-
pared an intensive development plan
for 12 States to cater to the needs of
weavers in 42 locations;

(b) if so, what are the States and
the locations chosen;

(c) the salient features of the pro-
posed plan for each location; and

1d) the amount to be allocated for
each location?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (d): The Central Government
have approved the seeting up of 17
intensive development projects and
19 export production projects in the
different parts of India. A statement
jdicating the States and location of
these projects 1s laid on the Table of
the House. [Placed w Libratu.  See
No. LT-11258/761. An utensive
development project wiil cover 10,000
handlooms and an export production
will cover 1000 handlooms. Faclud-
ing the institutional finance, the outlay
on ap intensive development projeet
will be Rs 185 crores and on export
production project will be Rs 40
lakhs. The Centre’s contiibution for
an intensive development project will
be Rs. 1.20 crores and the rest of the
amount of Rs 65 lakhs will have to
be met by the concerned State Gov-
ernment. The entire outlay of Rs. 4(
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Jakhs ¢én an export produt¥ion project
will be met by the Central Govern~
ment. ‘Tht basic objectives of these
projects are modernisation of hand-
looms, training to weavers, providing
processing facilities, provision of a
raw muterial bank, arrangements for
marketing the finisheq products and
improving the productivity and wage
levels of the handloom weaver,

Shortage of Raw Materials in Ivory
Industry

1765 SHRI NITIRAJ SINGH
CHAUDHARY:

SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether ivory workers are
giving up their work and going to
other works for want of raw mate-
rial; and

(b) 1f so, the steps Government
propose to take to stop this?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) It is possible that a f2w ivory
workers have expcerienced Bifficulty
in securing raw materialg

{h) One of the reasons for shortage
of raw materials is the substantial
mcrease in the international price of
raw jvory Exporters have been
allowed a Iiberal imporl replenishe
ment in terms of raw jvory against
export of ivory products. The uctual
availability of raw material deponds
on demand conditions for export of
ivory products. Export of ivory pro-
ducts 1s being freely peimitied but
sometimes face 1cstrictions in tho jm-
porting countries, Steps are being
taken s ang vhen neecamy to
faciitate the development ang the
smooth flow of the expoit trade as the
best means of sustuining the crafise
men.
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e e B gra wf
w wde

1766. Wt gwR WX wEAW :
Wy wfner WAt Tt wwEr fmw
ZroTfd a0 vaxd 14 g
1976 & waifea 9 g@ar 3926 &
I & §T T IZ @A@Y IO H R
f war g & ity 7 gwes IR
gy ora ey af g ?

sifory swr § SqAWy (s
femaag waw fg) @ AW T
farm &t o7 fasl ¥ & 94 fyaii
Tra & &g w3l A, 1973—75
gt & R Aem gzw ¥ fafesy
ot ¥ T W @l ¥ ¢ ¥
FAFTTO R AN gra A T
FHATC AFFTA *7 q9g ¥ e
TRITET FT8 T ATGT & €T TG §—
arfas # af rerd g @ 200 &
oft ofgs o=t 7 ¥ | AEHrd w7 qTw
frette I7TT Y :

1. 3 1973-—75 ¥ AT T
g¥® & FAT ¥ & wY adg 2,42,851
a3 aur fafaer g9 a¥ 13,331
g

2. 2,42,851 M3 ¥ A ¥ A
Frerres o1 fwar v ar

3 ot & e 75 wfawa,
3 § ¢ wfET & Wy
14 gfqna, 6 ¥ 9 wfiAY
& WiyaT 4 wfores, 0 ¥ 12
T & a4 wfamr
it 129 & a2 3
sfaws—Afer ¥ w-
v aw g

1668 L.S.—3

3. 13,331 ¥ ¥ Wit ¥ quare
freirer s org & :

3 7l ¥ WaT 83 whra,
3% 6wt & witarc 10
sfrws, 6 ¥ o wmim¥
& wWac 3 sfawa, o
A § I 4 whve-
dfpr w raw dw
g

2. 90 v foal & d9q F o
wrara fedt oF wear gadr dar wafy
¥ wewis a4 €1 aav grar

fatn s W agrr W W
forg fadsht ot e sderor

1767. &t sive xam fag : v
wifse AT 92 73R W s FG v :

(%) w1 gk & fadw =T
* agrar 37 & fag faer aramy &
A7 5 F1E GEAT AT q7; W

(=) afx g, & gaw faxow wv
ok xw v & fag wrh
forfer T A T g ?

wfrm wwrsa o vl (ot
fasgae s fag ) ¢ (%)
(w) fadwi & ware  gdwo
gaTery: @ g o adl
feg wd | auify wAtg fadw samare
deqrr a1 s fawe  fesy
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gra-fag T avresdRn & s
frfafas & :

1. AR&U fedm @ deqm

(1) e qgr IFeTfEay 8k
g ¥ s ST 3 fawarr @ s
qEEAT XY AFATHT FT AGLAT |

(2) a9/ @ gwdEr  ®
Sfat s g el 7Y ¥ @aw &
AT qEFEAT |

(3) afers aur AT 7 ATG
=R & fgEarw qq1 mifgs aggen
FY FATIAMHT FT HeqdT |

(4) sg&1 A gEAF, W&
dfcoan AqT A F AT G A W9
¥ qag 7 Frome Aqw |

(5) argde , waufoar, gest-
Afen, famqr. @t fefadta & gfa=
gontfaady ST &1 g AT |

(8) faa, ®m, 9757 A41 I
gty ersw & foedtA A9 wrEE
i ¥ I R4 |

(7) mmwmdroT wbaaer gorET
& weaia afcqaw, FHT gET TOVISE
aqr Tdrew F CO-ANE, qiigAr 9T
grit aar <HF weaedt garaf b faaia
& gaw W geamT |

2. R fawm  srfusw

(1) wmer & enfees omsEl &
R ¥ g |

(2) #=mer & sdwpfaaw % wag
¥ |qww |

(3) fodte & faaat qur sfeat
¥ ddu § waew |

(4) nd & ax¥t & oA &

. -~

d¥y § wqew
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" (5) frrde’ qur m¥ § fewelt 3
A ITETT B qAg F kot L

(6) ¥fcomm aqr wwwmadt |
wifay @rg gardl & @4 § qder |

-

(7) afeaaw agr wwAwed &
AN & T §AT °AT ® qyAy §
qaa |

(8) zawre % am€ & o4kt
a9y 7 gLer )

IR Aaqni & wiafaw, oF
TAH-TTHG ITAT G ZTT a4 141 AT
33 wuAsHm  fafg Y ggmar §
qARAL,  FEfea G) ¥ 7 g
qRdT IearEt ® are 7 fatr arene
fasTer seagw  fwar T

fagtar Axd7  ofxadf wifz grr
Wt g7 mafua 3Rl % a #
g Ag7 9% fa%r wg-wsmwa @
urfe fafews e wrdsar<® €

Rejection of Import Licences to
Industrial Units in Gujarat

1768. SHRI ARVIND M. FATEL:
SHRI VEKARIA.

Will the Minister of COMMERCE
be pleased to state :

(a) the number of industrial umits
n Gujarat State whose import licences
have been rejected by Government
during the year 1975-76; and

(b) the reasons for rejection?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(u) 729.

(b) Applications which were not
received in accordance with the Import
Policy, published in Import Trade
Control Policy—Volumes I & II for
the year 1975-76, as modified from:
time to time, were rejected. The
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main reasons for rejection of these
applications were as under: —

(1) Applications not recommended
Ly the Sponsoring Authority.

(ii) Incomplete applications sub-
ruitted by the Importers.

(iii) Indigenous availability of the
items of import, etc.

Prise preference to Public Sector
Undertakings

1769. SHRI N. K. SANGHI: Will
the Minister of FINANCE be pleased
la stute:

(n) whether the price preference
which was hitherto being enjoyed by
‘he publie sector undertakings with
regsrd to supplies made to Govern-
ment departments has since been
iuspended;

(b) whether Government depart-
nenis have alsg been given the free-
iom to make their purchase from the
nost competitive sources; and

(c) if so, the saving of Government
1xchequer by way of subsidy that was
seing given in the form of price pre-
‘erence?

THE DEPUTY MINISTER IN THE
VINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) No, Sir.

(b) Government departments have
1l along enjoyed freedom to make
surchases from most competitive
ources However ag investmonts in
he public sector arc made on over-
11l grounds of public policy und there
is a need to make the undertakings
viable, Ministries, Government depart-
ments and public enterprises have been
asked to make their purchases from
public sector undertakings to the
maximum exteng possible subject to
quality and delivery requirements.
In such cases the prices may be
decided by mutual consent ang should
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not normally exceed 10 per cent of the
lowest quoted price,

(c) Does not arise.

Winding up of Business by Foreign
Companies

1770. SHRI SOMCHAND SOLANKE:
Will the Minister of FINANCE be
pleased to state:

(a) whether some foreign companies
have been asked to wind up their
business in India; and

(b) if so, the names thereof and
reasons therefor?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Yes, Sir.

{b) A Statement showing the numes
of 19 companies which have been
asked by the Reserve Bank of India
under the FERA, 1973 to discontinue
their activities is attached. It was
not considered desirable to permit
them to continue activities in iields
such as investment in shares or real
estate. In certain cascs the Companies
were dormant and so they were asked
to close down.

Statemnent
1. Plywood Products, Sitapur.
2. Wallace & Co., Bombay.
3. Breco Ropeways Ltd., Bombay.
4. Marshalls (Dircction) Pvt. Ltd,
Calcutta.
5. Le Notre (Eastern) Pvt. Litd,
Bombay.

6. Plessey Automatic Telephone and
Efectric Co., Bombay,

7. Montrcal Engineering (E) Ltd.

8. Chickago Bridge & Iron Co,
Bombay.

9. Columbia Gramaphone Co., Cal-
cutta,



71 Written Answers

10. Courtalds (India) Pet. Ltd,
Bombay. -

11 Indian Textile Engineers Peot.
Ltd., Bombay.

12, John Wyeth & Brother Ltd.,
Bombay.

13. Warner Lumbert Co., Bombay.

14. Kaiser Rngineering Overseas
Corporation, New Delhi.

15. Central Gulf Lines Agencies (I)
Ltd., Bombay.

16. Michelin Tyre Ihdia Pvt. Ltd,,
Bombay.

17. F. F. Christien & Co Ltd,
Bombay.

18. Wyeth (India) Pvt. Ltd, Bombay.

19. Vickers India Pvt Ltd, New
Delhi.

Spinning Mill for Hosiery Industry

1771 SHRI DHAMANKAR: Wil

the Minister of COMMERCE be pleased
to state:

(a) whether a decision has been
taken by Central Government to set
up a spinning  mull  exclusively for
Hostery Industry,

(b) if so, whether it will be in the
public sector or co-operative sector
and the location thereof;

(c) whether any assessment has
been made of the development ot the
industry to cater to the needs of the
domestic market so that the products
are within the easy reach of com-
mon people; and

(d) whether any export potentials
for the products Bave been explored
and long-term export programmes
evolved to achieve a sizeable export
turn-over during the next five years?
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THE DEPUTY MINISTER IN THSE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):

(a) No, Sir.

(b) Doeg not arise.

(c) Efforts are being made to
modernise the industry so as to bring
the products within the easy reach of
common people,

(d) Yes, Sir. Woollen knitwear has
good export potential and an annual
target by the end of Fifth Five Year
Plan has been fixed at Rs. 45 crores.

e faam g fawifor
MR e gEEE

1772. s ®W ¥ YoM ;AT
TN T AT G g T Y g9
FiH 5 -

(%) #1  wrEr 9% 7 TW
o gErsz (aftary) fraifea ¢
A {awd AU YT 25 THC Y wius
QT QAT T WA Fgara @A gem
i Ee

(@) afzgr, A1 fm aw &,

waer st dfenr fawm &
ANy T WN (s Swm gATe
Aust) :

(%) &, 7

(@) sgosradssar g ?

Re-constituted YTDC Board

1773. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state the names and
status of the members of the recon-
stituted Board of India Tourism
Development Corporation?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISH AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): The names and status of

3. Lt Gen. J. T, Sataravals .

2. Bagum Ali Yavar Jung, Raj Bhavan, Bombay
3. Shri N. H. Dastur, Deputy Managirg Director, Air-

India, Bombay.
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the members cg, the reconstituted
Board of India Tourism Development
Corporation are as under:

. » Acting Cheirmen and Managip,
Director. &
. . Director

Dirrcior

4. Shri 8. K. Kooka, Chairman, Air India Charters Lid., Director
Bombay.

<. Shri Bedal Roy, Joist Sccretary (Finance), Minustry of Dircctor

Tourism and Civil Aviation.

6. Shri B. S.
(Tourism), Department of Tourism.

7. Shri H. S. Vahali, Joint Secretary and Ciktef of Protocol,

Ministry of External Affairs.

Swurrender of L1.C. Policles in Cal-
cutta Divislon

1774. SHRI K. M, ‘MADHUKAR":
SHRI D, K. PANDA;

Will the Minister of FINANCE
be pleased to state;

(a) whether Government are aware
that a large number of insurance poli-
cies are being surrendered in the Cal-
cutta Division of the Life Insurance
Corporation from June this year; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMA-
TI SUSHILA ROHATGI) : (a) As
would be seen from the following
monthwise statistics, the sums assur-
ed under policies surrendered In the
Calcutta Divisional Office were the
lowest in June 1976,

No. of Sum
Month (1976) pohicics  assured

surren-

dered (RS. in lakhs)
January . . 1550 97:64
February . . 1443 90°16
March . . . 1774 9554
Apnil . . . 1605 9614
May . . . 1440 83-49
June . . . 1443 8076

{(b) Does not arise.

Gidwani, Additional Director General Director

Dircctor

Indisnisation of Hindustap Lever Ltd.

1775. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to 1efer to the reply given to Un-
starred  Question No. 1415 on 26th
March, 1676 regarding Indianisation
of Hindusian Lever Ltd. and state:

(a) whether Government are aware
that even while application of Hindu-
stan Lever Limited under Section
29(2) (a) of the FERA 1973 for per-
mission to continue to carry on its
existing activities is under examina-
tion, vaioug irregularitics relating to
restrictive {rade practices and tax
evasions have come to light; and

(b) if so, the consideration given to
these developments and the decision
taken by Government on the applica~
tion mentioned above?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
No, Sir.

(b) Do2s not arise.
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Foreign Equity Holdings of Hindustan
L ‘Lever Ltd.

1776. SHRI S. M. BANERJEE: Will
»the: Minister of FINANCE be pleased

to state:

(a) the amounts remitted by Hindu-
stan Lever Limited to their principals,
Unilever London, during the years 1974
and 1975 by way of dividends;

(b) steps taken by this multinational
Company to bring down their foreign
equity holdings from 85 per cent to 40
per cent as per FERA 1973; and

(c) steps taken by Government to
save this drainage of precious foreign
exchange from our country in the light
of Hindustan Lever Limited operating
in low-technology, high-profit, mass-
consumption sector of our economy?

THE MINISTER OF FINANCE
(SHRI <. SUBRAMANIAM): (a)
Approvals were given to the company
by the Reserve Bank of India for
the remittance of following amounts

towards dividends:

1974 Rs. 10C lakhs
1975 - Rs. 71.34 lakhs
(b) and  (¢). The company  has

made necessary application under
FERA which is under consideration
and will be decided in accordance with
the guidelines issued for administra-
tion of Section 29 cf FERA. The com-
pany will be required to reduce the
foreign ~quity as may be stipulated
by the Reserve Bank of India. The
application of the guidelines will en-
sure the overall national interest.

TIHET FAwAl @ g
wira
1777. =Y TWAEAT  WE
it wwer o wmqa] e
1 o W 7g qarT &7 Far w30 7
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Evasion of Excise Duty by Nylon Yarn
Spinners in Bombay

1778. SHRI HARI SINGH: Will the
Minister of REVENUE AND BANK-
ING be pleased to state:

(a) whether the excise authorities
have recently detected leading nylon
yarn spinners in Bombay indulging in
manipulation of accounts with a view
to evade excise duty; and

(b) if so, what are the findings of
the excise department regarding the
above racket?

-
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THE MINISTER OF STATE ' IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) and (b). No cases of eva-
sion of excise duty through manipu-
lation of accouris, by nylon yarn
spinners of Bombay, have come to
the notice of the Government.

However, the Bombay Central Ex-
cise authorities have detected some
cases in which manufacturers of Cri-
mped Nylon Yarn (Textured
S.tretch Yarn) andulged in manipula-
tion of accounts with a view to evad-
ing exvise autv amounting to about
Rs 39,733. The cases are under
investigation

Schemes in Collaboration with West
Germany

1779. SHRI C. K. CHANDRAPPAN.
SHRI BIBHUT! MISHRA:
Will the Minister of FINANCE
be pleased to state:

(a) whether the officials of the Fin-
ance Mimsiry went to West Germany
to carry on further talks regarding
collaboration schemes with West Ger-
many;

(b) if so. the rcsults of this visit;
ang

(c) the number of schemes to be
undertiaken in collaboration with that
country and what would be the total
investment by West Germany?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): (a) No,
Sir.

(b) and (¢). Do not arise.

Orders received for Consultancy Ser-
vices and Airport construction by
LAAL

1780. SHRI R K. SINHA: Will the
‘Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether thé International Air-
ports Authority .af India has received
orders in the field of consultancy ser-
vices and airport construction aproad;
and !

(b) if so, the nature of jobs under
taken and where?

PHE MINISTER OF TOURISM
AND CIVIL, AVIATION (SHRI
RAJ BAHADUR): (a) and (b).
The Internaticnal Airports Authority
of India has secured a contract from
the Government of Libya for the
construction of an airport. This con~
tract, ‘which is worth 12.69 million
Libyan Dinars, (equivalent to Rs. 3.6
crores approximately) involves cons-
truction of main and secondary run-
ways, a parallel taxi-track and two
aprons otc The National Buildings
Construction  Corporation are the
constriction o<saciates of the Inter-
nationnl Airports Authority of India
for the rxecution of this project.
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Sick Tea Gardens

1782 SHRI M RAM GOPAL RED-
DY: Will the Minuster of COM-
MERCE be pleased to state

(a) whether according to the study
undertaken by Government, sick tea
gardens can be made viable, and

(b) if so, the remedial
suggested 1n this regard?

measures

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b) TFiospective wviability of
a sick tea garden will depend on the
conditions preveiling 1n each  case
and be studied in detail if necessary
by the Investigating Agency to be
constituted for the purpose under
Section 18(B) of the Tea (Amend-
ment) Act, 1976 Remedial action as
required urder the relevant provisions
of the above mentioned Act will fol-
low thereafter
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Value of Rupee

1784 SHRI SHANKERRAO SA-
VANT. Wil the Minister of FIN-
ANCE b¢ pleaced to state

(a) when and to what extent during
1975-76 and 1976-77 has the Rupee
been up-valued ang what s 1ts pre-
sent value wuis-g-vis major curren-

cles, and

(b) what are the effects of this up-
valuing of the Rupee on the import
and export trade of India, on India’s
Balance of Trade and on India's
foreign exchange reserves?

THE WINISTER OF FINANCE
(SHRI C SUBRAMANIAM). (a)
The upvaluations in the exchange
rate of the rupee, as effected by the
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Reserve Bank, during 1975-76 and 1876-77 have been as follows:—
- By it N
Reting)
$75-76
July 2, 1975 . . . 5°3907 5- 3619 18- 60
Septmber2s, 31975 . . 5'4769 5° 4471 18- 3084
December g, 1975 . $:531§ §* 5010 18- 1284
March 8, 1976 . 5.6497 5.6180 17°75
March 11, 1976 5.8140 5+7803 17-2§
1976~77
April 3, 1976 . . 5:9347 5 8997 1690
April 23, 1976 . . . . « 6-0790 6-0423 16- 50
May 29, 1976 . . . 6-2696 6:230$ 16°00

Thus between July, 1972 and March
11, 1976, the rupee appreciated vis-a-
vis the pound sterling by akout 9
per cent and between March 11, 1976
and May 29, 1976 by a further 7.8 per
cent. The cross rates of the rupee
in relation to other currencies are
worked out with reference to 1afes of
the pound sterling to such currencies.
The rates of the rupee-vis-a-vis other
major currencies as at the end of July,
1976 wers ¢s under:—

1 Unitof foreign currency Rupee
leg,utlva-

U.S. Dollar . . . 8+969

French Frarc . . . 1-824

Deut-che Mark . . . 3-526

Swiss Franc . . . 3-615
Italian Lira 0-0107
Japanesc Yen . 0°0306

—

(b) It is difficult to quantify the
precise impact of these changes in the
exchange rate of our rupee. Our im-

ports {from some countries are now
cheapers; foreign exchange reserve
position has been fairly comfortable
and the exports have been buoyant.

Development 0of Tourist Resorts eon -
Private Initiative

1786. SHR1 B. V. NAIK: Will the
Mimister vf TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government propose to
permit development of tourist resorts
on private initiative at places of prov-
ed tourist potential;

(b) if so, what are the incentives
being offered for promoters of these
teurism ventures for capital invest-
ment and publicity promotion and de-
velopment of infra-structures and ul-
tra-structures for tourism; and

(¢) whether Government propose to
stand guarantee for capital investment
proposals in this behalf to public sec-
tor banks on behalf of tourism promo-
ters and public spirited citizens?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) Subject to the
prescfibed area development regula-
tions, private entrepreneurs are free
-to develop tourist resorts at any
place of tourist importance in the
country,

(b) The private-sector is ' encoura-
ged to sei-up hoiels by means various
incentives offered in the form of fiscal
reliefs, financial assistance  in the
form of instituticnal loans, priority
consideraticn  for essential require-
ments, ete.

(c) There
present.

is no such proposal at

Proposal to patronise New Hotels in
Orissa

1787. SBRI SHYAM SUNDER
MOHAPATRA Will the. Minister of
TOURISM AND CIVIL AVIATION
be pleased te state:

(a) whether Government propose to
‘patronise new hotels in Orissa, parti-
cularly in Puri, Gopalpur and Bhuba-
neshwar to boost tourism; and

(b) what help TUnion Government
propose to give in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
» CIVIL AVIATION (SHRI
SURENDRA FPAL SINGH): (a): The
Department of Tcurism only appro-
ves hotels from the point of view of
their suitability for foreiga tourists
and all hotels conforming 1o the
minimum  standards of service and
amenities prescribed by the Depart-
ment in this regard are free to apply
for this approval.

(b) The assistance available to
approved hotels includes allocation of
foreign exchange for advertising,
publicity, sales promotion abroad and
for the import of essential items of
equipment and provision. Subject to
the prescribed conditions, approved
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hotels are also eligible for certain
tax concessions under the Income
tax Oct, 1961:

Training imparted to Pilots and Air-
craft Maintenance Engineers .

1788. SHRI D.B. CHANDRA
GOWDA: Will the Minister of
TOURISM AND AVIATION be
pleased to state: o

(a) whether India is imparting
training to pilots and aircraft main-
tenance engineers belonging to foreign
countries; and ‘

(b) if so, the names of such coun-
tries?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
RAJ BAHADUR): (a) Yes, Sir.

" (b) Nepal, Tanzania, Zambia and
Afghanistan.

Rebate in Excise Duty

1789. SHRI JAGANNATH MISHRA:
Will the Minister of REVENUE AND
BANKING be pleased to state:

(a) whether excise rebate recently |
announced by Government in respect
of certain items would have any effect -
on their consumer prices; and 3

(b) if so, to what extent?

THE MINI/STER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-

JEE): (a) and (b). The Scheme s
primarily intended to encourage
higher production in  respect
certain specified items. It

too early to evaluate the effect of
the Scheme on the consumer prices
of the specified items, since the
Scheme has been in operation only
from 1st July, 1976.
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©1790.  SHRIMATI

Cashew Industry in Kerala

BHARGAVI
‘THANKAFPAN: Will the Minister
-0f:COMMERCE be pleased to state:

(a) whether Government are aware
‘that in the Cashew Industry in
Kerala thousands of employees have
been thrown out of employment due

“to non-availability of raw cashew;

(b) if so, the facts thereof;
(c) the extent ic which the mea-
sures taken by Government to solve

the problem have succeeded; and

(d) to what extent the Centre has

‘helped the Keralg State Cashew
Development Corporation in  this
regard?

THE DEFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH):

(a) Cashew Industry in Kerala has
been facing difficulties on account of
shortage  of imported cashewnuts
during the current year.

(b) Imports from Tanzania and
Mozambique could not be made in
time due to initial difficulties arising
out of short ciops in these countries
ang also due to a wide disparity in
the price demanded and the prices
considerad econcmic by the Cashew
Corporation of India. Agreements
have now been concluded both with
Tanzania and Mozambique for imports
out of the last crop.

(c) Supply of importeq nuts out
of the contracted quanitiy of about
54,000 tonnes from Tanzania and
Mozambigue is expected to begin
soon; thereby relieving the situation.

(d) The Kerala State Cashew
Development  Corporation will also
get its due share of imported nuts in
accordance with Government policy.

BHADRA 5, 1898 (SAKA)
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Formation of jrternational Tea Pro-
motion Association

1791. SHRI RAJDEO SINGH: Will
the Minister of COMMERCE be pleased

to state:

(a) whether 3t UN.C.T.A.D. Con-
ference measures to ensure stable and
reasonable priceg for tea exports were
discussed.at an informal ministerial
level meeting of tea producing and
consuming nations;

(b) whether discussions were also
held about proposalg for the setting
up of an International Teg Promotion
Association;

(c) whether the Internationa] Tea
Promotion Association hags been set
up; and ‘

(d) if so, the form and shape of the
Association?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) During UNCTAD-IV at Nairobi,
Commerce Minister held informal con-
sultations with  representatives of
major tea- producing and consuming
countrieg to explore possible ways and
means of dealing with the problems
faced by tea exporting countries, in-
cluding those of securing stable and
reasonable prices.

(b) Yes, Sir,
{c) No, &ir.

(d) Does not arise.

Instructions fo Public Sector Under-
takings to Disscciate from Chambers
of Commerce and Indusiry

SUBODH HANSDA:
of FINANCE be

1792. SHRI
Will the Minister
pleased to state:

(a) whether the Bureau of Public
Enterprises Instructed Public sector
undertakings to dissociate themselves
from the Chambers of Commerce and
Industry; and
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(b) whether Government have
noticed from Directory of Members of
Punjab, Haryana and Delhj Chamber
1974 end 1975 editions that geveral
central public undertakings, nation-
alised banks and public undertaking®
of Haryana and Punjab continue to
_be amwociated with that lobby of pri-
vate sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI}
SUSHILA ROBATGL): (2) Yes, Sir.
Government have issued instructions to
Public Undertakings not become mem-
bers of organisations like Chambers
of Commerce and uther non-profes.
sional bodies.

(b) Following the issue of the above
instructions public sector Corporations
and Banks have not renewed their
membership of the Punjyan, Haryana
and Delhj Chamber of Commerce and
Industry, Howevar, the Directory of
Chamber of Commerce still con-
tains the names of those public sector
corporations and banks who have rot
renewed their membership and there-
fore ceased to be associated wit}, the
Chamber. There are some other pub-
lic sector companies who are still mem-
bers by virtue of the subs'ription paxd
by them earlier. They have mformed
that they will not renew thcir mem-
bership. Some of thase vompames are
those who became Government com-
Panles recently hike the Bharat Refine-
ries Ltd and the Central Cottage In-
dustries Corporation Such of those
companies who aie sti'l members will
not renew their membership and 1n
the mcantime will not associate them-
selves with the activities of the Cham-
ber of Commerce.

Case Filed against Shrimati Vijaya
Raje Scindia of Gwalior

1783, SHRI B S BHAURA. Will
the Minister of REVENUE AND
BANKING be pleased to state:

(a) whether any case hag been fil-
ed against Shrimati Vi)aya Raje
Scindia, former ruler of Gwalior

State by the Collector of Central Ex~
cise; and

AUGUST 27, 1976
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(b) if so, the factg thersaf?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKiING
(SHR1 PRANAB KUMAR MUKHER-
JEE): (a) Yes, Sir.

(b) A complaint has been field in
the court of the Chiet Judicial Meagis.
trate, Gwalior against Shrimati Vijeye
Raja Scindia, under saction 135 of the
Customs Act read with Rule 127 of
the Defence and Internal Security of
India Rules, 1871 for being in pos~
session and control of primary gcld
given the shape of ‘Karas’ weighing
48.6 Kgs,, in contravention of section
11 of the Customs Act read with sec-
tion 111 (d) and section 135 of the
said Act and also under Rule 127(1)
read with Rule 127(2)(b) of
the Defence and Internal Sccurity
of India Rules, 1971. The afcressid
quantity of primary gold was recov-
ed by the Income-tax authorities on
their search of Jai Wilas Palace,
Gwalior, and was scizeq under the
Customs Act as well as Gold Control
Act.

Operation of Airbus on Srinagar
Route

1794 SHRI SYED AHMED AGA:
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to stete
whether Government piopose tc ope-
rate Arrbus on Srtinagar air route by
the end of next yecar?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): Indian Airlines have not
foung 1t feasible to operate the airbus
to Srinagar for the present However,
the Corporation will consider intro-
duction of this aircraft on the Srinagar
route after suitable airport facilities
become available at Srinagar.
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Handloom development schemes taken
up in Kerala

1803 SIIR] VAYALAR RAVI: Will
the Minicter of COMMERCE b- pleas-
ed to state a brief outhne of the
schemes proposed to be implemented
in the State of Kerala for the better-~
ment of handloom wcavers under 20-
point Economic Programme and the
total amount allotteq in thig regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
As a part of the 20-Point Economic
Programme, the Centra] Government
have approveq one intensive gevelop-
ment project and one export produc-
tion project for being set up 1n
Kerala The intensive development
project will cover 10,000 handlooms
and the handloom production project
will cover 1000 handlooms The
outlays on the intensive develop-
ment project and one export preduc-
tion project excluding 1nstitutional
finance will be Rs 1.85 crores and Rs
40 lakhs respectively The basic ob-
jectives of these pro,ects are moderni-
sation of handlooms, training to wea-
vers, providing processing facihities,
provision of a :aw materal bank,
arrangements for marketing  the
finisheg products and improving the
productivity and wage levels of the
handloom weaver

Payment of exorbitant prices on
Handloom Fabrics

1804 SHRI VAYALAR RAVI Wil
the Minicter of COMMERCE be
pleascq to state

(a) whether the Handicrafts and
Handlooms Export Corporation 1s
paying exorbitant prices to its local
supphers of handloom fabrics result-
ing m heavy losses to the Corpora-
tion;

(b) whether Government are aw-
are of the alleged malpractices 1n
selecting the local suppliers, and

(c) 1f so, the action taken in the
+matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SIIRI
VISHWANATH PRATAP SINGH):
(a) and (b), No, Sir

(¢) Does not arise

AUGUST 27, 197¢
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Visit of delegationg European
Confedeération of mﬁ:“
wear to India

1805, SHRI VAYALAR RAVI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether two delegations repre-
senting European Confederation of
Tanners and FEuropean Footweal
Confederation sponsored by EEC had
visited India; and

(b) 1f so, how far it has helped to
increase the export of leather goods
to EEC *

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):.
(a) and (b) Yes, Sir The viaut of
EEC delegation was essentially one of
fact-finding nature and as g result of
which nccessary chimate has been
createq for increasing the exports of
leather goods to SEC

Earning of foreign exchange from
Australia’s Trade agreement with
India

1806 SHRI ARJUN SETII- Wil
the Minister of COMMERCE be pleas-
ed to state the toreign exchange earn-
ed by India through Australia’s Trade
Agreement with 1adia during the last
year?

THE DEPUTY IMINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
India has entered 1to g trade agree-
ment with Austraha on the 2nd
August, 1976 only., The question of
quantifying the foreign exchange
earned on account nf the trade agree.
ment, during the last year, therefore
does not arise

Restriction on sanction of loans on
difterential rate of intereat

1807 PROF  NARAIN CEBAND
PARASHAR Will the Minister of
REVENUE AND BANKING be pleas-
ed to state
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(a) whether thére is any restriction
on the sanction of loans on differen-
tigl rate of interest in such districts
a8 do not have small Farmers Deve-
lopment Agencies and Marginal Far-
mers Agricultural Labour schemes:
and

(b) whether this restriction is pro-
posed to be removed and the facility
of loan on this low rate of interest al-
loweq to the people?

THE MINISTER UF STATE IN-
CHARGE OF THE. CEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Besides, SFDA/MFAL
districts Differential Rate of Interest
Scheme is in operation in 230 districts
and 7 union territories in the country
declared backward by the Planning
Commission.

The benefits of the Scheme are also
available top Orphanges, Wowen's
homes, and Institutions for the physi-
cally handicapped irscspective of the
area of their operation.

Licences given by Reserve Bank for
opening new Branches by Nationalis-
ed banks

1808. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
REVENUE AND BANKING be pleas-
ed to state:

(a) the names of the places in In-
dia where licences were given by the
Resgerve Bank of India for opening new
branches by the nationalised banks
but the branches have not been optned
for over one year, two years and
three years;

(b) the reasons for this slow action
on the part of the nationalised bankas;
and

(c) the steps being taken to ensure
that all the branches for which the Ii-
cenceg are given by the Reserve Bank

1668 LS—4.
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of India are opened by the concerned
bank within a year from the date of
sanction?

THE MINISTER OF STATE IN-
CHARGE OF THE LEPARTMENT OF
REVENUE AND PANKING (SHRI
I'N"ANAB KUMAR MUKHERJEE):
(a) Information t5 tne exient avail-
ably 15, being compiled and will be
luid on the Table of the House,

(b) Inability to secure suitable
premises and lack of development of
infra structural ficuities are repotted
to contribute to jelays in opening of
branches by the banks.

(c) The Reserve Bank ot India have
reported that liconces has» a validity
period of one year, Whenever the
banks indicate their inability to open
branches at specified centreg further
extensions upto a period of 6 months
at a time are being allowed to them.
In order to ensure that there are no
undue delays in the jmplementation
of the branch expansion programme,
the Reserve Bank of India have re-
cently decided that not more than
two extensions would be allowed om
merits  In the case of Lcences at
present pending with banks and where
two or more exiensions have already
heen allowed, one more final extension
of six month< wil' be allowed.

Flights for Kulu

1808. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) the duration in the year for
which the air flights are in operation
for Kulu; and

(b) whether the period is proposed
to be increased in view of the fact
that this iz the only aerodrome in
Himachal Pradesh”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) Indian Airhines operate



99 Written Answers

a service on the sector Delthi/Chandi-
garh/Kulu, thnce a week, from the
middle of May to the middle of July
and agamn from the middle of Septem-
ber to the end of October,

(b, The traffic dcmand to Kulu
being seasonal in niture, the Corpora-
tion’s existing pattern of operations
mets the reguirement.

Opening of Banks in Orissa

1810 SHRI GIRIDHAR GOMAN-
GO: Will the Minuster of REVENUE
AND BANKING be pleased to state

(a) the total number of nationahsed
banks opened in Orissa State so far,

(b) how many of them have been
opened in the backward and tribal
areag of the State,

(¢) the criteria adopted to open
banks 1n the un-banked areas, and

(d) whether Government have .s-
sued any nstructions to the nationa-
lised banks to open the branches in
the rural areas of the State?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE) (a) and (b) Availab's Dins-
trict~-wise data ielating to branch s
of public sector banks in Orissa as
on 30th June, 1976 are set out in the
Statement laid on the Table of the
House [Placed in Library See No
LT-11260/76]

(c) and (d) While opening bran-
che« at unhanked centres bankg take
into actount several factors like avai'-
ability of infra tructural facilities,
potential for deposit mobilisation
scope for credit disbursal particular y
to the neglected sectors Since bank
nationalisat on the accent of branch
expansion policy has been on open-
1ng of more branches in the hitherto

AUGUST 21, 1976
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neglected areas and rural semi-urban
cventres The commercial banks have
been advised by the Reserve Bank of
India to include as many unbanked/
underbanked centres as possible in
their branch expansion plans and pay
particular attention to Eastern and
North Eastern Regions as alsg to the
districts where the population per
bank office exceeds 75,000

Regional Rurai Banks in Orissa

1811 SHRI GIRIDHAR GOMAN-
GO Will the Minister of REVENUE
AND BANKING be pleased to state:

(a) the total number of Regional
Rural Banks already opened State-
wise;

(b) how many of them were opencd
in the tribal areas,

(c) the proposals for the cuirent
financial year for opening the Rural
Banks, State-wise, and

(d) the number of Rural Banks to
he opened in the tribal districts of
Ouissa 1n the year 1876-777

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE) (a) Reguired information 18
given m the stafement 1 laid on the
table of the House [Placed in Lib-
rary See No LT-11261/76)

(b) Six Regional Rural Banks have
their areas of operation covering 11
districts having a good concentration
of tribal population

(¢) Government have decided to
open 15 more Regional Rural Banks
shortly The State-wise location of
these banks 1s given in statement I
laid on the Table of the House.
[Placeq in Ltbrary See No LT-
11261/761
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A target for establish'ing in all 50
Regional Rural Banks by the enq of
current finencial year has been
fixed. Since the locations of the
remaining 11 banks are still to be
«decided, State-wise figures cannot be
furnished at this stage.

(d) Out of the 4 Regional Rural
Banks established/to be established
in Orissa, two will have their areas
of operation covering districts having
a good concentration of tribal popu-

1ation.

. Pevelopment of Tourlsm in Orissa

1812, SHR! GIRIDHAR GOMAN-
GO: Will the Minister ot TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government of Orissa
have submitted any proposals for the
development of tourism in the State:

(b) if go, the main features thereof;
and

(c) the allocation made by his Min-
istry for all round development of
tourism in Orissa during the year
1976-77?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR SUREN-
DRA PAL SINGH): (a) and (b). (i)
The Government of Orissa sent pro-
posals in January, 1974 for the pro-
vision of motor launches at Chilke
Lake, Bhitar Kanika and Raigoda
sanctuary at an estimateq cost of
Rs. 4 lakhs; (ii) a request for the
construction of a forest rest house at
Simlipal National Park was received
in December 1975, ang (iii) proposal
for the supply of a motor launch at
Chilka Lake at an estimated cost of
Rs. 1.53,500 in 1976. (iv) The Gov-
ernment of Orissa also sought the
assistance of ITDC in preparing a
master plan for the development of a
beach complex at Konarak.

103

Due mainly to constraint on resour-
ces, the proposals regarding the pro-
vision of motor launches at Bhitar
Kanika and Raigoda sanctuary, and
the construction of a forest rest house
at Simlipal National Park could not
be included in the Fifth Five Year
Plan of the Department of Tourism.
However, the proposal fer providing
a motor launch at Chillea Lake is
under consideration. The India Tou-
rism Development Corporation have
indicated their willingness to render
necessary assistance to the State
Government in the preparation of a
master plan for the development of a
beach conmpiex ay Konark,

The Government of Orissa also re-
quested the Central Department of
Tourism to recommend their proposals
for the construction of roads leading
to the Lalitgirl and Ratnagiri caves in
Orissa, anqd the construction of a
Marine Drive from Puri to XKonarak
to the Ministry of Shipipng and
Transport. This has been done in the
case of the former, while the latter fs
also being so recommended,

(c) The India Tourism Develop-
ment Corporation proposes i{o take up
the expansion of its Travellers Lodge
at Bhubaneswar during 1976.77. A
provision of Rs. 10 lakhs hag been
approved by the Planning Commig-
sion for expenditure daring 176-77.

Closure of Priyalakshmj Milly st
Baroda

1813. SHRI FATEH SINGHRAO
GAEKWAD: Will the Minister of
COMMERCE be pleased to state:

(a) whether Government are aware
that Priyalakshmj Mills at Baroda has
been closed since last fifteen months
affecting over 3,000 workers and 15,000
persons;

(b) when will it be re-started; and

(¢) whether there is any scheme to
give interim relief to the affected
workers?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(u) Priyalakshmi Mills with 1742
workers on roll has been lying closed
since April, 1975.

(b) Ap Investigation Committee to
go into the affairs of the mill has
since been appointed Any further
action in the matter will be taken
on receiving the report of the Investi-
gation Committee.

(c¢) No, Sir.

Advanceg to Whaelesalers by Public
Financial Institations

1814, SHRI BHOGENDRA JHA
Will the Minister of REVENUE
AND BANKING be pleased to state:

(a) the latest position with regard
to the advances made by the public
financial institutions to the whole-
salers in essential commodities like
foodgrains, sugar., edible oils and
cloth in terms of the total amount,
item-wise, and ratio of advances to
the total value of stocks; and

(b) whethe: it is proposed to
tighten the credit policy towards
wholesale trade in essential commo-
dities to bring down and stabilise
prices?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) The available data on out-
standing advances of scheduled com-
mercial banks against selectedq com-
modities are set out in the attached
statement

(b) As a measure of selective credit
control, suitable revision in margins
are made from time to time taking
into acenunt the demandq for and

AUGUST 27, 1876
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supply of the sensitive commodities
and the behaviour of prices.

Statement
(Rs. in crores)
Total
No. Security Out-
standing
Advan-
ces
1. Paddy and Rice . . 14°4
2. Wheat . . . 92
3. Other Foodgrains . 18+0
4. All Foodgrains . . 416
5. Sugar . 1512
6. Gr undnut . 137
7. Rapeseed/Mustard Seed 37
R. Lanseed 12
9. Castor Seed o's
10 Groundnut O 44
11 Rap-seed’Mustard S - d O1l 1z
12, Castor Ol 6-0
13. Lansced Oul . 2°2
14. Vanaspats . . . 4°s
15. C tton and Kapas 1982
Of Whuch
(&) Intigenouy 177°
(B) Imrread 212

“qrenT W A" & wefreret
W wifeedi & w7t gv g

1815. ! oW WA wENR :
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w33 i -



%05  Written Answerg BHADRA 5, 1898 (SAKA)

(%) wara, Ik, mfre Wi
widt ¥ wwrfiea Y ¥ Haw wes
Wk ggte ¥ xwfoa Y N FTAOY
gararg ot & wrfest WY wrdvardt
Fgd A §a @ af 1973 ¥ U,
19762% AT I TCow, qAT
wsw, wase  wfgsifxdl, wagar
wfasfal, T sta s oy
w7 F07 eafeat qror adart
T g MR T AT

(@) S#@ wari qai F wrfest
¥ faeg wlrafqaamdi & frax amad
Traro= § A< fraR wmaAT & 90§
afwr e var g?

Twer wiT &fen faam ¥ aqrd
s Jft (st www pAre Qe ):
(%) wx (=) g THA
¥ A § AR qgA-qew 1T WA
wraft |

‘World Bank Loang for Agricuiture

1816. SHR] SOMNATH CHATTER-
JEE: Will the Minister of FINANCE
be pleased to state:

(a) total World Bank loans granted
Yor agricultural purposes during the
last three years;

(b) purpose-wise Worlq Bank loans
dor agricultural development disburs-
ed to each State during the last three
years;

(c) total amount of World Bank
loans utilised, purpose-wise, for agri-
cultural development by each State
during the same period, how far
World Bank loans have helped boost-
ing agriculture in each State; and

(d) factors responsible for noun-
utilisation of a part of World Bank
Tloang by some States?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) A
total of US $ 559.10 million have been
committed by World Bank and its
soft-lending affiliate, Internaticnal
Development Association, for wgricul-
tural purposes during the last three
years.

(b) and (c). A statement is Jaid
on the Table of the House. {Placed ¢n
Library. See No. LT-11262/76]. 1t is
not possible to  assess quantitatively
the impact of World Bank Loan/
IDA Credits on agriculture. How-
ever, it may be said generally that
the Bank Group lending has signi-
ficantly furthcreq development of
agriculture through development of
irrigational facilities, command area
development, farm mechanisation,
improved seed production, dairying
agricultural education ang marketing.

{d) There have been initial delays
in implementation of some projects
due to time needed to build-up ade-
quate infra-structure necessary for
execution of these projects ang adap-
tation to new desciplineg relating to
provision of credit, exploitation of
groundwater, on farm development,
etc. Steps are being taken to accele-
rate the execution of the legging pro-
jects.

Export of Sugar

1817. SHRI S. R. DAMANI: Will
the Minister of COMMERCE be
pleased to state:

(a) the quantity of sugar earmark-
ed for export this year; and

(b) the broad outlines of contracts
entered into for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The total] exportable surplus of
sugar during the current year will be

finally decideq after a firm assessment *

/
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has been made of the production
" during the coming Sugar Year
(October, 1876—September, 1977).

(b) Export contracts for implemen-
tation during 1976-77 amount to 5
lakh Tonnes.

Investment and Remittance by Multi-
national Corporations

1818. SHRI RANEN SEN:
SHRI INDRAJIT GUPTA:

Will the Minister of FINANCE be
pleased to state:

(a) whether many multinational
Corporations had made investments in
India between January, 1975 and
August, 1976;

(b) if so, ther names and the am-
ount of their equity shares in the
Indian Companies;

(¢) whether many multinational
Corporations have remitted abroad
profits from India during the period
from January, 1975 to August, 1976;
and

(d) if so, the extent thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(d). Data relating to issue of shares
in favour of non-residents and profits
remitted by foreign companies for
the period as required is being col-
lected and information, to the extent,
feasible, will be laid on the Table of
the House.

Revenue Defrand by Firms Operating
tn the Fielj of Computers and Data
. Processing Equipments

1818, SHRI P. GANGADEB: Wil
the Minister of REVENUE AND
BANKING be pleaseq to state:

{a) whether any firms operating in
the geld of computers and data pro-

AUGUST 27, 1978
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cessing equipments ‘have defrauded the
country of enormous: revenuea for
some time past; .

(b) if so, the facts thereof; and

(c) the steps taken by Government
to check this practice?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) to (c). Information is
being collected anq will be 1aid on the
Table of the House,

Request by Bombay Electric Supply
ang Transport Company for loan from
Worid Bank

1820. SHRI RAJDEO SINGH: Will
the Minister of FINANCE be pleased
to state whether Government are-
aware that Bombay Electric Supply
and Transport Company has recently
sought a loan of Rs 12 80 crores from
World Bank and it so, the facts
thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): VYes,
Sir. Government of India are going
to negotiate shortly with the World
Bank a loan for a Bombay Urban
Development Project, which includes
a component of US $ 14.5 million
(Rs. 128 crores) for the Bombay
Electric Supply ang Transport Com-
pany. This component would partly
finance the procurement of 465 single-
deck and 235 double deck buses,
major spare parts, and construction
of 3 new depots, 11 new terminals,
and workshops.

Production in Public Undertakings

1821. SHRI P. R. SHENOY: Will
the Minister of FINANCE be pleased’
to state the total increase in pro-
duction in different public sector
undertakings after the declaration of
emergency?
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'PRE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): The
required information is given in the
Statement laid on the Table of the
House. [Pluced in Library. See No
LT-11263/76).

Setting up of Industries in Foreign
Countries

1822. SHRI S. R. DAMANI: Will the
Minister of COMMERCE be pleaseg to
state;

{a) the number of permissions
granted to private entrepreneurs
during last year and upto 30th June,
1976 for setting up industries in
foreign countries;

(b) the names of the parties, the
names of the countries and the items
of manufacture; and

(c) the genera] principles followed
for granting such permissions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PARTAP SINGH):
{(a) and (b). A statement is laid on
the Table of the House. [Placed in
the Library. Secc No. LT-11264/761,

(c) A statement showing the Gene-
ra] Guidelines goverming the celting
up of Indian Joint Ventures abroad is
also layd on the Table of the House,
[Placed in the Library. See No. LT
11264/76].

Boosting of Coal Export

1823, SHRI S. R. DAMANI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether export opportunities
for our coal are very promising and
if s0, the efforts being made in this
regard; and
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(b) the main features of agree-
ments already signed and shipmenta
made so far?

THE DEPUTY MINISTER IN TEE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b), Yes, Sir MMTC,
through whom export of co2l is can-
nalised. ig diversifving its cxports to
non-traditional markets. Market sur-
veys are being conducted. Fart faci-
lities are being augmented. As @
result thereof =substantial improve.
ments are expected in coal exvorts
during current year ovor the annual
average export of about 4 lakh tonnes
in the last three years, A total quan-
tity of 1.53 lakh tonnes of coal has
already been shipped as ugainst total
contracting of 7.4 lakh tonnes of coal
so far during the current year.

wd ot fefrm w
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Misuse of Import Licences in Gujarat

1827. SHRI ARVIND M. PATEL:
SHRI VEKARI.\;

Will the Minister of COMMERCE be
pleaseq to state:

(a) whether any investigation has
been made in respect of misusing of
impory licences in Gujarat State
during the last three years;

(b) if so, the main featureg thereof;
and

(c) the action taken by Government
against the defaulters?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir; in 53 cases.

(b) (i) Misuse of imported -raw
materials,

(ii) Evasion of information to the
Indusiries Commissioner, Ahmedabad
with regard to utilisation of imported
raw material,

(iii) Closure of manufacturing acti-
vities,

(c) Defaulters have been punished
under the Imports (Control) Order,
1955, by way of debarment from im-
port assistance for spacified periods.
Their names have been published in
the Weekly Builetin of Industrial Lic-
ences, Import Licences and Export
Licences. 3 cases have been handed
over to CBI,
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Tassar Pevelopment Corporation at
Ranchi

828, SHRI N. E. HORO: Will the
Minister of COMMERCE be pleased to
state whether the Central Government
had decideq to set up a full-fledged
‘Tassar’ Development Corporation at
Ranchi?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
No such decision has been taken,

Proposal to Advance Loans to Famili-
9 in Tribal Beit of Bihar Engaged in
Silk rearing Industry

1829. SHRI N. E. HORO: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the families in the tri-
bal belt of Bihar are engaged in the
silk-rearing industry; and

(b) if so, whether Government pro-
pose to advance bank loans for such
families?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

{(b) Th. State Bank of India, Chai-
basa and the Bank of India have been
advancing loang to the adivasi rearers
jn Chaibasa, Chakradharpur and
Singhbhum district.

Amociation of Iron-Ore Exporting
Countries

1830. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

{a) whether an Association of Iron-
ore Exporting countries was formed
by some countries some time back;
and

(b) if so, nameg of the countries
who have joined this Association so
far?

BHADRA 5, 1898 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Algeria, Australia, Chile, India,
Mauritania, Peru, Sierra-Leone, Swe-
den, Tunisia and Vecnuzuela,

Establishments Maintained Abroad by
Public Undertakings

1831, SHRI K. MALLANNA. Will
the Minister of "INANCE be pleased
to state:

(a) the establishments maintained
abroad by the public undertakings;
and

(b) the amoun! of foreign exchange
spent by these undertakings on these-
establishments during last three
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). This being a matter of day-to-
day administration. Government do
not maintain uptodate information,
However, according to & recent survey
made by the Bureau of Public Enter-
prises 22 Central Government indus-
trial and commercial companies main-
tained 160 establishments in foreign
countries during 1973-74. The total
amount of foreign exchange spend on
thiese establishments amounted to
Rs. 37 crores in that year. Of this,
Rs. 35 crores related to the 85 estab-
lishments maintained by Air India for
their business. The 95 cstablishments
of Air Indig also accentuated for a
venue of Rs. 82 crores in foreign
exchange during 1373-74. The work
involved in collecting the information
for 2 more years will be incemmen-
surata with the resultg expected,

Payment of compuisory deposits
through Provident Fund Offices

1832. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state;
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(a) the total amount gdisbursed so
far through the Provident Fund Ofi-
ces as repayment of the first instal-
ment of workers compulsory deposits;
and

(b) the amount still remaining to
be disbursed during the current year?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): (a) As
on 13th August, 1978, un amount of
Rs 1687 crores has heen disbursed
through the Regional Provident Fund
Commissioncrs towards repayment of
the first instalment of additional dear-
ness allowance dcpocits under the
Additional Emoluments (Compulsory
Deposit) Act, 1974,

(b) Apn amount of Rs. 76 97 croves
+ti]l remains to be disburseq through
the Regional Provident Fupng Com-
missioners during the current year

Stocks of Imported stainlegs steel with
MMTC.

1633. SHRI DHAMANEKAR: Will
the Minister of COMMERCE be pleas-
<d to state:

(a) whether a large quantity of un-
sold stocks of importeq stainless steel
are now lying in the godowns of the
Minerals and Metals Trading Corpo-
ration; and

(b) if so, its value and the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). MMTC has in stock
sufficient quantity of imported stain-
less stee] to service knowp require-
mentg of the industry. The position
is kept constantly under review and
corrective steps are taken as and when
negessary,

AUGUST 21, 1976
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1834. SHRI SOMNATH CHATTER-
JEE:;

SHRI SAROJ MUKERJEE.

Will the Mmister
be pleased to state:

of COMMERCE

(a) total value of export to and im-
port from the People’s Republic of
China as 1n 1957, 1962 ang 1975;

(b) the mam items of export to and
import from that country, during the
yea:s referred to above;

(¢) whether Government are consi-
dering to initiate talks with the Peo-
ples Republic of China, with a view
to normalise and strengthen irade re-
lationg with that country; and

(d) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FPRATAP SINGH):
(a) The total value of exports to and
import from the Peoplc’s Republic of

China 1n 1957, 1962-63 and 1975-7€
was as follows: —
Year Exnorts  InRs.
lakhs
Imports
1957 . . 369 486
1962-63 14 99
1975-76 . ..

-

(b) The main jtems exported to the
Peopla’s Republic of China dunng 1957
were sugar, shellac; sandalwood and
oil; plants, seeds and flowers; mica
blocks and splittings; chrome ore and
concentrates and materials of animal
origin. Main items of import from
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the People’s Republic o2 China during
1957 were newsprint, ric>, spices,
rolled steel products, raw silk, men-
thol, sodium carbonate angq sodium
hydroxide. The main items exported
In 1062-63 were shellac; sandalwood
ang oil, plants, seeds and flowers; steel
support of electric transmission and
distribution line. Main items import-
ed in that year were spices, flourspare,
godium hydroxide, turpineol, coaltar
dyes, tissue paper, natural graplite,
Nepthol and inter-mediates used for
the manufacture 2f gystuffs, cssential
vegetuble oils, pipes and fittings and
wire rods.

¢c) ang (d). As part of the process
of normalising our relations possi-
billties of improving our bilaterial
relaticng in all fields will be explored,

Export of Karnataka Handicrafts

1835. SHRI K. MALLANNA: Will
the Ministey of COMMERCE be pleas-
ed to state;

(a) the amount of foreign exchan-
ge earned from expori of Karnataka
handicrafts during the last three
years, vear-wise; and

(b) the names of the countries
where thess handicraftg are popular
and in demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (h). As export figures of
handicra®ts are not compiled on state-
wise bas's. it ig not pussible to indi-
cate et ~cently the amount of foreign
exchan'» earned fiom export of
Karnataka Handicrafts qiring the last
three «ears

Scheme to develop weekend pienie
spots near towns and cities of Karna-
taka as Tourist centres

1838. SHRI K. MALLANNA- Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:
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(a) whether there 15 any scheme in
the Central Sector to develop week-
end picnic spots near towng and cities.
of Karnataka as tourist centres;

(b) whether the State of Karnataka
has also approached the Union Gov-
ernment in this regard; and

(e) if so, the reaction of Central
Government thereto?

THE MINISTER OF STATE IN 1HE:
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAIL
SINGH): (a) No, Sir.

(b) and (c). As the development of
facilities for home tourists is primarily
the responsibility of  State Govern.
ments, the development of picmc
spots near town and cities of Karnat-
taka would come within the purview-
of the State Government. No propo-
sals in this respect have thus heen

received from the Government of Kar-
nataka.

Exports to Canada

1837. SHRI D D. DESAI: Will the
Mimisler of COMMERCE be pleased to-
state

(a) whether our exports to Canada
fell by 12 million dollars in 1975 as.
compared to 1974;

(b) if so, the reasons thereo”; and

(c) whether Indian exporters to Ca-
nada are getting any help from Gov-
ernment to boost their sales abroad?

TIiIE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
VISHWANATH PRATAP SINGID: ()
Yes, Sir.

(b) This was due to a sharp decline
in our exports mainly of Jute goods and
Cashew nuts. Decline in the exports
of jute goods was due to  overall do-
crease in the consumption of these
goods :n Canada, as a result of reces-
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sion in the house-building and carpet
manufacturing  industry. Decline in
our exports of cashew nuts was partly
. due to the total shorifall in Canadian
jmports of nuts from all sources and
partly due to competition from China,
Tanzania and Brazil.

(c) Various measures of export pro-
motion extended by Government {o
-exporters are available to exporters to
‘Canada also.

‘New spinning units in Metropolitan
Cities

1838. SHRI D, D. DESAIL: Will the
Minmistey of COMMERCE be pleased to
-state:

(a) whether Government have deci-
«ded not to allow new spwning units
«or expansion of existing ones in met-
ropolitan cities;

(b) if so, the reasons tnerefor; and

(c) whether thig decision wil] affect
-smaller spinning units with less than
'5§0,000 spindles?

THE DEPUTY MINIMIER IN THE
MINISTRY OF COMMERCE (SHRI1
VISHWANATH PRATAP SINGH): (a)
The Government have delicensed cot
ion spinning for the manufecture of
cotton yvarn unto a capacitv of 50,000
spindles subject to the restrictions that
no new unit should be less than 20 000
spindles and the relaxation is net appli-
cable to units in large cities/Metropo-
litan towns.

(b) This relaxation %as been made
to stimulate investment in the priority
sectors and to ensure optimum uthisa-
tion of the installeq capacities

(¢} The decision will not affect ad-
versely Smaller Spinning units with
less than 50.000 spindles.

AUGUST 27, 1976
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Liberalisntion of ruley fer jesue of
bonus shares

1839. SHRI D. D, DESAI: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have l-
beralised rules for issue of bonus
shares;

(b) if so, the reasong therefor; and

(c) the salient featureg of the new
regulations?

THE MINISTER OF TINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). No. Sir. Government have not,
made any statutory rules relating to
issue of bonus shares by companies but
have only prescribed certain adminis-
trative guidelines for examining honus
issue applications. These guidelines
are published in the form of Press
Notes for information of the pyblie.
During the period from January, 1974
to April, 1978, bonus guidelines were
relaxed on two occasions. In July
1975 Government issued a Press Note
relaxing guideline No 18 in regard to
the issue of bonus shares which inter
alia envisages that at any one time
the total amount permitted to the capi-
talised for the issue of bonus shares
out of free reserve shall not exceed
the total amount of paig up cap:tal of
a company. A relaxation from this
guideline could be considered on rmerits
in respect of companies which want to
raise capital from Indian residents: —

-

(1) to finance aporoverld schemes
of expansion or diversification;

or
(1i) Which are required to bring
down the foreign sharehold-

ings under Foreign Exchange
Regulation Act, 1973 for conti.
nuance of existing business
activities.

In Novembher. 1975  another Press
Note was issued announcing relaxa-
tion of guidelines Nos. 13 and 14 as a
result of which the time lag between
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]
two  Successive announcements of
bootis issues was reduced from 40
mbnths to 2¢ months and the time lag
for making applications for bonus
issues was reduced from 36 months to
12 montas, These relaxations were
made to tone up the capital market.

According to the Companies (Trans-
"fer ‘of Profits to Reserves) Rules, 1475
‘where a dividend s declared by a
company in a financial year a minimum
distribution sufficient for the mainte-
nance of dividends to shareholdess at
a rate equal to the average of the rules
at which dividends declared )y it over
the three years immediately preceding
the financial year was to ne easured.
Thi€ rule was, however, amended by
thie Department of Company Affairs
on the 23rd Ju'y, 1976 in such a way
that instead of the rate of dividend
being maintained an amount equal to
the average amount (quantum) of divi-
dend declared over the -hree years
iramediately preceding the financial
yesr, need be ensured in ‘cas:s where
bonus shares have been issued in the
financial vear in which the dividend is
declared.

Debt-equity ratio in Companies

DESAL Wwill the
be plea-et to

1840. SHRI D. D.
Minister of FINANCE
state:

(a) whether Government are not
going to allow Indusiry's plea for
raising debt-equity ratio in compa-
nies; and

(b) it so, the facts thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b). The matter is under consideration
of the Government,

Export-import trade of

1841. SHRI SAROJ MUKHERJEE.
Will the Minister of COMMERCE be
pleased to state the measures his
Ministry propose to take to vheck the

Cotton
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trade gop in the export import trade
of cotton, import-price being Rs. 1,500
per candy more jts export price?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH); No
export of cotion is being allowed by
the Government at present.

Guide issued by Punjab, Haryana and
Dethi Chamber of Commerce gpd
Industry

1842. SHRI SUBODH HANSDA:
Will the Minister of REVENUE AND
BANKING be pleased to state whether
Ye has noticeq a guide issued hy Pum-
jab, Haryana and Delhi Chamber 6f
Commerve and Industiy, A-% Cunna-
ught Place, New Delhi oroviding in-
structions to its member-companies
about wavs and means for escaping
over assessment ang evation of cirect
taxes? )

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKIHERJEE):
No, Sir. '

Refund of first instalment of impoun-
ded wages

1843. DR. RANEN SEN:
SHR] C. K. CHANDRAPPAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether the private sector in-
dustries and public sector industries
have re‘unded the first instalment of
compulsory deposit to their employ~
ees in july, 1976;

(b) how many establishments have
defauited in refund of compulsory
deposit; and

(c) the total amount refunded so
far?

THE MINISTER OF FINANCE
(SHR! C. SUBRAMANIAM): (a) and
(b). Repayment of the first instulment
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of additional dearness allowance depo-
sits to the employees in private sector
tndustries and public sector industries,
which fell due on 6th July, 1976, has
atarted. As the repayment is now in
progress, the question of default in
refunding tie amount does not anse
at this stage. Regional Provident Fund
Commissioners have been instructed to
speed up repayment due to employees,
and interest will also be paid to em-
‘ployees till the end of the month pre-
céding the month of actual payment.

« {e) Thall  13th  August, 1376, an
amount of Rs. 16.67 crores has Leen
refunded to the above employees

through the Regional Provident Fund
Commisgioners.

Produciion of controlled cloth

1844, DR RANEN SEN- W.1i the
Minister of COMMERCE be pleased to
ate:

(a) whether National Textile Cor-
poration mills have stopped produc-
ing “controlled cloth”, and

(b) if so, the reasons thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) and (b)., In pursuance of a deci-
sion :uken by Government to gine re-
Lef to the financially weak mu.lis 1n the
matter of  production  of controlled
cloth, the Textile Commissioner has
granted exemption to the N T.C. mulls.
all of which satisfv  the criter'a of
financially weak m.lls, from the o' Liga-
tion ty» produce controlled cloth for a
penor of one year with eflect from
18t Jinuary, 1976,

Delay in completion of public sector
projects

184 SHRI ARJUN SETHI Will the
Minister of FINANCE be p'eased to
state:
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(a) the names of the projects in the
public sector which are behind sche-
dule for construction and the period of
delay in each case;

(b) the reasons for the delay; gad

(c) the steps taken to expedite com-
pletion of these projects and the es-
timated additional expenditure lilvely
to be incurred ag a result of delay in
their completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The infor-
mation as collected recently from the
Public Enterprises is given in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-11285/76].

(b) The main reasons
were the followingw—

for delay

1. Time taken in preparation of
detailed project report and engincering
drawings fbr civil works.

2, Changes in the project proposal
involving modification in designs, de-
lay 1n obtaimng technical approval of
foreign collaborators.

3. Delay in acquisition of land

4 Shortage of bas:c
steel, cement elc.

material like

5. Snortage of power
6 Scarcity of foreign.exchange,

7 Shortage of
some cases.

budget resources in

8 Delay 1n delivery
and imported equipment

of indigenous

9 Adverse geological and mining
conditions.

10. Lack of demand.

11. In heavy industr.es the over-

dimensional equipments posed difficul-
ties 1n their transportation.

(¢) Government have taken various
measures to expedite project imple-
mentation. These include:—
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1. Special priomty in allocation of
steel and cement to public enterprises.

2. High level intervention to reduce
bottlenecks arising from power shor-
tage and failure.

3. Indigenous suppliers of rnaterial
and equipments were vigorously pursu-
ed for expediting supplies.

4. Where the contractors had failed
the manufacture of items were taken
up departmently.

5. Steps have been taken to expedite
import of certain critical items and
find necessary foreign exchange re-
sources.

The estimated additional expenditure
likely to be incurred as a resunlt of de-
lay in completion of the projects men-
tioned in the Annexure was Rs. 86.00
crores,

Survey regariling gpenfling by tourists

1846. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of TOU-
RISM AND CIVIL AVIATION he
pleased to state

(a) whether Government propose
to conduct a fresh survey regarding
spending by tourists; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) Such a survey has already
been imtiated by the Department of
Tounsm.

(b) The last such survey covered a
period of one year from October, 1872
to September, 1973. Owing to escala-
tion of prices, the energy crisls and
consequent rise in  internatonal air
fares, the average spending estimated
at the time of the last survey has be-
come out of date. As such, it was
considered necessary to conduct a fresh
survey of foreign tourists expenditure
to arrive at a more realistic estimate

1688 LS5

of foreign exchange earnings from
tourism as also to determine the pat-
tern and priorities of investments in
tourism infrastructure and promotioh.
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Oash mbaldy on Hamsiaa Exports

1848. SHRI INDRAJIT GUPTA:
Wil the Minister of COMMERCE be
pleased to state:

(a) whether Government have ask-
ed Indian Jute Mills Association and
Calcutta Jute Fabric Shippers Asso-
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ciation to suggest 5 formula for fur-
nishing shipping billg for the purpose
of disbursement of 10 per cent cash
subsidy on hessian exports; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Indian Jute Mills Associa-
tion hag represented to the Govern-
ment abut certain difficulties faced by
them. These are being looked into by
the Jute Commissioner in consultation
with Indian Jute Mills Association
and Calcutta Jute Fabric Shippers
Association,

qafes & wwal & fra aferi

w7 TR

1849, =Y TREATT TEA
faw Wl vz amd & s AR “T
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a1 yfatar #

faa darem ¥ Sowsr (s
aster Qgan) ¢ (=) ' (F) . &N
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Take-over of management of national
Co’s Jute Mill gt Sankrail, Howrah

1850. SHRI INDRAJIT GUPTA: will
the Miniser of COMMERCE be pleased
to state:

(a) the circumstances which
prompted Government to take-over
the management of the National Co’s
jute mill at Sankrail, Howrah;

(b) whether the newly appointed
Chairman and members of the Board
of Directors have any experience in
running a jute mill; and

( ¢) whether it is proposed to return
the company’s mill to the former
management after some time?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Management of the National Co.,
Calcutta was taken over by Govern-
ment because Government was satisfi-
ed that the persons incharge of the
Company had by  diversion of funds
brought about a situation  which was
likely to affect production in the under-
taking and it was necessary to prevent
such a situation.

(b) The newly
ment has sufficient
running a jute mill.

appointed manage-
expertise in the

(c) No, Sir.
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Qperation of ‘Janta’ Planes

1851. SHRI BIBHUTI WMISHRA:
Will the Minister of TOURISM AND
CIVIL. AVIATION be pleased to state:

(a) whether a scheme to have
“Janta’ planes for small towns has
been mooted by Government;

(b) if so, the main features thereof;

(c) the time by which ‘Janta’ planes
will be in operation in India and the
names of the cities and towns to be
covered by such service; and

(d) whether the know-how and
lesigns will be cent per cent indige-
10us?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (d). There is no specific
scheme as yet for providing air ser-
vices between small towns, However,
sometime back the Ministry of Defence
nad constituted a Study Group, which
has among others representatives of
lidian Airlines and Civil Aviation De-
partment, to examine whether there
was an internal demand for a small
passenger aircraft and whether it was
teasible to indigenously design and de-
velop such an  aircraft. The Study
Group has not yet concluded its deli-
berations.

Raid on Delhi Advocate’s Chamber

1852. SHRI BIBHUTI  MISHRA:
will the Minister of REVENUE AND
BANKING be pleased to state:

(a) whether a  Delhi advocate’s
chamber was raideq in July this year;

(b) if 50, the facts about important
materials seized from the advocate’s
chamber; and

(¢) to what extent Government are
benefited by those materials in un-
earthing evaded income and the
amount of taxes Government expect-
ed'to realise from that advocate?
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THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). The chamber of an
advocate was searched in the course
of a search and seizure operation con-
ducted in the case of one of
his clients. Some books of account
belonging to the client were seized.
The gain to revenue will be known on
completion of investigations in the
client’s case, Assessment will be fram-
ed/penalty proceedings initiated as
called tor under the law,

Employees’ response to Government'’s
appeal for depositing impoundeq D.A.

1853. SHRI S. A. MURUGANAN-
THAM: Will the Minister of FINANCE
be pleased to state

(a) whether Government had made
a plea to the employees to redeposit
voluntarily part or the whole of the
first instalment of impounded dearness
allowance released recently; and

(b) 1if so, their response thereto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
Through a Press Note issued on Tth
August, 1876, 1t watgannounced by the
Government that an employee could
retain voluntarily part or whole of the
first instalment of additional dearness
allowance, repayment of which is now
due to him, in the Deposit Account till
ist July, 1981. It was also announced
that if an option is exercised by an em-
ployee accordingly, the entire amount
thus retained voluntarily (tbe first in-
stalment of additional dearness allow-
ance deposits plus interest payable
along with it) will fetch an attractive
rate of interest, which is 2§ per cent
over and above the maximum bank
deposit rate, (i.e. 12} per cent at pre-
sent). These facilities are calculated to
enable the employees to retain the
amounts in the Deposit Account.

(b) As the tacilities were announc-
ed by the Government only on 7th
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to judge
st, 1976, it is too early
:‘h:‘:esponse from the employees and
workers.

Mesting of Regional Consultative
Committee of Nationaliveq Banks for
Central Zone

1854. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of REVE-
NUE AND BANKING be pleased to
state:

(a) whether a meeting of the Re-
gional Consultative Committee of the
nationalised banksg for the Central
Zone wag held at Bhopal in June,
1976;

(b) if so, whether bank assistance to
meet the credit needs of landless
labour provided with house sites and
those freed from bonded labour under
the 20 Pomnt Economic Programme
figured in the meeting; and

(¢) 1f so, sahent features of the
decisiong taken therein?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
to (¢} Meeting of Regional Consulta-
tive Committee for national:sed banks,
Central Area, consisting the States of
Madhya Pradesh and Uttar Pradesh
was held at Bhopal on 18th June, 1976.
Twenty Point Economic Programme
with particular reference to bonded
labour and liquidation of rural inde-
btedness was one of the subjects dis-
cussed at the meeting. The main de-
ecisions taken at this meeting are as
follows:

(1) Banks would ensure that bran-
ches are opened in all unbanked com-
munity Development Blocks and/or
unbanked Block Head-quarters as
possess the necessary Infrastructure
acilities and have development poten-
tial.
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(2) The lead banks should tuke ur.
gent steps to formulate district credit
plans for their lead disiriets in the
Central Region,

(3) The question of bringing about
unifomity in the rates of interest
charged by different banks in specific
areas and for specific purposes needs
to be examined.

(4) Disposal of loan applications in-
volving credit limits of Rs. 10,000 or
less should be secured within a period
of 3 to 4 weeks. Banks would accord-
ingly issue instructions to their branch
managers.

Trade deficits during 1976-77

1856. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether 1976.77 will witness a
dramatic reversal of mussive deficits
that have characterised the country's
trade ever since the oil crisis; and

(b) if so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a),
and (b) It 1s true that there 1s a sur-
plus of Rs 88 crores i1n the first quar-
ter of the current financ'al year as
against a trade deficit of Rs. 311
crores 1n the corresponding peried of
last year in the country’s foreign trade.
However, it is dificult toc say at this
stage anything definite as regards the
final picture for the curreni year.

Involvement of Commercial Banks in
Programme Planning in Backward
Districts

1858. SHRI VASANT SATHE: Will
the Minister of REVENUE AND
BANKING be pleased to state:

{(a) whether Government have
warkad out a wall knit programme $p
involve commereial bankg in pYe-
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gramme planning and in financing of
the area development programme in
gselected backward districts of the
country; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). Area Development constitutes
part of the Lead Bank $cheme 1n
which all public sector banks and three
other scheduled banks are taking part.
These programmes generally cover ¢ne
district Recently, some States have
embarked on large composite develop-
ment projects ke Chambal Command
Area Development Project (Rajasthan
and Madhya Pradesh), Rajasthan
Canal Command Area Devclopment
Project, and Nagarjunsagar Irrigation
Project, Andhia Pradesh. Govern-
ments of Uttar Pradesh and Bihar also
have several such projects. Each of
these projects will benefit a number of
backward districts. Banks are parti-
cipating 1n these projects in collabora-
tion with Agricultural Reflnance and
Development Corporation and other
institutions.

Take-over of Textile Mills

1857. SHRI S. M. BANERJEE; Will
the Ministey of COMMERCE be pleas-
ed to state:

(a) what further steps have been
taken to takeover the closed textile
millg in the country; and

(b) whether any textile mill has
been taken over by Government
during the period from April to 31st
July, 19787

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(2) and (b). Government is generally
not in favour of taking over more
closed mills but would like serious
efforts to be made by all concerned
{0 ensure reopening of closed mills.
However, in two specific casea, sfic:
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exhausting all avenues of teopenming
the closed mills Government had to
decide in July, 1876 to take nver two
closed mills.

Reinstatement of audit empioyees sus~
pended during Rallway strike

1858, SHRI s, M. BANERJEE; Will
the Minister of FINANCE be pleased
to state:

(a) whether the audit employees
whose scrvices were terminateq or
suspended duning Railway strike have
been taken back; and

(b) if not, the reason for this ab.
normal delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHATGI): (a)
Out of a total number of 98 audit
employees whose services were ter-
minated and 170 audit employees
who were placed under suspension
during May 1974 strike, 36 employees
from amongst the terminated ones
and 154 from amongst the suspended
ones have beep taken back.

(b) The reasons for not teking
back the remaining personsg are given
below:

(1) Terminated Employees

(i) 40 persons went to the courts,
The cases in  ‘espect of 39
are sub-judice. In one case,
the court had dezided against
the petitioner.

(if) 11 persons had represented
to the Reviewing Authority
after their scrvices were
terminated and the represen.
tationg were rejected by the
Reviewing Authority as all
these persons were active
participants in the strike.

(iii) 5 persons did not represent
against the orders of termina-
tion.
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(1v) 4 persons initially went to
the court and obtaineg stay
order and were thus reinstat.
ed but subsequently they
withdrew the court cases and
left the service

€2) Suspended Employees

(i) 12 persons wre facing char-
ges under Defence of India
Rules.

(ii) 4 persons are facing depart-
mental action and discipli-
nary proceedings are in pro-
gress,

Excise concessions to foam manufac-
turers

1859 SHRI VAYALAR RAVI

SHRI § D
RAM:

SOMASUNMDA-

Will the Minister of REVENUE
AND BANKING be pleased to state:

(a) whether Government have
given excise concessions to the foam
manufacturers;

(b) if so, how many industries have
qualified for these concessions,

(c) whether any discrimination has
been made between natural rubber
foam and polyurethane foam 1indus.
tries; and

(d) 1if so, the reasons therefor?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) The scheme of excise
duty rebate on higher production has
been extended to iInclude polyure-
thane foam among other items.

(b) As on 15th August, 1976
no industrial umt manufacturing
polyurethane foam had been given
the excise concession,
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(c) and (d). When the scheme
was extended to selected items on
under Central Excise Tariff Schedule
were gone through and the scheme
was extended to gelected items on
various considerations of policy and
administrative nature There is,
therefore, no question of any discri-
mination.

Disparity in rates of interest on fixed
deposits

1860 SHRI VASANT SATHE: Will
the Minister of REVENUE AND
BANKING be pleased to state:

(a) whether there exists a wide
disparity 1n the interest rates paid by
the nationalised commercial banks on
fixed deposits for five years and above;

(b) 1f so, the reasons therefor; and

(¢) whether Government propose to
rationalise the rates of interest on such
fixed deposits?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER.-
JEE)' (a) No, Sir, All tne scheduled
commercial banks, including the pub-
Lic sector banks, pay interest on
deposits at rates stipulated by the
Reserve Bank from time to time.
However, in the interest of deposit
mobihsation, formulation by the
commercial banks of deposit schemes
with specific special features 1s not
objected t0 by the Reserve Bank s0
jong as the interest paid by the banks
on the deposits received under such
schemes, including prizes, if sy,
does not exceed the permissible rates,
compounded at suitable rates.

(b) and (c) Do not arise, .
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Arrests for Evasion of taxes

1862. SHRI RAM PRAKASH: Will
the Minister of .REVENUE AND
BANKING be pleased to state:

(a) the number of persons arrested,
State-wise during last one year for
tax evasion; and

(b) the value of property belonging
to those tax evaders seized?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF" REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) Under the Direct Taxes
Laws there is no provision for arrest
of persons for evasion of taxes.

Under COFEPOSA Act, 1974 though
there is no provision for ‘arrest’ of
pbersons for tax evasion, persons in-
dulging in smuggling activities and
foreign exchange racketeering are lia-
ble to preventive detention. During the
period from 3-8-75 to 31-7-76, 1150
detention orders against smugglers
and foreign exchange racketeers were
issueg under COFEPOSA Act, 1974
by the Central Government and
various State Governments. A state.
ment showing State-wise position of
detention orders, issued is laid on
the Table of the House [Placed in
Library. See No. LT-11266/76].

A statement showing the number
of persons arrested under Customs
Act, during the period from 1-7-75
to 30-6-76 Collectorate-wise “these
figures are not maintained Staie-
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wise) is laid on the Twble of the
House. {Placeq in Library. See No.
LT-11288/176].

Number of persons arrested under
Central Excise & Salt Act, during
last one year is being collected and
will be laid on the Table of the
House,

(b) Under Direct Taxes Laws as
there is ng provision for arrest of
persong for tax evasion, the question
of seizure of property belouging to
them does not arise.

Properties valued over Rs. One
crore have been ordered to be attach-
ed as per the provisions of Section
7(1) (a) of the COFEPOSA Act, 1974
upto 31-7-76 in 19 cases of abscon-
ders.

Goods valued at about Rs. 35 crores
were seized under Customs Act dur-
ing the period from 1-7-75 to 30-6-76.

Value of seizures made during the
last one year under Central Excise
and Selt Act is being collected and
will be laid on the Table of the
House.

Facilities provided by Airlines
Industry

1863. SHRI RAM PRAKASH: Will
the Minister of TOURISM AND
CIVIL AVIATION be ovleased to
state:

(a) whether porterage, conveyance
and food charges are included in the
ticket or it is a part of the travel
facilities provided by the airlines in-
dustry; and

(b) in case they are included,
whether there is any proposal to make
it optional?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) &nd (b) The fare
charged by airlines for travel bet-
ween two pointg is for carriage of
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passenger from airport to ajrport..
Except for food and beverages that
are supplied on board the aircralt,
no other facilities are made gvailable
to the passengers as a part ol the
fare paid. However in international
travel, at a transfer/connecting point
shown on the passenger’s ticket, the
airlines may provide cost of hnotel
accommodation, food and ground
transportation etc. for a duration of
24 hours. According to Internalioual
Air Transport Associatio, Regula-
tions, airlines have discretion to deter-
mine whether these expenses should
he ahsorbed in fare or not.

Fall jn the price of natural rubber

1864. SHRIMATI BHARGAVT
THANKAPPAN: Will the Minister
of COMMERCE be pleased to state:

(a) whether there has been 5 steep
fall in the price of natural rubber
during the last one year;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to
be taken to restore the price of natu-
ral rubber to the olg level?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAF SINGH):
(a) and (b). There has been a fall in
the price of natural rubber in the
country, which was partly due to
accumulation of stocks with growers

(c) Govt are seized of ithe nrob-
lem to stabilise raw rubber prices
in the market and the matter is under
constant review. In this context STC
have already been permitted to make
purchases from growers for export.
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Production of Oashew

1885. SHRI C. K. CHANDRAPPYAN:
Will the Minister of COMMERCE be
deased to state:

(a) the total production of cashew
‘n the country, State-wise during the
wurrent year;

(b) the raw cashewnuts imported
annually and the figures for 1974—
1976;

(c) whethe: Kerala Government has
sent a scheme of cashew plantation to
Central Government for approval;

(d) if so. Goveinment's decision
hereon; and

(e) how much foreign exchange
rovernment have earned from cashew
xport during 1974 to 1976 and how
wch foreign exchange Government
ad 1o spend to import raw cashew-

nuts from 1974 to 1976?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Total and State-wise production
figures for the current year aie not
yet available According to tenta-
tive estimates made by the Director-
ate of Cashew Development Cochin,
the quantity produced during 1974-
75 was 1,85,021 tonnes,

(b) The annual import figure for
raw cashewnuts varies from year to
year. The figures for 1974 onwards
are as follows:

Year Oty.in
tonnes
w94 . 1,77,109
1978 . . . . 1,34,157

1976 . »583
(Jan.-Julyd 225

(c) Yes, Sir. The scheme envisa-
ges raising cashew over an aren of
25,000 hectareg in Private Holdings.
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(d) The Ministry of Agricuiture
has prepered a scheme for subsidised
plantation of cashew in 60,000 hec-
tares in Departmental lands and
85,000 hectares in private lands in
different cashew growing stales, in-
cluding Kerala. The scheme envi-
sage. g subsidy of Rs. 500 per hectare
for departmental lands and Rs. 300
per hectare for private lands gpread
over the first two years of planta-
tion.

(cv The amount spent on import
of raw cashewnuts and the earnings
made from exports of cashew kernels
and cashewnut shell liquid from 1974
onwards are as follows:—

Exports Imports
Year m Rs. in Rs.
crores crores
1974 . . . 10617 40°68
197§ . . - 10681 32:86
1976 (Jan.-June) . 5029 n5‘ 19
sN.-
uly)

(Figures for 1976 are provisional)

Production of cloth and yarn

1866. SHRI C. K. CHANDRAPPAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the production of cloth
and varn has declined in 1975 as com-~
p red to 1974;

(b) if so, the reasons thereof;

(c) the production of cloth ang yarn
before emergency in Nationa} Textile
Corporation mills and after emer-
gency, and

(d) the production of yarn and cloth
in Private sector before emergency
and after the emergency?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The decline in production was
mainly due to imposition of power
~cut in some of the States.
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(¢) and (d). The following are
the figures of production of both
cotton yarn and cloth before and
after emergency i NTC mills as

as well as in private sector mills:

. Cotton yam loth (in Milhon
Period (in million) Cloth (in Milhon)
kgs mtrs.
NTC Mlls NTC Mlls
Mlls n Mills n
Private Privite
Scctor Scetor
Jan. 75 to June, 75 . 68-3 "3 3% 9= 1966-93
July 75 to D:cember, 75 74 6 2 1 36~ 10%-53
Jan. 76 to June, 76 . 76 2 15005 30 57 2026493
Persong arrested on charges of Bl ~ ropre 2t
smuggling Yea persons
arrested
1867. SHRI C, K CHANDRAPI'AN.
Will the Minister for REVENUE 1973 2370
AND BANKING be pleased to state
D e P d to 1974 3384
(a) whether the number of .mug-
. 1975 . . 2997
glers arrested in 1975 and durnng the
scurrent year upto July, 1976 was less 1976 (upto May) 1371

than the number of arrests in 1973 and
1974; and

() the number of smugglers arrest.
ced during the years 1873 to 19767

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) and (b). The number of
persons arrested under the Customs
Act during 1978, 1874, 1976 and upto
May, 1976 is given below:

The figures for the months of June
and July 1876 gre being collected and
will be laid on the table of the
Sabhe

In addition to the persons arrested,
2173 persong have also been detained
as on 31-7-76 under the Conserva-
tion of Foreign Exchange and Pre-
vention of Smuggling Activities Act.
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Pending pension cases

\
1868. SHRI ARVIND M. PATEL:
SHRI VEKARIA:
Will the Minister of FINANCE be
pleased to state:

(a) the number of pension cases of
Central Government employees pend-
ing for six months and over with the
wvarious Mimstries/Departments of
‘Government; and

(b) the reasons therefor and steps
taken by Government to ensure imme.
«iate settlement of pension and other
claims of retiring Government em-
ployees?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT] SUSHILA ROHATGI): (a)
and (b). The pension cases of Cen-
tral Government employees are pro-
cessed by numerous authorities in
differen{ Departmentg spread all oser
the country Information regarding
pending pension cases is, therefore,
not available centrally. Rules and
procedures are modified from time to
time to eliminate delays in settle-
ment of pension cases. Effective from
1-3-76, a procedure has been pres-
cribed under which, jn cases of
superannuation, pension wnll inwvari-
ably be authorised before the date
of retirement of the Government
servant and the pension cases of
those who retired before 1-3-76 will
be finalised latest by 31-8-76.

Non-compliance of the Directives of
Government to Stamp the Price of
Ciloth

1869. SHRI ARVIND M. PATEL-
SHRI VEKARIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether a large number of
tmills have not complied with direc-
tives of Government to stamp the
Price of cloth on every yard;
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(b} if so, the number of default-
ng mms; and

(c* action taken by Government
agamnst them»

THE DEPUTY MINIST
MINISTRY OF COMMEgCREIrq(ﬁ
VISHWANATH PRATAP SINGH):
(a) No such ;nstances have come to
the notice of the Government.

tb) and (c). Do not arise

GIR Tourist Complex

1870 SHRI ARVIND M. PATEL:
Wil tS|HRI VEKARIA.
1 the  Mimister of TOURISM
AND CIVIL AVIATION be pleased
fo tate

(2) whethet there 15 any  scheme
under the conuderation of Govern-
?:dng to have a GIR Tourist Complex;

(b) if so, the arcas to be covered
in this scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH). (a) There is a
scheme under the consideration of
the State Government for the deve-
lopment of the Gir Tourist Com-
plex The Central Department of
Tourism is construction a Forest
lodge at Sasangir. The lodge will be
managed by the India Tourism Deve-
lopment Corporation.

(b) The areas covered under the
State scheme hre Sasan, Veraval,
Somnath anq Porbandar,

Committee to Enquire imto Activities
of Non-Banking Companies

1871, SHRI R. K. SINHA: Wil
the Minister of REVENUE AND
BANKING be pleased to state:

(a) whether Government propose
to set up a Committee to enquire inro
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the activities of the non-banking
companies in the country; ang

(b) 1f so, the salient features there-
of?

THE MINISTER OP STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) and (b) No such propo-
sal is under consideration of the
Government

Setting up of g Single Quality pms-
pection and Control Organisation

1872. SHRI R. K SINHA: Will the
Minister of COMMERCE be plea.ed
to state:

(a) -whether Government have
considered the necessity of setting up
of a single quality inspection and
control orgamsation for all exporta-
ble commodities produced by diffe-
rent Departments of Government and
Semi-Government organisations, in-
cluding Corporations; and

(b) it so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)®
(a) No, S8ir.

(b) Does not arise,
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Setting up of Joint Ventures in
Developing Countrieg

1874 SHRI DHAMANKAR: Wil
the Mimister of COMMERCE be
pleased to state:

(a) whether a delegation of fur~
niture makers had recently gone over-
seas to explore the markets for sale
of our classical and other wooden
furniture abroad and if so, who spon-
sored the delegatlon;

(b) with what success has the de-
legation met in securing orders and
from which countries; and

(c) whether there are any pros-
pects of collaboration agreements for
sctting up of joint ventures in this
regard in the developing countrjes?

THE DEPUTY MINISTER IN THE
MINISTRY OP COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir This was a delegation
financed by the Umted Nations Deve-
lopment Programme through the
Indian Institute of Foreign Trade.

(b) The delegation secured orders
for <elling furniture components
worth Re¢ 5 lakhs in Denmark and
booked orders for selling furniture
for another Rs. 5 lakhs in France,
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(c) There are prospacts of colla-
boration agreements for setting up
joint ventures in India.

Performance of Indian Airltmes

1875. SHRI DHAMANKAR: Wil
ihe Minister of TOURISM AND
CIVIL AVIATION be pleased to
state;

(a) the performance of Indian Air-
lines as regards the passenger traffic
a8 well as the cargo traffic and how
does It compare with last yeur and
the percentage of growth achieved;

Written Answers 154

(b) the annual uttisation of various
arerait as per present schedule dur-
ing the same peuod; and

«¢) whetlier there are any plans
to induct on 1its net-work new air-
craft and air buses to give fillp to
growth 1in traffic, both of passenger
and calgo if so, what?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI BAJ
BAHADUR)- (a) Thte following
figures are indicative of the perform-
ance of Indian Airlines, both as re-
gards passenger traffic as weil as
cargo traffic —

- -76 Percen-
1974-7§  1975-7 thge
ncrease

Number of passe gers carried

Cargo carried includirg Excess Baggage (Tonnes)

. 2,889,360 3.359,233 16-26
20,020 24.317 21:46

(b) The figures of annual utilisa- tion (aircraft typewise) during 19

74-

%5, 1975-76 and utilisation as per the present Schedule are as under: —

Aircrart utihisation
(per annum per awcraft)

“Type of Aircraft
1974-75 197576 ;:kr*" per

Schedule
‘Poting-737 2296 275% 2786
Caravelle . . . . . . 2410 2558 2665
Viscount 936 796 657
Fop7 . 2185 2287 2483
HS-748 2081 2664 2593
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(c) The Corporation have pl
an order for three Airbug A300B2
aircraft, which are due to be deli-
vered in the last quarter of 1978 and
expected {0 be progressively put into
operation from December, 1876, These
aircraft will have a seating capacity
of 278 passengers and ~argo capacity
to the tune of 10 to 12 metric tonnes.

Amendment (o Central Sales Tax Act

1876. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RE-
VENUE AND BANKING be pleased
to state:

(a) whether Govainment propose
te amerdd the Central Sales Tax Act
to provide some tax rehef for ex-
port-oriented goods; and

(b) if so, the
thereof?

sahent  feature:

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) and (b), It is proposed to
emeng the Central Sales Tax Act,
1958 and a Bill including inter-alia
an amendment to the Act to this
effect is proposed to be introduced
in the current gession of Lok Sabha

Raidg on Hoarders, Smugglers and
Economic Offenders

1877. SHRI SHANKERRAO SA-
VANT: Will the Minister of RE-
VENUE AND BANKING be pleased
to state:

(a) the total wealth unearthed by
raids on hoarders, smugglers and
sconomic offenders during 1974-75,
1975-76 and 1976-77 (upto 31st July,
1876) ; and

(b)Y how much tax and penalty was
recovered from this unearthed wealth
in eech of these years?
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THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) The value of assets seized
in the search and seizure operations
conducted by the Income-tax guthor-
ities for unearthing unaccounted for
income/assets during 1974-75, 1976-78
and 1876-77 (upto 81-7-76) {5 as
under: —

Value of
assets
seized
(Rs.in
Takhs)

10™}-=% . 1713
14~¢-~h . 2135
190" fupte 31-"--6 sI0

(hy Iy a case involving seizure of
valuable assets/books of account etc.,
completio, of regular assessment(s)
requites detailed enquiry including
scrutiny of the seized buoks of ac~
count and giving due opportunity to
the assessee to give his explanation(s)
etc This is a time consuming pro-
cess.

The information as to tex and
penalty recovered in respect of the
cases involving the above seizures
and in which assessments have been
completed so far is not available and
its collection will involve time and
labour not commensurate with the
results likely to be achieved. If the
Hon'ble Member desires to bave in-
formation in respect of any particular
case(s), the same Cap be cullected
and furnished.
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vil\isntion of Amount Deposited in
Post Office Savings Schemes

1878, SHRI R. N, BARMAN: will
the Minister of FINANCE be pleased
to state:

(a) whether amnqunts deposited in

post office saving banks in a parti-

cular State can be utilised for the
economic development of that particu-
lar State; and

(b) if so, the State-wise break up
of small savings during 1975 and how
has this amount been utilised by the
respective States?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The deposits 1n post post office sav-
ings banks are receipts of the Cential
Government. However, loans are
given by the Centra] Government for
development purposes, according to
a prescribed formula, to cach State
Government against net small .av-
ings collections in that State

(b) Statewise figures of net small
savings collections during the perivd
April 1975 to March 1876, and the
loans .dvanced to them (against col-
lections upto February, 1876) are
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-11267/76]. These
receipts form part of the total re-
sources of the State Governments
concerned and it is not possible to
jdentify separately the purposes for
which the funds have been utilised.

Sefting up of Indusirial Development
Bank in Eastern Zone

187% SHRI R. N. BARMAN: Will
the Minmster of REVENUE AND
BANKING he pleased to state:

(a) whether some of the Chief
Ministers of the eastern States have
urged upon the Centre to set up a
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separate  Industrial Development
Bank for the Eastern States;

(b) whether in memorandum they
h.aye pointed out that the present faci~
lities are not adequate; and

(c) if so, the nature of suggestions:
made and Centre’s reaction thereto?

THE MINISTEBR OF STATE IN.
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE) :
(a) 1ol (¢). The Chief Minister of Bihar
in his letter to the Finance Minister
had suggested that either a Regional
Industrial Development Bank should
be set up with headquarters in Patna
or the regional office of the Industrial
Development Bank of India (IDBI) at
Patna should be strengthened in per-
sonnel and fully empowered te sanc.
tion project finance needs. The Chief
Minister was nter-alia informed that

(1) steps were Leing taken by the
ferm lending financial insti-
tutions ag also the public
sectoy bunks to secure en.
larged flow of credit assistance
for invesiment in the Staie of
Bihar. Significant  results
would, however, require ade-
quate mfrasiructrual develop.
ment and matching develop-
mental support from the State
authorities and organisations.

t11) the Regional Office of the
IDBI which is serving the
eastern States was upgraded
in March, 1878 and more
powers were delegated, to this
office.

(i1i) the Branch Office of the TDBI
at Patng was being upgraded
more powers.

In addition. considering the need for
a more balanced regional industrial
development, the IDBI and the other
financial institutions have taken the
following steps for industrial develop-
ment of eastern region:—

(i) With the opening of a separate
regional office of the IDBI af
Ciauhatf for North Fastern
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Region in September 1978, the
= Calcutia cffice would be in a
better position to cater to the
requirements of eastern region.

(1) The IDBI and the Industrial
Finance Corporation (IFC)
have branch offices a! Bhu.
baneswar,

.(iii) The IDBI had set up in April,
1971 the Industmal Recons-
truction Corporation of India
at Calcutia for the provision
of reconstruction and rehabi.
litation assistance to sitk in-
dustrial units. Its ussistance
has mostly gone to West
Bengal and eastern region.

«(iv) The IDBI in collaboration with
the other financia] institution
has undertaken industrial po-
tential surveys in States of
Bihar and Orissa and Union
Territory of Andaman and
Nicobay 1slands to identify
viable project ideas

)y The IDBI set up in June 1974,
Bihar Industrial and Techni-
cal Consultancy Organica‘ion
at Patna oand in JInly 1976
Ornissa Industrial and Tectni-
cal Consultancy Orgarisation
to cater to the need of the
entrepreneurs and insfitutions
of Bihar and Orissa States

) The IFC and the Industrial
Credit and Investment Cor-
poration of India have region-
al offices ut Calcatta, the
IFC has also branch office at
Patna with g view to mamn.
taining close liaison with Gov-
ernment Departments and
bodies connected with indus-
irial development in that

region,

Fancy bigs for tea gardens

1880. SHRI SOMNATH CHATTER.
JEE: Wil the Minister of CNHM.
MERCE be pleased to state:
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(a) whether the substantiel im.
provement in the fortunes of the Tea
Industry in the course of the las: two
years has brought eager bidders for
tea gardens at fancy prices;

(b) whether the prices currently
offered for the tea gardens aie far
higher than those that prevaileg in
1974 and the increase in prizes ranges
between 50 and 100 percent; and

(e) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). No information is avallable
about the safe of tea gJardens ownec
by Indimn Companies. In the case of
Sterling Tea Gardens, it is true tha
prices currently offered are higher
than those offered two years ago.
However, 8 meaningful comparison of
prices offered for tea estates in 1870
with those in 1974 would be possible
only when sufficient number of cases
irom the same lea growmng area are
available,

Steps to encourage construction of low
cosy lodgings, boarding houses and
hotelg for tourists

1391 SHR1 SOMNATH CHATTER-
JEE Will the Minister of TOURISM
AND CIVIL AVIATION he pleased to
state:

(a) the steps so far taken to en-
courage construction of low cost lod-
gings, boarding houses ang hotels for
Indian as well as foreign tourists who
cannot afforq to stay at posh hotels;

(b) whether his Ministry main-
tains an approved list of such esta-
blishments in big cities/towns;

(¢) what are the requirements and
criteria laid down for such estahiish.
ments for getting enlisted in Govern-
ment approved list and whether
names of such establishments ave
published regularly in all Govern-
ment published tourist guides;
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(d) if so, the list of such establish-

ments in big cities/towns; and

(e) the average daily rates preva-
lent in these establishments with
break fast and with full board?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) During the Second and
Third Five Year Plans, the Central
Department of Tourism set-up a chain
of low income group Tourist Bunga-
lows. a list of which is laid on the
Table of the House. [Placed in Library.
See No. LT.11268/176]

In addition to that, during the
Fourth and Fifth Five Year Plans the
Depariment of Tourism has launched
a scheme of setting up inexpensive ac-
commodation in the form of youth
hostels, tourist bungalows and camp-
ing sites 'with a view to catering to the
needg of middle and low income group
tourists both foreign and domestic.
Within the frame work of this scheme,
14 You'h Hostels and seven Tourist
Bungalows are already functioning.
One Youth Hostel and four Tourist
Bungalows are expected to be complet-
ed shortly.

(b) o (e), The Department of Tou-
rism approves only hotels from the
point of view of their suitahility for
foreign tourists and such hotels, along
with the tariff approved in each case,
are listed in the Hotel Guide which is
brought out by the Department of
Tourism annually. Such approved
hotels are mentioned in the relevant
tourist publicity literature also. The
room rent in a Youth Hostel is Rs. 4/-
per head per nightt In a Tourist
Bungalow, it is Rs. 25/- to Rs, 35/-
per day for double occupancy and
Rs. 20/- to Rs. 25/~ per day for single
occupancy. In a 1-Star category hotel
which can be used by low-income
group tourists, it ranges from Rs. 25/-
to Rs, 50/. for single occupancy and
from Rs. 45/- to Rs. 80/- for double
occupancy approximately.

1888 L. S.—86.
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Transport of Iron Ore from Karwar
and Belekeri ports for expert to
foreign countriey

1882. SHRI B. V. NAIK: Will the
Minister of COMMERCE be pleasad to
state:

(a) whether he has received any
reports regarding slow down in the
transport of iron ore from the ports
of Karwar and Belekeri for onward
export to ore-consuming countries;

(b) if so, from whom and his reac-
tions thereon;

(c) whether there are enough iron
ore traffic potential between Hubli
Karwar and Belekeri to justify : rail
line; and

(d) if so, whether hig Ministry
has informed Railway Ministry in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (d). The Government is aware
of the decrease in export of iron ore
trom ports of Karwar and Belekeri.
Shri B. V. Naik had also raised this
question during discussions with the
Commegce Minister. The port has
now been taken over by the State
Government and exports will be re.
sumed shortly.

The prezent traffic of ore is not suffi-
cient to justify construction of a rail
line betweer Hutli Karwar and Bele.
keri.

Exhibition in Poland

1883. SHRI SHYAM SUNDER MO.
HAPATRA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether C.B.I, enquiry against
a private irm which had urganised
exhibition in Poland is complete; and

(b) if so, what are the findings?
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THE DEPUTY MINISTER IN TIE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH;:
(a) and (b). The matter relating to
submission of accounts of foreign ex-
change released to the organisation of
the exhibitions is heing looked into by
Enforcement Directorate on the basis
of information supplied to them by
C.B.l. and this Ministry. The organi-
sation claims to have submitted the
full accounts to RB.I. Enforcement
Directorate is awaiting its final con.
firmation from R.B.L

Officers of Directorate of Exhibition
Under C.BI Enquiry

1884. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
COMMERCE be pleased to state how
many officers of the Directorate of
Exhibitions are at present under C.B.I
enquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
No Officer of the Directorate of Ex-
hibitions is at present under C.BI
Enquiry.

Allegations against Officers during
last Dubai Falr

1885. SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of
COMMERCE be pleased to state

(a) whether any allegation of mal-
practice and impropriety on the part
of Exhibition Officers during last Du-
baj Fair has come to the notice of his
Ministry;

(b) if so, who are those officers
and what action has been taken
against them; and

(c) whether his Ministry obtains a
confidential report about officers de-
puted to exhibitions abroad from the
concerned Indian Ambassador?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COM (SHR1
VISHWANATH . PRATAP SINGH):
(a) and (b), A complaint regarding the
standard of the exhibition and impro-
priety on the part of those responsible
for orgamsing it was brought to the
notice of the Ministry. Immediately on
receipt of the complaint a confidential
enquiry was made from the Ambassa-
dor who, in his reply, completely re-
butted the complaint and stated that
there was no truth in it.

(c) The Ministry always obtaing a
report from the Embassy on fajrparti-
cipations and exhibitions and it any
complaint is received, ag in the present
case, a specific enquiry is made from
the Embassy.

Unemployed Commercial Pllots

1886 SHRI D B. CHANDRA
GOWDA"- Will the Minister of TOUR-
TOURISM AND CILIL AVIATION
be pleased to state:

(a) whether there are some un-
employed commercial pilots at pre-
sent 1n the courtry; and

(b) if so, the measureg Government
have taken to absorb them?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir. There
are about 200 unemployed pilots at
present in the country.

(b) The following steps have been
taken by Government to assist them
1n securing employment :-—

(1) Rules for direct recruitment to
the post of Assistant Aerodrome
Officer in the Civil Aviation Depart-
ment were amended to include Com-
mercial Pilot's Licence as one of the
acceptable qualifications;
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(2) Ministry of Agriculture & Ir-
rigation (Department of Agriculture)
have agreed to consider unemployed
commercial pilots for conversion
training for crop spraying operations;

(3) Indian Airlines and Air India
have been adviseq to utilize unem-
ployed commercial pilots to the ex-
tent possible;

(4) State Governments have been
requested to give consideration to
'CPL holders for employment under
them wherever possible.

Interngtional Fund for Agricultural
Development

1887. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
FINANCE be pleased to state:

(a) whether India has suggested any
formuly in the ~launching of Inter-
national fund for agricultural deve-
lopment at a preparatory meeting of
18 countries held in June, 1876 in
Rome; and

{b) final decision arrived at?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
{b). India aitended the Plenipoten-
‘tiaries Conference held in Rome in
June, 1976 and emphasized the need
for the early establishment of the
International Fund for Agricultural
Development. It wag decided by the
conference that the Agreement
-establishing the Fund would be open-
ed for signature as soon as the initial
contributiong amount to atleast the
wquivalent of 1000 million United
‘States dollars.

‘Simplification of procedure for giving
loans
1888, SHRI P. M. MEHTA: Will
the Minister of REVENUE AND
BANKING be pleased to state:
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(a) whether Government have gsk-
ed the nationalised banks to simplify
the procedure for giving losns parti-
cularly to the poor; and

(b) if so, whether Government
have issued any directions in this re-
gard and if so, the gist of the guide-
lines issued?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). Reserve Bank of India
have issued instructions to commer-
cial banks to simplify and rationalise
their lending procedures, particularly
in respect of financial assistance to
priority sector and banks are imple-
menting these instructions. Banks
have already introduced simplified
application forms in respect of advan-
ces to agriculture and gma)l scale in-
dustries etc. in regional languages.
Assistance is also provided to such
borrowers for filling up application
forms and submission of required
data wherever necessary. Adequate
powers have been delegated to the
Branch Managers so that a major
portion of the loans to borrowers is
promptly sanctioned at branch level
itself. Banks also review from time
to time their internal procedures with
a view to further simplifying the
process of sanctioning loan.

Documents seised from the House of
Income Tax Oficials

1889. SHRI P. M. MEHTA: Will
the Minister of REVENUE AND
BANKING be pleased to state:

(a) whether the Central Bureau of
Investigation has seized documents
from the house of an income-tax offi-
cer pertaining to fixed deposits, bank
locker and share 1n various firms
worth several lakhs of rupees in New
Delhi on 23rd June, 1876;

(b) if so, what action has been
taken against the official; end
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(c) what further measures are
being considered to deal with this
gituation?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) No house search of an Income-
tax Officer was conducted at New
Delhi on the 23rd June, 1976. How-
ever, a gearch by the Central Bureau
of Investigation of the residential
premiseg of an Income-tax Officer in
Calcutty on the 19th June, 1976 led
to recovery of cash and documents re-
vealing the existence of bank ac-
counts, fixed deposits, shares, and
other assets, of gubstantial value, The
existence of a bank Jocker was also
revealed;

(b) The Central Bureau of Investi-
gation is still conducting investigation
of the case.

(c¢) Constant vigilance is maintain-
ed to detect such cases for appropri-
ate action after due investigation.

Steps to revive Economic Growth

1890. SHRI P. M. MEHTA: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have
taken some calculated risks by step-
ping up invesiment with the hope that
economic growth rate will pick up;

(b) if so, the main points of the
scheme;

(c) the extent to which Govern-
ment have achieved success; and

(d) whether this has not resulted
in decline in the prices of all commo-
dities?

THE MINISTER OF FINANCE
(SHR! C SUBRAMANIAM): (a) and
(b). The rationale and the assump-
tions under which the Government
has stepped-up investment outlay for
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the wyear 1976-77 with a view to
achieve a better rate of growth have
been spelled out both in the Budget
Speech for 1978-77 and in the Annual
Plan document for that year. Broad-
ly, the main factors taken into ac-
count in effecting 4 substantial in-
crease m investment in priority sec-
tors are, a highly satisfactory level of
buffer stock of foodgrains, substantial
accretions to foreign exchange re-
serves, better availability of agricul-
tura] and industrial inputs and the
existence of unutilised capacity in
certain private sector industries. In
view of these favourable factors and
the Government's policy to continue
strict monetary and fiscal discipline,
it was considered that a significant
step-up i1n jnvestment outlay would
not :mpair price stability.

(c) and (d). As the investment out.
lay contemplated for 1976-77 is:
spread over tne whole fiscal year it
would be difficult to assess 1ts econo-
mic impact as of now. However, its
beneficia] effects have been unfolding
gradually in the form of increased in-
dustriy]l production and improved
sentiment on stock exchanges, etc.
Output increases generally have a
sobering eflect on prices and there-
fore, it 1s possible to expect this trend
to manifest itself in due course.

Districts chosen by IDBI for intensive
Development

1891. SARDAR SWARAN SINGH
SOKHI: Will the Minister of REVE-
NUE AND BANKING be pleased to
state:

(a) whether the Industrial Deve-
lopment Bank of India has decided to
adopt only four Districts in the whole
country for intensive development;

(b) if so, the names of the States
and whether any of the Districts in
Bihar come under these Districts; and

(c) the criterion of selection of
these Districts?
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THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The Industrial Development Bank
of India has neither adopted nor pro-
poses to adopt four districts in the
whole country for intensive develop-
ment work,

(b) and (c¢). Do not arise.

Bank loans to Adivasis for Rehabili-
tation

1892. SARDAR SWARAN SINGH
SOKHI: Will the Minister of REVE-
NUE AND BANKING be pleased to
<tate:

(a) whether any directions have
been given to the nationalised banks
including the State Bank of India for
giving loans to Adivasi families for
their rehabilitation;

(b) if so, when; and

(c) the figures of such loans given
1o adivasi families especially in
‘Chhotanagpur region, in Bihar State
this year so far?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
a) and (b). While no specific direc-
tions as such have been given to the
public sector banks for giving loans
to adivasi families for thir rehabili-
tation, adivasis, who belong to Sche-
duled Tribes, are given contessional
finance at 4 per cent rate of interest
under the Differential Rate of Inter-
st Scheme.

In June 1976 the Reserve Bank of
Indig has issued guidelines to sche-
duled commercia] banks on housing
loans for weaker sections of the com-

, munity.

(c) Bankg do not maintain separate
8uata in respect of their advances to
adivasis.
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Financing of Scheme for construction
of Houses tor Scheduled Castes and
Scheduled Tribes in Bihar

1893. SHRI M. S. PURTY: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have any
proposal under consideration for
financing construction of houses for
persong belonging to Scheduled Castes
and Scheduled Tribes in pursuance of
the 20-point Economic Programme in
the State of Bihar; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). No specific proposal for
financing construction of houses for
persong belonging to Scheduleg Castes
and Scheduled Tribes in the State of
Bihar in pursuance of the 20-point
Economic Programme has beep re-
ceived by the Government of India.

Local Head Offices of S.B.I.

1884. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
REVENUE AND BANKING be pleas-
ed to state:

(a) the names of the local head
offices of the State Bank of India
along with number of branches/sub-
offices controlled by each one of them
as on 30th June, 1976;

(b) whether the Head Office like
New Delhi having more than 650
branches is proposeq to be split into
new Head Offices with Headquarters
at Simla and Chandigarh/Srinagar, to
ensure g better control of the branch-
es under therr;

+ (c¢) whether any demand for the
creation of additiongl local Head
Offices and the splitting of New Delhi
Head Office has been received by
Government; and
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(d) the likely date by which the
Government would take a decision
on the said demand?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The names of the local head offi-
ces of the State Bank of India and
the number of branches/sub-offices

AUGUST 27, 1976
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controlled by each one of them, as on
30th June, 1976 are get out in the
statement attached.

(b) to (d). Government ang State
Bank of India have received and con-
sidered demands for creation of new
local head offices at different centres
including Chandigarh The Bank
have, however, reported that they do
not propose to create any more circles.
for the present,

Statement

The number of branches and sub-offices under the control of each of the 9 local head offices
©f the State Bank of India, as on 30th June, 1976, were as given below :—

)sq‘o. Location of the local head office bNr:,l;c(:Ics glob‘-Of
controlled offices
¢ rer lled

1 Bengal 409 140
2 Bombay . . . . 298 33
3 Madras * 351 s
4 Delhu . . 417 272

5 Kanpur . . 330 142
6 Ahmedabad - . . . . 181 88
7 Hyderabad . . : 257 138
8 Bhopal ‘ . . 201 107
9 Patna . 214 177

—

Investments made by LIC

1895. SHRI N. K. SANGHI; Will
the Minister of FINANCE be pleased

to state:

(a) whether as against the initial
investment of Rs. 5 crores at the time
of formation of the Life Insurance
Corporation, Government have so far
received Rs. 30 6 crores as its share of
valuation surplus from the _Corpora-
tion; v

(b) whether because of statutory
obligations, the LIC has to invest 9nly
in low yielding Government projects
and as such its share of profit is kept

low; and

(c) whether the administrative cost
is steadily rising and as a cumulative
effect of all these LIC has failed either
to increase bonus to the policy hold-
ers or reduce the rate of premium
angd 1f so, what is Government’s re-
action in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI):- (a)
Under Section 28 of the L.I.C. Act
1956, 95 per cent of such surplus or
such higher percentage thereof as
may be approved by the Central Gov-
ernment 1s to be allocated to or re-
served for the life insurance policy-
holders of the Corporation and the
balance after any further adjustments,
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is to be paid to the Centra] Govern-
ment, The Corporation has been al-
locating to its life insurance policy-
holders 95 per cent of the surpluses
emerging at the various valuations
and the balance of 5 per cent of the
surplus discloseq by the various valu-
ations upto and including the one as
at 31st March, 1873 amounted to
Rs. 30.6 crores.

(b) A cardinal principle for the in-
vestments of a life insurance com-
pany is to earn the maximum pos«ible
yield consistent with the safety of
capital and that the investments
should meet socially desirable ends.
Guidelines for the LIC’s investments
have been deviseq with this principle
in view and are broadly similar to
the statutory pattern which applied
to the investments of the erstwhile
life insurers before nationalisation.
According to these guidelines, the
LIC is required to invest not less
than 75 per cent of tHe annual accrual
to its controlled fund in socially-
oriented sector, of which not less
than 50 per cent should be in Central
and State Governments securities, The
relatively low yielq on these invest-
ments has to te judged in the con-
text of the social purpose which they
serve.

(¢) The LIC’s bonus has gradually
increased from Rs. 12.80 and Rs. 16.00
per thousand sum assured per annum
on Endowment Assurances and Whole
Life Assurances respectively in 1857
to Rs. 17.60 and Rs. 22.00 respectively.
No further increase has been possible
since 1969 owing to the adverse effect
of inflation on its expenses. Also the
gains in Ymprovement in mortality
experience are being passed on to the
insuring public, in that the Corpora-
tion js now insuring those lives that
were previously not insurable or were
insurable subject to restrictions. The
LIC hag also reduced, after detailed
review, the premium rates under cer-
tain Without Profit Plans of Assuran-
ces,
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Though the Life Insurance Corpo-
ration has experienced improvement °
over the years both in mortality and
in the return on investments, it has
not been possible to reduce the pre-
mium rates under with profit plans
or to increase the bonus rates because
this favourable development has been
off-set, inter-alia, by a steep rise in
its cxpenses of management due to
inflation. In the wake of Emergency
there has been stabilisation of the
economy and general toning up of
discipline and productivity in the LIC,
but this trend for improvement must
get established on a long term basis
before credit therefor can be taken
by the valuing Actuary. It was,
therefore, decided by the LIC to defer
consideration of any revision of pre-
mium rates under with-profit plans
till such time as expenses have stabi-
lised. Government hopes that this
matter will be considered by the LIC
as soon as it finds it feasible to do so.

Permission to Private Indusiry by
S.T.C. to export Cement

1896. SHRI N. K. SANGHI: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether State Trading Corpo-
ration has permitted the private in-
dustry to export cement on certain
conditions;

(b) if so, the conditions stipulated
for this purpose; and

(c) how has the scheme been func-
tioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir. STC continues to be the
sole canalising agency for the export
of cement.

(b) ang (e). Do not arise. .
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Introduction of Alr Taxis

1897. SHRI N. K. SANGHI: Will
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether at present the cities
a population of less than a lakh are
not connected with air transport;

(b) if so, whether Government have
considered the feasibility of introduc-
ing small air taxis to meet the needs
of the passengers of these places; and

(¢) if so, the main features of the
plan drawn up in this connection?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR): (a) Indian Airhines opera-
tions are based on traffic demand and
not population. The Corporation are
operating air services to places such
as Bhuj, Jorhat, Keshod, Khajuraho,
Lilabani, Port Blair, Tezpur having a
population of less than onc lakh

(by and (c). There is no specific
scheme ready so far for providing air
services betwcen small towns How-
ever, the poss.bility of air linking
small towns by suitable smaller afr-
craft is under study.

Establisihment of Tea Biending
Industries in India

1898. SHRI P, GANGADEB: Will
the Minister of COMMERCE be pleas-
ed to state

(a) whether the entire Indian tea
that is bemng exported is not blended
in our country;

(b) if so, the reasons therefor; and

(c) the measures adopted to ensure
establishment of tea blending indus-
tries in India to boost employment po-
tential and increase direct foreign
exchange earnings?

AUGUST 27, 1978

Written Answers M

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Tea is supplied to im-
porters abroad according to their re-
quirements and specifications. Most
of the importing countries have their
own blending facilities, and teas of
different origins are blended and
packeteq by them depending on the
level of prices, tastes and preferences
of local consumers. Only about 28
per cent of our tea exports are in
blended form,

(c) India has adequate expertise in
the fic d of tea blending Government
15 taking steps to improve exports of
processed and finished products of
tea like packet tea, tea bags ana
instant tea with a view to augment-
ing the overall export earnings from
tea. M/s. Tea Trading Corporation
of India, a public sector corporation,
has already been set up with this ob-
Jective. Government has classified
these items as ‘non-tracditional’ and
different tvpes of incentives like cash
compensatory support, rebate on ex-
cise duty, drawback of duties on
packing materials, import replenish-
ment, permission for import of ma-
chineries and materials etc, hyve been
granted to the exporters of these
items These facilities will, no doubt,
help encourage new firms to enter
this field

Loans to States for covering Resour-
ces required for consumption needs
of poor people

1899. SHR1 P. GANGADEB: Will
the Mmister of REVENUE AND
BANKING be pleased to state:

(a) whether Union Government
propose to give loans to State Gov-
ernments to cover two-third of re-
sources needed by them to meet the
consumption needs of the weaker
section of the society;

(b) it so, the principles governing
the grant of consumption loans; and
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(c) whether reserve fund would be
created to be shared equally by the
Centre and the States?

THE MINISTER OF STATE IN-
CHARGYL OF THE DEPARTMENT OF
REVENL E AND BANKING (SHRI
PRANAl KUMAR MUKHERJEE):
(a) The jetaiis of the proposal to give
loan to State Governments by the
Central Government to cover two-
thirds o1 the finances needed to meet
the pure consumption neceds of the
poorer sections of the jural area,
which cunnot be met by the coopera-
tives i.e., the needs of the ‘“rey’ areas,
js at present under Government's
consideration.

(b) The required informalion is
given in the attached statement.

(c) There is a proposal to create a
‘Risk Fund' covering 10 vper cent of
the pure consumption credit given, to
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be shared equally by the Centre and
the States.

Statement

According to the Expert Committee
on Consumption Credit (Sivaraman
Committee) the broad principles for
providing pure consumption credit
will be as follows:

1. The loang for pure consumption
needs will be provided to the poorer
sections of rural areas having nil land
holdings and holders upto 0.50 acre.
Cor sumption credit to persons with
holdings above 050 acre and upto §
acres will, however, be considered
alongwith their production credit re-
quirements.

2 The purposes for and extent upto
vrhich consumption loans to be pro-
vided are as follows:

Type of loan

Ceiling
of loan
fixed at

{a) Medical expenses relating to borrow.rs and members of their families .

{b) Education expenses for school « .

(c) Marriageexpenges = o o

(d) Expenses on funsral ceremonies as well as birth cer :monies . . .

as0

! ] o e+ e . 250

75

{e) Expenses on religious ceremonies which are duply rooted and connde:td

inescapable by certain sections of society

75

8. The credit will be need based
and will be subject to the repaying
«apacity of the borrower.

4. The primary agricultural credit
societies organiseq into viable units,
farmers’ service societies and the
Jarge-sized multipurpose societies in
triba] areas will be the main agency
to handle the business of providing
consumption  credit Commercial
banks and Regional Rural Bonks

should also porvide consumption cre-
dit on the same lines as by the co-
operatives.

Modification for V.H.F. Communica-
tion System developed by Air India

1900. SHR! P. GANGADEB: Will
the Minister of TOURISM AND CI-
VIL AVIATION be pleased to state:

(a) whether Air-India as develop-
ed a modification for the V.H.F. Com~
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munication system on its fleet of Boe-
ings-707,

(b) if so, whether this had resulted
in the savingg in foreign exchange,
and

(c) 1f s0, the facts thereof”

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR) (a) to (c¢) Yes, Sr An-
India were offered Boeing Master
Change for Boeing-707 awrcraft at US
dollars 17000 per aircraft for meeting
their future requirement of 25 KH:z
channel spacing on VHF Communi-
cations System The manufacturers
of the Boeing aircraft had also ad-
vised replacement of VHF control
panels at a cost of US dollars 300 each
Aifr-Indig developeq a modification of
their own achieving similar results as
Boeing Master Change The existing
control panels were also modified by
replacing control switch, only at a
cost of US dollars 200 each This re-
sulted 1n a foreign exchange saving of
approximately US dollars 2 lakhs

Applications for financing assistance
pending with IFCI and IDBI

1901 SHRI S R DAMANI wil
the Mmnister of REVENUE AND
BANKING be pleased to state

(a) the number of-pending applica-
tions for financial assistance with In-
dustrial Finance Corporation of India
and Industiial Development Bank of
India on 1st Apul, 1975, the number
of applications received during 1975-76
and upto 30th June, 1n the curient
year,

(b) the group-wise i1tems of manu-
facture;

(c) the amounts asked for expan-
sion of exwsting capacity o for sett-
ing up new units,

(d) the number of applications
approved and amounts sanctioned;
and
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(e) the amounts actually disbursed
so far?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHR!
PRANAB KUMAR MUKHERJEE):
(a) to (e) The regquired information
in respect of Industrial Finance Cor-
poration of India 1s given i the State-
ments I and II and in respect of In~
dustrial Development Bank of India
1s given 1n the Statements III and IV
laxdd on the Table of the House.
[Placed 1n Library See No LT-
11269/76]

There 1s 1inevitably a time lag bet-
ween sanction ang disbursement de-
pending on varfous factors such as
compliance with pre-conditions for
assistance, receipt of Government ap-
proval for convertible loan, establish-
ment of clear title to property Fur-
ther the assistance 1s disbursed 1
instalments with reference to the pro-
gress in the implementation of the
project

NWE a1 faew
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£ 5 e T ogww & oeqqre A
&7 FeWiETQ § W17 TR SqIT *
wis: fawra ¥ fao otorr @i
F0 FTAAEY BY 57 T 8 7
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Report regarding cost of production
of Nateral Rubber

1963, SHRIMATI  BHARGAVI
THANKAPPAN: Will the Minister of
COMMERCE be pleaseq to state:

(a) whether the question of fixing
up revised minimum price of natural
rubber has been under consideration
of Government for a long time;

(b) whether the Rubber Board hus
submitted to Government its report
regarding the cost of production of
natural rubber;

(c) if so, when; and

(d) whether Government have
taken any final decisions in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). Rubber Board has recent-
ly submitted a report on the cost of
production and price of raw rubber.

(d) No, Sir.

12 hrs.
PAPERS LAID ON THE TABLE

CorTON CONTROL (AMENDMENT)
ORDERS, 1976

THE MINISTER OF COMMERCE
(PROF. D P. CHATTOPADHYAYA):
I beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) wunder sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955: —

(i) The Cotton Control (Amend-
ment) Order, 1976 published 1n
Notification No. 5.0. 1935 in Gazette
of India dated the 12th June, 1876,

(ii) The Cotton Control (Second
Amendment) Order 1976, published
in Notification No. §.0. 517(E) in
QGazette of India dateg the 31st July,
1976.

{Placed in Library. See No. LT-
11245/76.1
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STATEMENT FOR DELAY IN LAYING RE-
PORT OF DEZVELOPMENT COUNCIL FOR
Foob PROCESSING INDUSTEIES FOR
197173

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI B, P. MAURYA): 1 beg to loy
on the Table a statement (Hind; and
English versions) explaining the rea-
sons for delay 1n laying the Report of
the Development Council for Food
Processing Industries for the vears
1971--73. {Placed in Library. 8->
No. LT-11246/76.]

REPORT or Drrosit INsuPance CoOR-
PORATION, BoMBAY FOR 1975, NOTIFICA-
TIONS UNDER CUSTOMS ACT AND CENT-
RAL Excise RULEs, DEtur Sates Tax
(1sT AMENDMENT) RULES, 1976, WITH
STATEMENT FOR DELAY, NOTIFICATION
UNDFR GUJARAT SALEs TAx ACT WITH
STATEMENT FOR DELAY AND NOTIFICA-
TION UNDER TaMiL INapu CHrr FuNps
ACT WITH STATEMENT FOR DELAY.

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): I beg to lay on the Table.-

(1) A copy of the Report (H.ndi
and English versions) on the work-
ing of the Depusit Insurance Cor-
poration, Bombay, for the year end.
ed the 31st December, 1975, along
with the Audited Accounts, under
sub-section (2) of section 32 of the
Deposit Insurance Corporations Act,
1861. [Placed in Library, Sec No.
LT-11247/76.]

(2) A copy each ol the following
Notifications (Hindi and English
verstons) under section 159 of the
Customs Act, 1962:—-

(i) GSR 746(E) published in
Gazette of ‘ndia dated the 2nd
August, 1978.

(ii) G.S.R, 760(E) published in
Gazette of Indig dated the Sth
August, 1976.
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(m) GSR 762(E) publ'sheg n
Gaczette of India dateg the 18th
Augast, 1976 together with an ex-
planatory memorandum
{Placed n Library See No LT-
11248/76]

(3) A copy of Nutfication No
GSR 493(E) (Hind: and Englsh
versions) published in Gasette of
India dated the JIst August 1876,
1ssued under ‘he Central Excise
Rules, 1844 together with an expla-
natory memorandum
fPlaced m Library See No IT-
11249/76 )

(4) (1) A copy o1 the Dethi Sales
Tax (First Amcndment) Rule,, 1976
(Hind1 version) publish.d in Noti-
fication No F4/61/75-Fin (G) 1n
Delh; Gazette dated the 22nq April
1976 under section 72 of the Deil
Sales Tax Act 1975

(1) A statement (Hind; and
Enghsh versions) showmng reasons
for dclay in laying the above
Notification
fPlaced 1n Library See No LT-

11250/76 ]

(5) (1) A copy of Not frationa No
(GHN52) GST 1076/(S 49)-(49)-TH
pubhished 1n Gujarat Govern-
ment Gazette dated the 28tn July
1976 making er*ain amendment to
Notification No (GHN 627) GST
1070/(S 49)-TH dated the 29th
April 1070/(S 49)-TH dateg the
20th April 1970 under sub-cection
(3) of section 49 of the Gu)arat
Sales Tax Act, 1969 1¢ad with clause
(c) (m) of the Proclamation dated
the 12th March 1976 1ssueq by the
President 1n relation to the State cf
Gujarat

(1) A statement (Hind and
Enghsh versions) explaimng, the
reasons for not layinc the llind:
version of the aboie Notificatior
[Placed in Library See No LT-
11251/78]

78y (1) A copy of Notihcatinrn No
GO Ms 620 (Hindy and Englsh
versions) publisheq in Tamil Nadu
Government Gazette dateg the 26th
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May, 1876 under sub-gsection (4) of
section 63 of the Tamil Nadu Chit
Funds Act, 1961 reag with clause
(¢) v) of the Proclamation dated
the 31st January, 1976 issued by the
President in relation to the State
of Taml Nadu

(n) A statement (Hindi and
Englhish versions) showing reasons
fo; delay 1 lnying the above
Notification

[Placed i Library See No LT-
11252/76 ]

ANNUAL RFPORT WITH AUDITEp AC-
COUNTS Op ExXPORT INsPEcTION CoUcIL
AND AGENCIES FOR 1974-75 AupIT Rr-
PORT ON ACCOUNTS O TEA RBORD FOR
1973-74 NOTIFICATIONS UNDFR EXPORT
(QUALTTY CONTROI AND INSPECTION)
Act 1963, Crxritks  CoMMI~TEE
(APPFAL TO THE TRIBUNAL) RuULks 1976
AND REVIEW AND ANNUAL REPORT OF
TaMIL NADU TEATHE CORPOMATION
Lo MabpRas FOr 1974

THE DEPUTY MINISTFR IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
I beg to lay on tne Table —

(1) A copy cacn of (1) Annual
Report and (u1) Auditcd Arcuunts
(Hind: and English versions) of the
Export Inspection Courc.l and
Agencies for the year 1971-75 under
sub-rule (3) of Rule 1b of th, Ex-
port (Quality Control and Inspec-
tion) Rules 1964 [Pleceq 11 Lab-
rary Seec No LT-'1253/761)

(2) A copy of the Audit Rerort
(Hind; and English versions) on the
Accounts of the T-:a Board for the
year 1973-74 along with the state-
ment of Accounts [Placed mn Lib-
rary See No LT-11254/76 ]

(3) A copy each of the follow:ng
Notifications (Hindi and Enghsh
versions) under sub-section (3) of
section 17 of the Export (Quality
Control and Inspection) Act, 1963 —

(1) The Export of Footwear
(Inspection) Second Amendment
Rules 1976 publisheq in Notifi-
cation No SO 2129 in Gazette of
India dated the 19th June, 1976
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(ii) The Export of Inorganic
Chemical (Inspection) Amend-
ment Rules, 1976, published in
Notification No. 3.0. 2559 in
Gazettla of India daied the 10th
July, 1976.

[Placed in Library. See No. LT-
11255/176].

(4) A copy of the fextiles Com-
mittee (Appeal to the Tribunal)
Rules, 1976 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 296(E) in Gazette of India
dated the 19th April, 1976, under
sub-section (3) of section 22 of the
Textiles Committee Act, 1983, {Piac-
ed in Library. See No, 1 T-11256/76.]

(5) A copy each of the following
papers under sup-section (3) of
section 619-A of the Companies Act,
1956. read with clause tc) (iv) of
the Proclamation dated the 3lst
January, 1976 issued by the Presi-

ont in relation to ithe State of
Tamj) Nadu:—

(i) Review by the Government
of Tamil Nadu on the working of
the Tamil Nadu Textile Corpora-
tion Limited, Madrar, for the year
ended 3ist December, 1974.

(1i) Annual Report of the Tamil
Nady Textile Corporation Limited,
Madras, for the year ended 31st
December, 1974 along with the
Auditeg Accounts and the com-
ments of the Comptroller and
Auditor Genera) thereon.

[Placed in Library. See Nos. LT-
11257/76 LT-11255/76.]

—

12.02 hrs. .

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
MINUTES
SHRI G. G. SWELL (Autonomous
Districts): 1 beg to lay on the Table
Minutes of the Sixty-nintk: and Seven-
tieth Sittings of the Committee on
Private Members’ Bills and Resqlu-
tions held during the current session.

cotmem—
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Messages from 186
Rajya Sabha

COMMITTEE ON ABSENCE OF
MEMBERS

MinutEs

SHRI VEKARIA (Junagadh): I beg
to lay om the Table Minutes of the
sitting of the Commutte2 on Absence
of Mambers from the Sittings of the
House held on the 25th August, 1976.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1
hqu to report the following messages
received from the Secretary-Gencral
of Rajya Sabha: —

(i) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting helq on
the 26th August, 1976, agreed with-
out any amendment to the Burn
Company and Indian Standard
Wagon Company (Nationalisation)
Bill 1976, which was passed by the
Lok Sabha at its sitting held on the
24th August, 1976.”

(ii) “In accordance with Lthe pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabhe that the:
Rajya Sabla at its sitting held on
the 26th August, 1976, agreed with~
out any amendment to the Braith-
waite and Company (India) Limitzd-
(Acquisition andq Transfer of Under-
takings) Bill, 1976, which was pass.
ed by the Lok Sabha, at its sitting
held on the 24th August, 1976."

(iii) “In accordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure and Con-
duct of Businzss in the Rajya Sabha,
I am directed to return herewith
the Delhj Sales Tax (Amendment
and Validation) Bill, 1976 which
was passed by the Lok Sabha at its
sitting held on the 24th August. 1976,
and transmitteg to the Rajya Sabha
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and ‘

MR, SPEAKER: The Committee on

for its recommendations to Abs . cres

state that this House has no recom- enca of Members t'rom the Sittings
mendationg to make to the Lok of the House in thejr Twenty-ninth
Sabha in regard to the said Bill.” Report have recommendeg that leave

~12.04 hrs.

of absence be granted to the following

LFAVE OF ABSENCE OF MEMBERS members for the periods indicated

FROM SITTINGS OF HOUSE

(1) Shri P. Ganga Reddy
~(2) Shri Bhagirath Bhar war

- (3) Shri Mukhtiar Singh Malik

(4) Shri A. K. Gopalan .
-{s) Shri Ram Dhan . .

-(6) Shri Morarji R. Desai .

-(7) Dr. Jivraj Mehta

(8) Shri Jyotirmoy Bosu

(9) Shri Phoo} Chand Virma

-(10) Shri C. Chittibabu .

-(x3) Shri Murasoli Miran

(12) Shri Samir Guha

(13) Shri Gueds Singh Budal

against each:—

7th to 27th May, 1976 (Sixteenth Session)
23rd to 27th May, 1976 (Simemh Segrion) and 10th
to 31st August, 1976 (Seventeeth Session)

23rd to 27th May, 1976 (Sixteenth Session) and 10th
to 3rst August, (Seventeenth Session)

1cth to 318t August, 1976 (Seventeenth Scssion)
23rd 10 27th May, 1976 (Sixteenth Session) ard 1oth
to 318t August, 1976 (Seventeenth Session)

23td to 27th May, 1976 (Sixteenth Scssir) ard roth
to 31st August, 1976 (Seventeenth Scssiorr)

23rd to 27th May, 1976 (Sixteenth Sessior) and 10th
to 31st August, 1976 (Seventeerth Sessjon)

23rd to 27th May, 1976 (Sixteenth Session) and roth
to 315t August, 1976 (Seventeenth Sessjor)

23rd to 27th May, 1976 (Sixtecnth Session) and 1oth
to 31st August, 1976 (Severteenth Scssion)

23rd to 27th May, 1976 (Sixtecnth Session) ard 10th
to 315t August, 1976 (Seventeenth Scssion)

23rd to 27th May, 1976 (Sixteenth Session) and roth
to 315t August, 1976 (Seventeenth Sessior)

23rd to 27th May, 1976 (Sixteenth Scssion) and roth
to 318t August, 1976 (Sev nteenth Session)

10th to 24th August, 1976 (Seventeenth Scssion)

—-———

PUBLIC ACCOUNTS COMMITTEE on paragraphs relating to Railway
Two HUNDRED aAND TWENTY-FOURTH Operations and Expenditure included
Reront in the Report of Comptroller and

SHRI H. N. MUKERJEE (Calcutta—

North-east): I beg tc present
"Two Hundred ang Twenty-fourth Re-
port of the Public Accounts Committee

Auditor General of India for the year
1972-73—Union Government (Rail~

the ways).
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STATEMENT RE. USE AND DEVE-
LOPMENT OF CAUVERY WATERS

THE MINISTER OF AGRICUL-
‘TURE AND IRRIGATION (SHRI
JAGJIWAN RAM): As the House is
awaie the waters of the Cauvery are
at present being fully utilised. There
have been differences amongst the
three States viz, Karnataka, Kerala
and Tamil Nadu, regarding its use and
further development. A number of
meetings have been held with the
Chiet  Ministers/Ministers of the
States since 1970.

1 convened a meeting -0of the Chief
Ministers of the three States in
November, 1974. This was followed
by another meeting in February. 1975.
Mutually acceptable settlement, how-
ever, could not be reached at those
meetings. The matter was lurther
discussed with the officers of the three
States and studied in the light (f the
views expressed by the States.

I held a meeting with the Governor
of Tamil Nadu, the Chief Minister of
Karnataka and Irrigation and Electr.-
<ity Ministers of Kerala on 25th
August, 1976. The meeting lasted for
over six hours and the discussions
<continued on 26th August also. All
aspects of this complex matter were
discussed. The discussions were

ank. Fach State expressed ils view
points which were appreciated by the
-others ir a spirit of mutual accommo-
dation. 'The talks led to an under-
standing which can be regarded as a
dand mark towards settlement of

BHADRA 8§, 1898 (SAKA) (St.) 190

some of the most complex issues. I
shall now give the salient features of
the understanding reached amongst
the three States.

The existing utilisation of Cauvery
waters is 671 TMC comprising 489
TMC by Tam:l Nadu, 177 TMC by
Karnataka and 5 TMC by Kerala,
There is scope for effecting economies
in the present use without detriment
to the existing ayacuts. Maximum
possible economies in the present use
would have to be effected so that
waters thus saved, can be used to pro-
vide additional multipurpose benefits.
There is need for integrated operation
of reservoirs in the basin ani fer re-
gulation of supplies to ensure opti-
mum use and equitable distribution of
waters. In a normal year, the exist-
ing areas under irrigation would have
to be fully protected. A commuttee of
the represcntatives of the Central and
State Governments shall be constitut-
ed immediately to work out the man-
ner of sharing the available waters in
lean years. This committee w:ll also
work out quantities of surplus waters
that may be presently availalle for
use. The report of the committee will
be submitted within three months for
consideration at the next meeting of
the Chiet Ministers.

A Cauvery Valley Authority shall
be constituted. It will comprige one
irrigation enginger from each of the
three States and will be presided over
by an irrigation engineer nominated
by the Centre. The functions and
rules of procedure of the Cauvery
Valley Authority will be drafted by a
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committee of the Secretaries of the
three States, and these will be consm-

dered at the next meeting of the Chiet
Ministers

The above understanding provides
the basis for cooperation and further
deve'opment of Cauvery waters in the
most efficient manner

1208 hrs

BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLJAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AIAH) With your permission Sir, I
rise to announce that Government
Business in this House during the week

commencing 30th August, 1976, will
consist of —

1 Consideration and passing of —

(a) The Constitution (Forty
Thirq Amendment) Bill 1976

(b) The Fifth Schedule to the
Constitution
1976

(Amendment) Bl

(c) The Kerala State Legsla-
tive Assembly (Extension of Dura
tion) Second Amendment Bill
1976

2 Consideration of any item of
Government Business carried over
from today's Order Paper

3 Introduction consideration and

passing of the Salaries ana Allow
ances of Members of Paithament

(Amendment) Bi'l, 1976 Relating
to pension

AUGUST 27, 17
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4 Consideration and passing of
the Scheduled Castes and Sihc
duled Tribes Orders (Amendment)
Bill, 1976

I may add that I propose to intro-
duce the Pensions Bill either on the
30th or on the Jist and take it up on
the 1st Sir, I seek your indulgence
to wanve the necessary rules in ‘his
respect

BUSINESS ADVISORY COMMITTEE
SIXTY-FOURTH REPORT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMEN1ARY
AFFAIRS (SHRI K RAGHU RAMA-
1IAH) 1 beg to move

“That this House do agiee with
the Sixty fourth Report of the Bus
ness Advisory Committee presented
{o the House on the 26th August,
1976

Si~ before vou put it to the House,
ma 1 bring to the notice of the House
one point whith may otherwie go
unnoticed namely that the Comm ttee
has recommended nter aba that the
Lok Sabha will sit on Wednesday, the
1st September 1976 also

MR SPEAKER The question is

That this House do agree withu
the Siaty-fourth Report of the Busi-
ness Advisory Committee presented.
to the House on the 26th August,
1976

The motwon was adopted




~

%93 BHADRA 8, 1898

1216 v

FACTORIES (AMENDMENT) BILL—
contd,

MR. SPEAKER: The House will
now take up further consideration of
the Faclories (Amendment) Bill.

SHRI SAMAR MUKHERJEE (How-
rah): Yesterday I spoke generally on
the approach to the question of safety
and the health hazards of the workers.
Now I shall refer to some facts and
how this problem is being seriousiy
neglected not only by the employers,
but also by the Government.

This amendment proposes to amend
section 12 of the old Act. Here it is
stated that effective arrangements
shall be made in every factory for the
treatment of wastes and effluents due
to the manufacturing process carr.ed
on therein so as to render them inno-
cuous and for their disposal. This
amendment will in no way act as a
deterrent to the factory owners.

The Gwalior Rayon and Silk "hils,
Naga, is an example whare the Birla
management is ignoring all provisions
of factory safety. The Chief Inspector
has actually studied in Depth the
quest:on of safety in the rayon indus-
tfry ang found that the health of the
workers is seriously affected due to
the poisonous gas, carbon disulp-
hide emitted while the viscose rayon
was being manufactured. More than
15 years have passed after the pucli-
cation of the report, hut the manage-
ment has refused to implement most
of the recommendations. The Lahour
Ministry is just sleeping over (hese
recommendations and Birlas continue
to violate all these safety measures.
The union there made several repre-
sentations, but all these represenia-
tions were kept in file.

The Report of the Chief Inspector
mentions serious cases of T.B. impo-
%ency etc., but no action has been
taken to prevent the recurrence of
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these occupational diseases, The Min-
ister takes pleasure in quoting Marx
against monopolists, but this is the
behaviour of the monopolists, and he
has been sleeping over the report for
the last 15 years.

What 15 the result? It is having a
ruinous effect on the health of the
workers. I hope at least after this re-
ference the Minister will see the fie
and the recommendations of the Chiet
Inspector and take some measures at
least to stop this.

The Birlas in Nagda are letting aut
all poisonous effluents into the near
by river. Some local leader from
Nagda met me. The whole towa is
now vitiated by this poisonous
atmosphere causing serious damage to
the health of the town’s population.
The question was raised on several
occasions, but the discharge of these
effluents has not yet stopped. I hope
the Government will act at least in
this case.

Now, on the question of the Safety
Commiitee, 1 may cite the example of
the steel planis. The Steel Safety
Committee 1s there, but it has four
members nominated from the workers,
while there are 20 on behalf of the
management.

You can understand that the
workers have no voice in the Com-~
mittee, The workers and the trade
unions who are mopg concerneg with
safety have the least voice in the com-
mitice, The Committee rarely meets
anq the mceting is g formal affair.
Recently, the CITU representatives
representeq on the committee wrote to
the authorities about the lack of func.
tioning of the committee. But no
action has been taken in the matter,

Then, the accidents in the steel
plants have increased considerably
after the proclamation of Emergency.
I think, the Minister will look into the
matter. In Durgapur Steel plant
alone, during the last two months,
several major acicdents have occurred.
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But when the recogmised umion
&te Hindustan 8teel Employees’ Union,
brought the matter to the notice of
the management, the union represen-
tatives were charge-sheeted bn false
pretext I have heard a report (hat
when one worker was killed 1n the
plant and the management did not
mend anybody to remove the dead
body, there was discontent amongst
the workers and the workers started
gathering and, when they approached
the superior officers in a deputation
demanding immediate removal of the
dead body, they were charge-sheeted

Every suggestion of the union fo
improve the safety measures in the
plant 1s considered as a step to mn
crease the production This Bill has
provided increase in hours of work,
from 10 hours fo 12 hours This 1s a
big concession to capitalists and em-
ployers, It ,, an mmposition of 1n-
creased workload on the worker« The
employers have related the question
of safety with a step to increase oro-
duction This 1s the feature of this
Bilt also

The officers who are responsible for
the safety of the workers behave 1n a
callous manner They should be
severely pumshed Unless there are
some Stringent measures of punish-
ment against this callousness on the
part of the officers this will not stop
This should be severely punmished In
practice, the workers are wvichimised
for demanding proper safety measures:

Further, this Bill does not provide
strong penal measures inclading
arrest and mprisonment In West
Bengal, the incidence of acadents in
jute industry 1s eatremely high The
management’s imposition of increased
workload 1s primarily responsible for
it. This is evident from the official
figures of accidents The hon Min.
ister can see them Why 1s thus being
tolerated” In ofder to bring down the
number of accidents in the record, a

new practice hag been introdisced.
This 18 a device to report only serious
accidents. The practice that they have
introduced 1s that accidents which are
not serious should not be reported.
Only serious accidents are reported.
So, in the records it can be shown
that the number of accidents is de-
creasing Only the other day, in the
other House, the Mihister rephed that
from 1971 on wards, the incidenze of
accidents has come down by 25 ver
cent I do not know I hope, he will
corroborate it By using this device,
you can show further reduction in the
number of accidents. So, this device
to show reduction i the number of
accidents must be stopped All acci-
dents must be reported All acaidents
must be recorded Otherwise, these
employers will get scope to suppress
all these facts regarding increase in
the number of accidents For this
purpose, a concept of reporting only
serious sccidents 18 being evolved I
demand that all accidents should be
reporteq and a method should be
evolved to inquire into all the acci-
dents All accidents must be mnguired
into  Stringent measures of punish-
ment should also by there

1he inspection machinery of the Go-
vernment 1s only formal This 1s an-
other serious matter I have got some
figures here 1 have got these figures
from the speeches in the other House:
in Maharashtra there are 49 inspec-
tors for 12,000 factories In such a
situation how can the inspectors visit
so many factories, how can they re.
port regarding so many accidents and
how can accidents be checked? In
West Bengal, there 1s one inspector for
every 300 factories So this 1s only
an eve-wash and nothing else This
should ve completely changed, and the
numbe;y of inspectors and, in fact, the
whole inspection machinery should be
strengthened to such an extent that
the inspectors can wisit the factories
regularly and see that the safety rules
and regulations are followed by the
management angd in case of violation&
severe punishment should be given
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Apart from the fact that the staff of
the Chief Inspector of Factories is
totally inadeguate and many factories
are mot visited in a year, the factory
inspectors, in many cases, are un-
officially treated as guests of the fac-
tory management, This is another
basic weakness. These inspectors can~
not give reports against the manage-
ment, because, they are entertained by
the management as their guests.
Sometimes they stay in factory guest
houses. One can jmagine the fate of
factory inspections under such cir-
cumstances.

The proceedings of investigation of
cases are extremely dilatory, and
punishmeni is so nominal that the
employers do not care. This is the
position. ]1f Government is at all seri-
ous about safety of the workers and
are anxious 1o prevent the health
hazards, more stringent measuces gre
necagsary, This Bill is too inadequate
to deal with the situation. The
pumishment is very nominal. [ would
request the Labour Minister {o give
some more thought to the dangerous
working condit:ons and take expedi-
tious steps to ensure safely in factories
which alone will protect the lLies of
the workers. If these measures are
not faken and the present situation is
sllowed 1{o continue, the (factories
would soon become the slaughter-
houses of workers. The employcers are
trving to push up productign 1gnoring
all safety rules; they are profiteering;
they want to intensify the e¢\ploita-
tion, and in conditions of toiav when
this capitalist system is faced with a
serious crisis, the entire hurden of the
crisis is being imposed on the workers
as well as the common man There
is no protection for them from the Go-
vernment because the worke«rs' voices
are now throttled under the Emer-
gency. They cannot launch cven ot-
dinary protests,. The Emergency is
now being useq by the employers to
intensify their exploitation und profit
and to throttle the protests of the
workers. Under these circumstances,
a bigger responsibility rests on the
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Government to come to the defence of
the workers, by ensuring their health,
life, satety and security. In that res-
pect, the Bill is too inadequate, though
there are some good provisions, name-
ly, tuat the definition of worker has
been enlarged to cover some more
seclions of the workers. But if this
neglect 1s not checked, if this callous
attitude towards the lives of the work-
ers is not changed, then no goed re-
sults will be produced; the employers
will only get a free hand to continue
their exploitation.

SHRI C. M. STEPHEN (Muvattu-
puzha): The Minister told us while
introducing the Bill as also while
seeking the leave of the House for
consideration of the Bill, that this is
a result of a series of recommenda-
tions made at different forums and
with a view 1o improve the function-
ing of the factories and the aafety
measures in the factories. To the ex-
tent the ¢To1{ is made by the Govern-
ment to improve the provisiong in
the Bul I do take this opportunity to
congratulate the Government,

But, whi'c doing so, there are cer-
tain provisions which the Government
are now <evking to bring in, on an
examinstio) of which I feel that
those steps are somewhat retrograde
from the workers’ point of view. I
will just poant out what, according to
me, those provisions arc—

(1) In the nietter of the definition of
a ‘factory’, certain sections of the
establishment which so far were ac-
cepted as foctories are now sought by
the Government to be exempted from
the definition. By a ruling of the
Andhra High Court it had been deci-
ded that hotels and eating places, if
they emplos- a specific number of
workers, shoild be treateq as a ‘fac-
tory’. Now. this benefit which the
workers got with respect to those
establishments is now sought to be
taker away by the hon. Minister,
There :: this exemption provision
whereby the Bill says that hote's and
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eating places will not be treated as
factorzes 1 wag just now saying t‘hnt
the Minisier was reafling something
e se Under the ruling of the Andhra
High Court it had been decided that
hotels are factories I would like to
know from the Government an ex-
planation us to why, after this rul-
ing— this took place & few years
ago-—the Government thought 1t abso.
lutely necessary to specifically men-
tion that hoters and eating places will
not be factories I mean, after all,
there are workers there, They have
got certain benefits under the Factorles
Act, certain protective provisions and
the hotelg which are now developing
are not of the types which were mn
existence 1n the olden days They have
got cold stczages They have got cer-
tain miachines working there There
are fumes and fumigation taking place
there There are po sonous substances
there mn the mratter of cooking and all
that These are the conditions under
which they have got to be protected

THE MINISTER OF LABOUR
(SHR1 RAGHUNATHA RADDY) 1
hope poiwit 1« not used for cooking

SHRI C M STEPHEN At 3 pmt-
cula; stage these things are there
But what I am saying 1s that the
Mmster m 1wy kindly explain as to
why the Goveinment thought 1t
abwolutely ntcessary in the onoli
interest thit hotels shoud no longer
be treated a- factories

Now, tlire 1 nother provision
which hac now been  brought in
amendment to Section 10 Section 10
speaks about ‘Certifying Sui jeons
that the Government under Secijon
10 as it .5 now, can declare ind
appoint Surgecns with competency
to ceitify wnh respect to muatters
covered by the Bill These Certify-
ing Surgeons have got the authority
to appoint other rpersons also as
‘Authoriseq Certifying Agents’ And
there 1s another provision in the ex-
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1sting pruvnision which says that f
any person 1S connected with Any
factory either as an employee qr as
a share-holder or is having a finan-
cial interest with respeet t{o that
factory, he shall not be entitled to be
a Certifying Surgeon with respect to
the workers in that factory, Now, an
amendment 1s being brought i to
say that the Government shall have
the powe: bv a notification in the
Gazette, to say that in spite of any
person being connected with a fact-
ory, he can still be a ‘Certifying
Surgeon with respect to the workers
in that tartery Do you really believe
that the woikers who are affected wi'l
get a certificate from the surgeon
who 1s firancially connected with the
factory, 11 fuvou: of that worker”
Here agamn 1 am requesting the
Government to explain why it 15 and
on the Lasts of which report the
Government found it absolutely
necessary that g Certifying Surgeon
though he may be & manager of that
factory, can still be a ‘Certifying
Surgeon with respect to that factory
to certifs whether there 1s an illness
with respect to the workers under
hin Is h> to protect the worker®
What excctl* arc the crcumstances
under whuh th¢ Government found
1t necessi'y t bring  forth this
amendment' Then section 64 says
about pe; 1 occupving confidential
positons The s.rtion gives power to
Government to frame 1tules regula-
tions, etr w¥ 1h woulg define who are
the perwon. who would come under
the categoiy < f confidentia] persons If
they one u der the category of
confidential pe'<ons then none of the
provisions of this Act except one or
two sect'si  will be relevant to them
and wil .pplv to them An extra-
ordinary tep 1. being taken by the
Governin 1t here Ap extrao dinary
power 1= -ought to be conferred on
the Chief Ir pector of Factories To
say that olthough a person may not
be occup: ing ¢« rfidential posttion, yet,
by virtue of the application c¢f tha
defimtion «pelt out by the rules of
the Government, A oy B or C persons
will be treated ag persons occupying
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confidential pogition, is not correct, We
know the type of persons the Chiet
Inspector of Factories are made of.
Various complaints against the factory
inspectorates are there. The comp-
laints are of inefficient func-
tioning, partiality in favour of
employers, amenability to corruption
and al] soris of bad influence, etc.
This is one of the graveman of the
charge which any trade union brings
against Inspectorate of Factories Here
15 g law which has come down from
the period of the British Government.
That law says that the State Govern-
ment alone wil! have the power to
define who the persons occupying
confidential positions are. Thus far
the delegating authority is the State.
Now you are giving an unbridled
authority and unguided authority to
an officar here. To say that although
as a matter of law a person may not
come within the class.fication of con-
fidential person. yet, nevertheless, the
Chief Inspector may declare that a
particular person can be treated as a
person c¢ccupying confidential position
is not correct. 1 want to know
whether this delegated power is neces-
sary, whethe~ il is justified ang 1f
so under what circumstances How
can you sav that this extraordinary
power over the head of the Govern-
ment conferr~d on the Chief Inspector
of Factories will not be misused? This
s g matter on which I wou'd like to
have clarfication from the Minister

In Section 64 large numbers of
exemptions are given. There are two
types of exemptions to which these
amendments apply, one, the exempted
cases who are sought to be exempted
from a larger number of clauses 1
hope I am being understood. There
are a partcular class of persons ex-
empted from Section §52. Now this
Clause says that Clauses 51 54. 58
etc. will not apply to them. That is
to say, persons exempted already, are
now sought to be exempted from a
larger number of clauses which were
not originaily in existence in the

BHADRA 8, 1808 (SAKA) Bill 202

Factories Act. Number two, new types
of persons are now being brought in
to be exempteq from the provisions
of the Act, I take gerious objection
to the amendment whereby trucks and
lorry services are sought to be ex-
empted and thosc workers are sought
to be exempted, Now the Govern-
ment has come forward saying that
estabushmants operating trucks and
lorries will a'so come under Section
64 and will be exempted from these
respective prcvisions.

Look at Sec. (j) excluding the work-
crs engy .~ in the work of loading
and un'oading of railway wagons from
the provisions of Secs, 51. 52, 54, 55
and 56. This is regarding the period
of work. That is all right. There
are also qu‘te » number of other pro~
visions We kuow the truck services
or lorry services are developing as a
verv large industrial enterprise em-
ploying a laige number of workers.
The railways were the only area
where he exemption is not given, in
this period of great socialist motiva-
tion, we have decided that in (this
sector a'so they must get the benefit
of the (xtension of the refused leave
provision under the Factories Act.
Why this benign approach to the
workers 1n the Lorry Service is a
matter o0 which I would seek of the
Government their explanation.

Now, another thing is that there is
Sec 65 which 1s sought to be amended.
Section 65 says that although all
these exemptions are there, there are
certain limits. The limits will be as
prescribed under Sec. 54. That is, the
maximum period for which the work-
ers should be allowd the leave is 12
days; the maximum period for which
the workerg should be allowed in a
period of a week must be vuch and
such.

Sec. 65 seeks to raise this limit. If
it was 10 hours so far this is ought to
be raised to 12 hours; if it was 50
hours, it i3 now sought to be raised
to 60 hours, This is the new benefit
that a worker is going to get. Why
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then, is this section sought to be
amended in this manner? I do not
know this, This is a new provis.on
that js being brought in, a disastrously
injurious, damaging and retrograde
provision which iz injurious to the
workers by taking away the benefit
which the worker has so far been én-
joying angd giving the N.TR. the
power to operate such things.

Now, with respect to leave wages,
there ara certain good things. 1 am
thankful to Government for having
brought in the indirect workers. 1 am
happy about this. There is now a
new amendment which is sought to be
introduced. I am unable to wunder-
stand the purpose of this. In place of
unavailed leave, it is sought to replace
it by the words ‘leave refused’. 1
would like to know what purpose this
will serve. The purpose may be good.
with my capacity of thinking about
the leave refused it is beyond my com-
prehension. What is the motive
behind this new amendment? There
is one danger 1 can possibly see. Why
should it not be continuous? Suppose
to-day I have got some earned leave
1o my credit. There is a scheme in
operation. I ask for leave but the
employer refuses me that leave. As
it is to-day the unavailed leave can be
carried forward to the next year, to
the succeeding year. You have now
brought about a new clause of ‘refused
leave’, What do you mean by that?
I ask for leave, say, for 10 days and
the leave is refused. Ig it that the
leave refused is carrieq forward to
the next year or is it that in respect
of the leave refused, I should still be
asking for it agein? If I ask for leave,
would it be with respect to the
same dayg of leave which was asked
for and refused? The whole complica.
tion arises because of this. That is
what I feel. If it comes to leave
refused, that leave should be allowed
to be carried forward to the next
year. Suppose I do not avail of it in
the next year. Is it to be carried
forward —is the leave refuseq allowed
to be atcurnulated until the date of

my retirement? What exacﬂ\v will be
the implication of this amendment?
This is a matter which passes my
comprehension. I would like $o get
the explanation from the hon.
Minister. Let me put it thiz way

‘The employer is bound to grant me
the lcave—earned leave. When 1 am
asking for it under the provisiong of
the scheme uang if the employer
refuses to give me the leave, then I
should not be put to the necessity of
seeking again and again my chance for
the leave. Whatever leave 1s rema-
ining unavailed, that must be given
to me under the present provisions.
Why should this operate as a penal
provision? This should operate
against the cantankerous employers?
The employer refuses the leave stand-
ing to my credit. He is refusing the
leave. The penalty that he has to pay
is that I shoulg be allowed my leave
being accumulated in my favour,
not merely refused leave, but unavail-
ed leave.. My mrgument is this. I go
to the employer and ask for leave.
He refuses it, although 1 am entitled
to it. I know the employer, the type
he is: 1 know he will be refusing it to
me. That being so, 1 should not have
any liability to go to him again with
another application, still another
application, yet @nother appiicaion.
It should rather be that the moment
he refuses, I get the right to have it
accumulated in my favour and this
must continue as in the present pro-
vision. By taking it away ang creat-
ing & new class of leave refused leave,
you are taking away this benefit under
the law I am now having. You are
leaving it completely in favour of the
cantankerous employer. I would like
to know why this change sought to
be made has been thought necessary.
This is a matter on which I would
ask for a clarification.

Having said this by way of criticism,
1 should certainly highlight certain:
provisions which are in favour of the
worker. You have expanded the
definition of ‘worker’. It is a very
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good change.—I am sorry there is
another matter to which I wanted to
refer before this, You hava put in
a new section, 8. 40B suggesting the
appointment of Safety Officers. Here
1 want to emphasise one thing. Today
there is provision for Welfare Officers.
Covernment can direct the employer
to appoint a Welfare Officer. He is
to0 be appointed by the cmployer. The
employer appoints, the employer pays.
“To whom he is answerable? To the
employer. You now want a Safetv
Officer to be appointed. Your jurisdie-
tion is only to say to the cmployer,
to direct him, to appoint a Safety
Officer. That is, his pay bill may be
increased—that is all. The Safety
Officer will be his employee. He is
answerable to the employer. Dis-
ciplinary action will lie with the
employer. He will certainly bs sub-
ject to the direction of the vmployer.
This is what we are cxperiencing tuday
with raspect of Welfarg Officers If
jt is for the protection of woikers,
why not Government appoint the
Welftare Officer ang the Safety Officer
and ask the employer to pay the bill
Yor that? In that case, appointment
will lie with Government end dis-
ciplinary jurisdiction will b2 with
Government. We know he who pays
the piper calls the tune. He pays the
Welfare Officer and thc Safety Officer
‘He will call the tune and these fellows
will have to dance to it. So if it is
for the purpose of protecting the
worker, let there be no illusion that
by this you are going to further the
interests of the worker by an inch.
On the other hand, you are giving
the employer a sort of approval to
say that everything that has been
done is w1l right although it is
injurious to the worker which he is
experiencing with respect to the
‘Welfare officer.

One more observation and I will be
¢losing. You have brought in a new
definition public emergency, I went
through it; it is exactly the same as
the definition of an ‘emergency’ as
«described in the Constitution of India
—exnetly the same. What exactly are
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you meaning thereby? Kindly lock
at the meaning of it. This is a very
important matter which I would
plead with Government to consider,
For what purpose it is put in, I do not
know. Under article 358, there is m

provision for declaration of emergeney
under certain conditions—war and

other things Exactly the same

phraseclogy you have iaken ang put

it in the Factories Act. Is it that

although in thig country a declara-

tion of emergency can be made only
by the President, youy officer can make

a declaration that there is a condition .
of emeigency in this country because

of the factory? If that is not tne-
purpose, woulg 1t not be enough for

you to say that when a declarotion of

emergency is in existence, facturies

can be exempted? Who is the gutho-

rity to deeide whether there is a con-

dition oi emergency? 1 am putting

this question hecause the phraseology

you have adopted is exactly the same

as in art. 358, exactly the same.

While the President has to determine

under the Constitution ®nd decide

about a condition of emergency, you

are now giving power to your officer

to decide that tbere is a condition of

emergency. Are you going to egquate

the President of India with a factory

inspector in this country?

SHRI N. XK. P. SALVE (Betul):
Mercifully he is not subordinated!

SHRI C. M. STEPHEN: I do not
know, I can understanq if there is a
condition of emergency. My question
is: who is to determine it? The con-
dition of emergency has to be deter-
mined by the President of India. The
wording of the section is such here.
It might have been enough if yon say
here: if there ig declaration of cmer-
gency in existence, the exemptions
can be allowed. That would have
becn enough rather than equating the
Precident of India with the factory
inspector; it rather stinks in my
nostrils. I am complimenting the
government for the good amendments
that they have brought in and I am
criticising them for amendments to
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{Shri C. M, Stephen]
the extent to which they appear to be
retrograde or against the interest of
the workers and I seek an explana-
tion from the hon. Minister in respect
of them. With these words, I support
the motion.

DR. RANEN SEN (Barasat): I
must refer to the criticism made by
Mr. Stephen. with which I completely
agree; in fact his criticism has made
my position a little simpler ang I will
not go into all those points But as
he gaid, there has been some improve-
ment also, a little wider coverage and

*some more steps which might go to
some extent to serve the interest of
the workers pertaining to safety in
their work.

1 am constrained to say that inspite
of many safety conferences, many
seminars and discussions, the safety
ponditions in our factories remain
unsatisfactory In the National Com-
mission on Labour they considered
this matter anq they recommended
that there should be one inspector for
every 150 factories and their recom-
mendations have by and large been
uccepteq by the government. I want
to know whether our hon. Mimster
could tell us whether this particular
recommendation had been imple-
menteq m our country. I know there
are places where there are 300 or
even more than that number, factories
but only one labour inspector. That
meansg that he 15 unable to his job
even though he may be an honest and
berdworking person One inspector
for 150 factories is m fact on the
lower side: inspite of that this recom-
mendation has not been accepted and
implemented

It ig known that according to the
Factories Act of 1948 the management
was enjoined to take certain precau-
tionary steps. I want to know how
meny cases have been launched against
employers or managers for violating
the meagre safety rules that were
prescribed in the Factories Act. I
say meager, because they do not go

far enough; even this amending Bil}
does not go far enough. With indus-
trial expansion, a large number of
young persons are entering the
factories and wrokshops from the
rural areas; they are untrained
workers There was a suggestion in
the National Labour Commission that
such persons who enter hazardous
jobs should be given some traming
about safely measures and about the
safety steps that they should take.
All  these recommendations have
been violated. Employers have been
running riot and the number of
accidents has not fallen appreciably.
In MP, for instance, there were
10,000 accidents recorded in the Re-
gister of the Labour Department in
1965 It went up to more than 25,000
in 1975. The hveg of the workers,
particularly those doing nazardous
work, have been unsafe and thys Bill
does not go far enough tt safeguaord
their lives or protect their limbs.

Now I come to the clauses I agree
with the cniticism made by Mr.
Stephen and I will not. dilate upon it.
Clause 6(c) says.

“in sub-section (7) for the words
“Every Chief Inspector and Inspec-
tor”, the words “Every Chief Ins-
pector, Additional Chief Inspector,
Jomnt Chiel Inspector, Deputy Chief
Inspector, Inspector and every
other officer appointed under this
section” shall be substitued ™

So, 1t appears that the adminstration
will be made top-heavy with so many
officials We know from experience
how these inspectors behave. This
top-heavy administration will not
mmprove the situation. The main
thing 13 whether the number of ins~
pectors has 1ncieased or not for
each inspector how many factories
are allotted. I have referred to the
recommendation of the National
Commission on Lobour. I cannot
speak obout all inspectors, but there
are some who are absolutely untrained
ang innocent of any knowledge of
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safety measures which the employers
must take. Is there anything in this
Rill to make it incumbent on the State
Governments, who will be imple-
menting this, to see that only trained
people with good knowledge of the
safety measures are appointed &s in-
spectors. I have foung factories
~here the employers should have in-
stalled protective glasses for the
safety of the workers, but these have
not been installed. The factory in-
spector goes roung and does not make
any comment about it!

Clause 9 is just a pious declaration.
It says:

“Rffective arrangements shall be
made in every factory for treat-
ment of wastes anq effluentg due to
the manufacturing process carried
on therein. so as to render them
innocuous, and for their disposal.”

It is @ very good wish, but it is known
that the two metropolitan cities of
Bombay and Calcutta are the worst
in this respect. In Bihar in Dhanbad
area, the factories are so constructed
ang run in such a manner that this
aspect 15 the first casualty, The whole
atmosphere is polluted, the wauater
system is polluted, so much so that
retently an examunation of the Cal-
cutta city water supply was found
to be heavily polluted. In Bombay
a few years ago an enquiry revcaied
that even the sea “water has been
polluted because of the waste from the
factories. Therefore, it is only a pious
wish, What is the machinery through
which this particular clause will be
enforced in our coutry?

Clause 19 reads:

“If it appears to the Inspector that
any building or part of a building in
a factory ig in such a state of dis-
repaid as i1s likely to lead to con-
ditions detrimental to the health and
welfare of the workers, he may
serve on the occupier or manager
or both of the factory an order in
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writing specifying the measures
which in his opinion should be taken
and requiring the same to be carried
out before such date ag is specified
in the order.”

What will happen if that order is not
complied with? That is nit mentioned’
here. Suppose the Inspector tells a
factory manager or proprietor that a
particular building is hazardous to the
health or safety of the workers, but
no remedial action is tdken, then what
happens? That is not gpecified here,

Again, the latter portion >f clause
36 says:

“....with a view to removing con-
ditions dangerous to the health of
the workers, or to suspend any
process, where such process consti-
tutes, in the opinion of the Inspector
or the Chief Inspector, as the case
may be, imminent danger of poison.
ing or toxicity.”

If it 1g not complied with what hap-
pen? Clause 40 says:

“Provided that where contrsven-
tion of any of the provisions of"
Chapter IV or any rul: made there.
under or under section £7 has re-
sulted in an accident causing death
or serious bodily injury, the fne
shall not be less than one thousand
rupees in the case of an accident
causing death, and fAv~ hundred
rupees in the case of an accident
causing serfous bodily injury.”

Suppose a factory owner contravenes
thic law and the rules and a< a result
of which a worker dies. Then the fine
shall not he less than Rs. 1,000, So,
that is the price of a worker's life. A
worker’s life costs only Rs. 1,000. In
the case of serious bodily injury the
fine is only Rs. 500. Here “serious
bodily injury” according to the Expla.
nation “means an injury which fnvel-
ves, or in all probability will involve,
the permanent loss of the use of. or
permanent loss injury to, eny limb or
the permanent loss of, or injury to,
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[Dr. Ranen Sen]

.sight or hearing, or the fracture of any
bone....”. That means the man is
finisheq permanently angq for that he
.gets Rs. 500, even though for his in-
jury the employer is totally responsi-
‘ble due to violating all these provi-
:sions of the Factories Act, including
‘this amendment,

MR. SPEAKER: He will continue
-after Lunch.

13 hrs.

‘The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

‘The Lok Sabha reassembleq after
Lunch at five minutes post Fourteen
of the Cleock,

[MR. DEPUTY-SPEARER in the Chairl

FACTORIES (AMENDMENT) RP1L.L—
contd.

MR. DEPUTY-SPEAKER: Dr.
"Ranen Sen to continue his speech.

DR. RANEN SEN: 1 was speaking
<on Clause 40 of the amending Bill. I
"have covereqg that.

Now I come to Clause 41. Here it
is said that section 94 of the principal
Act shall be renumbered, etc. I do
not understand why this change has
been made here. Let us see what this
change is for. Section 94 of the prin-
cipal Act reads:

“If any person who hag been con-
victed of any oifence punishable
under section 92....” 3

“Section 92 deals with general penalty
‘fer offences.

13

....is again guilty of an offence

involving a contravention of the
-same provision, he shall be punish-
able on a subsequent conviclion
with imprisonment for a term which
may extend to six months or with
fine which may extend to one
~thousand rupees or with both’
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The change here may be, instead of
“or with fine which may extend to one
thousand rupees” it will be “or
with fine which shall not be
less than two hundred rupees but
which may extend to five thousand
rupees”. I have got two criticisms to
make here. There are alwayg loop-
holes for violation of the provisions of
the law. First, it is stated here that
there may be imprisonment for a cer-
tain pericg or fine. We know how
judiciary behaves. They generally
say that the imprisonment ig still the
rising of the court—‘mprisonment’
mzans T.R.C. The punishment they
give is very meagre. The cxplana-
tion that would be given by the Min-
ister woulg be—I can anticipate that—
that now the fine cannot be jess than
Rs, 200 whereas under the provisions
of the original Act it could »be even
one rupee. I can understand that.
But what T say is we could have said
‘which will not be Iless than one
thousand rupees’. That ceulg have
been very well done, A sum of
Rs. 1,000 is not a very big sum. Also
instead of ‘or’ in gecticn 94, he could
havg said ‘and’. Tt ig time that all
those employers whe with imapunity
contravene the provisions of ithe law
were taught object lessons. Here 1
find, somehow or other, the scft atti-
tude continues. Yesterday, in the
course of discussion on another BIil,
Mr. Somnath Chatterjee hag said that,
if certain rigidity was chserved, then
the employer might go to jail and the
factory might go into liguidation.
Well, there might be ten or twenty
such cases. But that becomes -an
object for the employer’s lesson. That
is good for the employees in the long
run. We should not merely see what
is before our nose; we have io look
far ghead. Therefore, I do not under
stand this sort of softness for the em-
ployers.

Section 94 is sought to be amended,
But the proviso that is there iz being
retained, For a continuing offence,
there should be a deterrent punish-
ment and with fine. Then, T could
have understood this point of reduc-
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ing the fine to Rs. 20), Otherwise,
this is a loophole, ang with the hzlp
of judiciary, the guilty employers-will
get out. In section 94 of the prinripal
Act there is a proviso: ’

“Provided that for the purj.cses
of this section no cognivance shall
be taken of any conviction mede
more than two years before the
-gommission of the offence which is
being punished.”

This proviso should -have been absb-
lutely done away with. Supposc @n
employer’ has committed such &n
offence two years before. Then what
happens? He goes scot-free. This
proviso should have been completely
done away with. Therefor:, with this
Clause 41——the way seclion 94 of the
principa] Act has been renumbered
and amended—I ;m not at all happy;
1 do not agree with -the Minister,

As I have saijd in the beginning,
Mr. Stephen had made certain valid
criticisms, I have not referred to
them. I completely agree with him.
1 have made certain other criticiems.

Ag 1 saig earlier, I cannot oppose
this Bill because there has bcen snme
improvement here and there. There-
fore, I have to suppcit it; opposing the
Bill would mean that I reject even
whatever good is thcre. Whan 1 was
reading the amending Bill. I thought
that it would have heen better if the
Government had referreq it to a Joint
Select Committee, so that they could
have gone into it thoroughly. Instead
of doing that, he has brought forward
this Bill very hurriedly, al' of a sud-
den. I am very sorty for it. But, cn
the whole, I have to support the Bill;
1 have ne other go.

MR. DEPUTY-SPEAKER: 1 want
$0 mention the time in relation to this
Bilf. When we started, we had @
balance of 55 minutes. We still have
six Meambers to speak, and 1 am told
that they have important contributicns
to make. The Minister of Parliamen.
ftaty Affairs has written to me that one
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of them, Shri Ram Singh Bhai, may
be given 20 minutes and thc other
Congress Members may be given tem
minuteg each, I do not think.we can
do that within the balance of time at
our disposal. What is the pleasure of

the House? I would like to know
that, - ' )

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AlIAH): May I suggest that we may
s0 extend the tim¢ for thi. Bill that it
will be concluded by 3.30 pm?

MR. DEPUTY-SPEAKER: That is a
good suggestion. We go ¢n w'th this
Bill. We must complete i iny 3.30

. p.m. Now, I would like tv know how

long the Ministcr will take,

THE MINISTER OF LABOUR
(SHRI RAGHUNATHA REDDY):
About 20 minutes,

MR, DEPUTY-SPEAKER: I ghall
call you at about 3.10.

Mr. Ram Singh Bhai.

st cmiey wé (§21C): sTemM
agRa, 98 TF wgaAgel fas & 1 mafy
geen, st ©rHa T wo §a4, ¥ €A
qUT F o Frere st fodr § 1 ot
W W& v ¥ oxaz A o &
wreop & S OAET SWURAC |

Tw 2w & wregual S Ragdt
e § g wwermt  fer
v oy winf ¥ wag
F 1911 Fwar w11 3@ R ¥y
¥ 1948 Hag wAX  EeST
T ) I Wz ¥ gg & O S

7
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MR, DEPUTY-SPEAKER: Mr,
Chapelersiu - Battacharyyie—only five
minutes,

CHAPALENDU BHATTA-
. (Giridib); So, I am the
residuary legatee,

Sir, I welcome the Bill. The Lab-
our Minister hag many things to his
credit. His intentions are good. He
wants to give the labour a good dcel.
But my approach ‘o the Bill to amend
the Factory Act by the Minister of
Labour is; though his intentions are
good, he wants to give the labour a
good deal ang a fair deal, but some-
‘how some of the pgrovisions may prove
«ounter-productive. My submission is
very simple. I woulg like that we
have Factories Act with minimum but
with large rule-making powers so
that the entire wide spectrum of the
factories in the country may be cov-
ered and to each factory the rules can
be tailored according to particular
situation or requirements of the units.
I I may illustrate, the safety provi-
sions required to govern a blast
furnace or a steel melting shop or a
nine metre high coke oven battery
need not be the same as for a 4.5 metre
coke oven battery or a bell-metal fac-
tory where no power whatsoever is
used. The approach should have been
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diffisent than' whst we have. 1 wel-
come that in section 23 for thy words
‘50 women workers’ ‘30 \women work
hers’ shall be substituted. The task
of managaing human nature must
never be confused with the task of
transmuting it. If you hed malle the
number still lower, the women would
have found themselves out of work,
1 know the position in the coal-mines
for which I have tableq a question and
probably the letter wil] be reaching
him shortly.

Ag regardg uniforms I urge it parti-
cularly for women workers as a mea-
sure of safety.

But, Bix". the spread over of 12
hours, I think, is a retrograde step. In
the interest of increasing productivity
we may think of complementary, shifts
‘ag are being thought of in coal 'mines.
This matter shotild have been looked
into in depth.

1 would have weicomed that in the
matter of ‘occupational diveatest the
Bill should Have inthuded retsrods as
an otcupiational hazarg'tHtdugh speed.
ing up of machines. THere Have been
large cases of growth of neuresis and
split perpanalities. In fgct what
Charlie Chaplin portrayed’.in Moderh
times in 1087 is now catching up with
us in the industrial establt¥ments. So,
that should have been inctuded.

The Employees’ State Insurance
Corporation, an a matter of policy,
should have done regular periodical
checkup of these factory workers re-
garding their general health, There
are cases about the incentives in which
we found that some of the warkezs
had literely worked themselves to
death, In copper mineg in Mosabani
the fhotage bonus depending upon the
footage of drilling induceq the wor-
kers to work hard and bring about
gilicosis and T.B. to themselves. In 'J
many factories coma of the workers"
are workine at 105*to 115 per cent of
the installed canhcitv depending upon
incentives. we must go in
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Shri Chapalendu Bhattacharyyial
for higher productivity as a desidera-
tum of national policy, crude inten-
sification of labour and workload
should not be permitted, because it
will lead to higher stress and strain
and highep incidence of disease and ill
health. The Factories Acts should
bave provided for a sharing of the
fruits of higher preductivity.

The appointment of Safety Officers
—the repetition of Parkinson’s Law—
wil] not make the factories safer. The
safety has to be gought 1n the workers’
day to day active particpation 1n
management and the continued dia-
logue between thg management and
the workers at shop floor level alone
will make the factories a safer place
to work in

1
With these words I welcome the
Bill ang 1 support it.

THE MINISTER OF LABOUR
(SHRI RAGHIUINATHA REDDY).
8ir, I am extremely thankful to all
‘e hon. .dembers who hag partici-
pated in this debate expressing gppre-
ciation to gome of the provisions and
alsp giving their viaws.

with regard to their criticisms about
some of the provisions of the Bill be~
fore the House, while I do not want
to take much time of the House in
daaling elaborately with all the points
that had been made by the hon. Mem..
bers, 1 would seek their indulgence
and I may point out with regard to
the arguments advanced by Shri
Staphen for the purpose of comparing
the developing and undeveloped coun-
trie; with all the developed countries
and also I may satisfy my friend, Shr:
Samar Mukherjee by stating that the
average investment of capital per
worker in 268 similar undertakings or
industries in India and the US.A.
while India's per capita investment on
a worker ig 2,924 m US.A it is about
12,979.

That is why iwe have to go through

a difficult process and for that hard
work is nevessary. Industrial develop-
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ment cannot take place without some
sacrifices too,

As far ag the accident rate is con-~
cerned, it is quite gratifying to note
that in Stee] Industry, especially, it
has come down for one million man
power in 1984, it is 30,5, in 1967 it is
J2.45, in 1970 it is 8.5, 1973 it is- 6.98
and in 1974 it is 618, [ go not want
to burden you and the House with
further details about this,

Most of the criticism that haq been
offered ang agreed to by the Memberg
arise out of the speech of my hon.
friend Shri Stephen While I am
thankful for the elaborate speech that
has been made by Shmx Ramyi Bhai
and other friends, I can assure them
that I have noted down the points and
when a situation arises, those poiats
would be attended to. Even though
they cannot be sanctified intp the law
by way of inspection, I may assure the
the House and the hon. Memberz here
that their intentiong would be carried
out to the best of my ability.

Shri Stephen mentioned about the
public emergency. Ag you see¢, the
existing provisions of law, they only
deal with the public emergency which
the State can declare in order to pro-
vide the necessary guidance to the
State, In any conditions, the Public
emergency can be declared for the
purpose of granting exemption from.
the provisions of this Act. Certain
guidelines had been given by way of
a proviso Otherwise, the State itself
can declared this It is not the Chief
Inspector or any other officar who can
declare the public emergency. The
public emergency is already there in
the provisions of the existing Act.
There is nothing new that I have add.
ed In order to give a proper conno-
tation for thig expression ‘Public Em-
ergency’, I have to provide some ex-
planation for it. That is why an
explanation has been added anq the
explanation has not given any greater
power than what hag alreedy been
there
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Another point s heen raised by
Shri Stephen, That 3 about Sec. 32
of the Act relating to Clause 32 of the
amending Bill relating to Sec. 79 of the
Principal Act. The first Proviso to
sub-gection 5 of Sec. 79 limitg the
carry-over of the period of unavailed
leave to 38 days for the workers and
40 days for the uthers. The Second
provio relates to the cases where the
worker applies for leave and who has
been refused. So, 1 fcel that the sec-
ond proviso to the principal Act is
slightly anomalous. The workers have
not availed of the leave because it was
refused. The fact is that he hag ap-
plied for the leave. Hence, {0 make
the matter straight ang to remove the
anomaly, the worq ‘unavailed’ has
been substituted by the worg ‘refused”,
There is no limit to the caryover of
such ldave It dobs nog therefore come
in any way against the interests of the
worker. In order to correct the mijs-
take and make it clear tho language of
this principal Act had been changed.
My hon. friend has also referred to
the other aspects ang it i common
knowledge that the carryover as such
13 not commensurale with the task
that they parform. Shri Stephen has
referred to the appointment of certi-
fying surgeons and allowing certain
categories also to come within this Act.
I have, said that the available number
15 very small, Considerable difficulty
18 being experienceq all over the coun-
try in the matter of examining the
persons engaged in the dangerous and
hazardous places. There are a number
of medical officers attached to _the
Central and State Governments whose
services can easily hn utiligeq for the
purpose, With this end in view this
exemption hasg been inserted and I
have no hesitation to assure the House
that dvery care would be taken to re_
quest the State Government to apply
the principle ijp, the interest of the em-
ployae or the workers of the Factories
Therefore, with all the emphasis at
my command, the State Governments
would be requesteq to apply this prin-
ciple espacially in the private sectors
There cannot be any possibility of de.
feating the very purpose of the legis-
lation that hag been passeq or is sought
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to be passed just now.

Another interesting point that had
been raised by Shri Stephen is with
regard to the amendmenty to griginal
sec. 65. If we read only the amend-
ments there ig likely to be, if not coa-
siderable, at least some, misunder-
standing. The amendments proposed
to sec. 65 will have to be read in con-
junction with sec. 51 of the principal
Act, sec. 54 of the principal Act and
also sec., 84 so that the the intention
of the amendments sought to be made
to sec. 65 can be fully appreciated.
Under sec. 51, there is no change,
there is no amendment sought—48
hours a week remains unchanged,
Under sec, 54, the 3-hour limit is also
unchanged. Under G4, we haq con-
templated 10 hours and under 85, we
increase it to 12 hours. The purpose
of this is this, with the davelopment of
modern technology and technological
processes, specially in the chemical in.
dustry, it hag been found that the
chemical technological processes are
continuous processes which cannot be
stopped. So we thought that in some
emergency when certain additional
persong qualified for doing that parti-
cular job are not immediately avail-.
able for reasons beyond our coatrol,
in such cases, the persons whe are
already there, who are qualified but
have nevertheless already done their
duty, should be requested to work. In
such cases, some exemption will have
to be given in order to see that the
continuity of the technological pro-
cesses is not interrupted so that there
is no hindrance to production. 'rharc
is no other intention behind this
except to satisfy the needs of modern
technological development angd techno-
logical processes.

Since we have not amended gec, 41
or sec. 51, there is no harm caused.
Whatever extra time is put in as a
result of the amendment sought to be
made. would be treated as overtime
and they will be amply rewarded.
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[Shri Raghunatha Redds)
But it must be admitted that a con-
tinuous technological process cannot
bé stopped and in such cases the ser-
vices of qualified persons would be
.niecessary.

‘With: this, I think I have answered
‘all the points made by Shri Stephen
and other friends who had agreed with
his-crhicim

M.R DEPUTY.SPEAKER: The ques-
tiom is:

“That the Bifl further to amend
‘the Factorles Act, 1948, as passed
by Rajya Sabha, be taken into con-
sideration”

The motion was adopted.

MR, DEPUTY.-SPEAKER: We now
take up- clsuse by clause considera-
‘tien. I see tliere it only one hon.
member who lag given notice of 2
vety lirge numben of amendments. If
‘h¥ is goitig to fight every. inch of the
Wiy, we would not be ahle to dispose
«oftthis business befere 3.30- So I would
ke to gsctrtain from' im whether he
iy going' to move these amendments
or hot. I He¢ is not, then the matter
Jecomes. siraple.

o o fog wek: K oA

BT gt § ot 9 St arearg

fie srafta st o AT sgd @7 S

‘A wrwAr & e W) FX gewa 7@
£ 3 o & or oft ¥ ot deld SO AY

% A FwEad vt ¥ gz @

Fawd | F Fw v vRT £

MR, DEPUTY-SPEAKER: The pro-
-cedure is that you should move each
amendment as the clause is taken up.
You cannot move all of them at the
-same time. I am trying to point out
that if you are going to fight for
every amendment, we will not be ablc
to dispose of this Bill before 3:30 ‘when
we are to taken up private Members’
business. This ig the point T am put-
ting to you. That is why I am ascer-
taining from you in- ndvance what your
infentions are,
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ot o ey wt: & waw wgm
g & SrwEm sy ad ghih A
qagt wY el o § AT wo o
¥R oardt wifgd | f w0 o §
w0 AL NN E o

MiR. DEPUTY-SPEAKER: It is up
to you. We take .up clause.by-clause
consideration. There are no amend—
mentis to clause 2.

The question is: -

“That clause 2 stand part of the
Bill.”

The motion was adopted.
" Clause 2 was added to the Bill,
Clause 3 was addc.d to the Bill.
Clause 4—(Amendment of section 6.)

MR. DEPUTY.SPEAKER: We take
up clause 4; there {is an amendmeit.
Are you moving {t:

SHRI RAM SINGH BHAI:—
Page 3. line 27—

after “working” insert—

“and transportation of spare
purts to be used and other

- material by trolley”, (1)

g SR ¥ ot ¥ A
friza @ fofore wroEmd § afld aft
g€ & W1 7w Ted § ani o et o
] TW® [ AT ¥ f’euram
§ frgrely @ DT & Frem & fag
Az § A O W ¥ 1 oAD
& Wil @ wage fag 9T FR AT
TR w1 A § | 7Y geIEE A m
AT @A ¥ 1wy i oy v e
Zrelt § X ¥ w7 ¥ fad sy <@t et
ifgd

SHRI RAGHUNATHA REDDY:
Thig does not call for an amendment.
I shall discuss it with the hon, Mem:

ber and see if it couldbecovemd
under the rules:
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SHES- RAN SINGH BHAIL: 1 with
draw my amendment.

MR. DEPUTY-SPEAKER: Has the
on. Member leave of the House to
withdraw his amendment?

Amendment No. 1 was, by leave,
withdrawn,

MR. DEPOTY-SPEAKER . If this 1s
gomng to be your modus operand: why
not say that? Now Tet us proceed
with business. You have tabled your
amendments; the hon, Minister knows
them. He hag said that he would try
his best to provide for them in the
yules. Then why move the amendment
and go through tise motion?

off e W ol o Ay
uftey o vz ¥ fe # dx av fase
et A B atow A v g

. i RAGHUNATHA REpDY: I

discuss with him and to the ex-
tent possille we shalt see how it could
be previded

MR, DEPUTY-SPEAKER: He says
e wild nod only cansider them but he
will also discuss them with you. So,
1 take it that you are not moving your
other amendments: So, I wiil put all
the clauses to the House. There are
45 clauses. The question is:

“Thay clause 4 stand part of the
Bil”,
The motion was adopted.

Clause 4 was added to the Bill,

MR. DEPUTY-SPEAKER: The
Question is:

“That Clauses 5 to 45, Clause 1.
the Enacting Formula and the Tite
stand part of the BfiL”

The motion was adopted.

Clauses 3 to 45, Clauge 1, the En-
acling Formula and the Title were
added to the Bill.

SHR1 RAGHUNATHA REDDY: Sir,
1 beg fo move:

“That the Bil} be passed.”
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MR DEPUTY.SPEAKER: The ques-
tion is:

“That the Bill be passed.”

The motion was adopted.

SHRI K. RAGHU RAMAIAH: Only
a few more minutes are left. Can we
noi start non.official business?

MR DEPUTY.SPEAKER: That will
be a little irregular. Of course if the
House agrees it can be done 1 do not
know We have seven minutes more
to go It ig not twilight area.

SHRI K RAGHU RAMAIAH: I sug-

gest that we take up non-official busi-
ness.

MR. DEPUTY.SFREAKER: Does the
House agvee to that?

SOME HON. MiEMBERS: Yes.

SHRI D. K. PANDA (Bhanjanager):
What about Central Sales Tax (Am-
endment) Bill?

MR. PEPUTY-SPEXAKER: We are
regularising that hecause of thus posi-
tion. I must also say that the Minister
should have been here to move it.

SHRI XK. RAGHU RAMAIAH: 1
agree one of them should have been
here, 1 am sorry.

MR, DEPUTY-SPEAKER: It {s a
piquant situation. Of course, the House
can regularzres everything. The situa.
tion 15 we have not reached the time
for privaie members’ business to be
taken up. There are still five munutes
to go Because of some misunder-
standing, none of the Minister of the
Ministry of Finance 1s here. There.
fore, nobody can move that Bill,

SHRI D. K. PANDA- That should
be recorded.

MR DEPUTY-SPEAKER: Noi only
has it been recorded, but the Minister
of Parligmentary Affairs hag sald that
he is sorry and ome of them should
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[Mr, Deputy-Speaker] MR. DEPUTY.SREAKER: The ques-
have been here. But for some reason, )

may be mis-calculation or whatever it
is, Be is not here, That is why I am
putting it to the House.

SHRI RAMAVATAR SHASTRI
{Patna): In future such thaings should
not happen.

SHRI K. RAGHU RAMAIAH . I hape

in future you will not have any chance
to say that.

MR. DEPUTY.SPEAKER. That
makes my job very much easier So
there is s proposal that we depart
from the normal practice. We are a
little more forward than backward
We are ahead instead of behind May-
be that is the indication of the time,
I wish it is so. In view of the situation
1 have explained the minister has pro-
posed that we might take up the pri-
vate members' business now Does lhe
Houge agree to it?

HON, MEMBERS; Yes.
MR DEPUTY-SPEAKER: We shall

teke up private members’ business
now. Bills to be introduced

16.27 hre.

CONSTITUTION (AMENDMENT)
BILL

. (Amendment of Seventh Schedule)

e bwma  (wwf Tfww o
seary aaat § fi wrew & afane AT
s dmae &< Ty faduw wY V-

! eqrfr wer & yarfy & srd

tion isg .

“That leave be granted (o intro.
duce a Bl turther to amend the
Constitution of India.”

The motion was adopted.

o dwwm : & fadaw *1 gT-
srfer wear g o

COCONUT BILL*

SHRI C. K. CHANDRAFPAN (Telli-
cherry) I beg to move for leave to
introduce a Bill to provide for the
establishment of a Board for the de-
velopment, promotion and protection of
the coconut cultivation and to get up
coconut based industries and for these
purposes to levy a cess to create &
coconut fund and for matters connect-
ed therewith,

MR DEPUTY.SPEAKER: The ques-
tion 1s

“That leave be granted (o intro-
duce a Bill to provide for the estab-
Iishment of a Board for the develop-
ment, promotion and protection of
the coconut cultivation and to set up
coconut based industries and for
these purposes to levy a cess to create
a coconut fund and for matterg con.
nected therewith.”

The motion was adopted.

SHRI C. K. CHANDRAPPAN; I in.
troduce} the Bill.

& <published in Gazette of India  Extraordinary, Part II, section 2,

dated 27-8-76.

{Introduced with the recommendation of the President.



249 BHADRA 35, 1898 (SAKA)

1229 hre. o

)

COMPANIES (AMENDMENT) BILL

(Insertion of new sections 224A, 224B
and 224C) by Shri Chintamani Pami-
prahi.

MR. DEPUTY.SPEAKER: We take
up {urther consideration of the Bill
moved by Shri Chintamani Panigrahi.
1 hour wag allotted for this. We have
taken 38 minutes. There is u balance
«0f 22 minutes. Shri Daga, who was
on his legs, may continue his speech.

ft s @ e : (qret) o Aax
¥ wo ¥ Wt wxer § Py dag
T «FdT & WX TS WY 9T 9 4
g 1 X arfored St & amvd Rar
£ fir 72 OF <37 Y wroeT fadar vzt >
-y §1 wg fadwx 1971 H qw
feq, @ 971138 @7 ¥ FwAT
wq7 F oW govwa § @
dMEw Wt A3 ¥« QAT
forerafor o ot oz wEA PR s fam &
WL T ¥ §G §wew w2 fay §
wafay ag Taw! WA arew A7 A o1
W, W o ¥ W F o171 AfET
qw «tx  wgr wigar § fo fegears
¥ wRT gardy Nfe ag d e 2w i 3o
wrafirat ¥ ra e T A o
awToardy T AT ¥ ot wreAn &
TRt sura F WA g W An F e
aeielt graty & fod wrw wuie
o & 1 o R WM F o WY
e qre Tur oFar § wrar &1 9@
W wor § fo ool ox wh
wd {1 AT wore § W) Gar a3
& ST qw wrew Wiy gwrcw §
ag vRed £ vz qg Wm Hw @
st pdse war avc oy dw ¥ weaforat
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& qra gaAt Qe A SR | e WY
wY qargwe §, %ﬁm 3TN SRy AT
M AE & A gt o faured § 1

13.31 hrs,
TSany IsHaQUE SamsRALT in the Chalr]

aamife off, ¥% Fofadl & @
FZO AT GHT qF 74T § | TOF T
® ovmlow arwa & §9 4w ggen
JESTE |
“Since the auditors are the enly
watchdogs of the funds of the in-
vesting pullic and shareholders, and
ipso facto the companies resources
the excessive concern about fthe
practices and precepts appears to be
reasonable. The public in general,
and invesung community in parti-
cular. expects a very high standard
of propriety-cum-efficiency in audit in
the country. The report of the ad
hoc Committee of the Institute of
Chariered  Accountants of India
admit it. The general irend of the
review received by the Committee
in-licates that there might be a eer-
fain amount of conceniration of
.ud! >

A g =1 Avw 7z § o ge Wit
¥® @iy e ot 7 Y wAe W
gwrIy T g st g
¥ WA TT T A | AT W
w2 £ a1 ¥y wifan ¥ § e go Wit
¥ qra AT AT A Y, wHife (e
Faea a2 gt Y onar § 1 W Ay
gw ww< {w oy I are efaw gar
€Y et § &Y ag St WY W w7 awdy
£\ wafad qrargrourze Ao fYe AN
wrar | 3w wrg o et & qrw
Gur wg g0 § i ag wEE wwradwa
NTIDB L e
Qo ¥ fad wordy wr 3 gw datew
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[ 7@ =77 sr7]
fodr a1 & ¥3ww 224(0) #¥ aF
wIqar =ara frars stear g

“In the case of a company in which
not less-than 25 per cent of the sub-
scribed share capital ig held, whe.
ther singly or in any combinatiemn,
by —

(a) a public financial institution or
a Government company or
Central Government or any
State Government, or

- (b) any financial or other institu-
tion established by any pro-
vincial or State Act in which
the State Government holds
not less than 51 per cent of the
subscribed share capital, or

(c) a nationalised bank or an in-
surance company carrying on
general insurance business,

appointment or re-appointment at each
annual general meeting of an auditor
or auditors shall be made by a special
regolution.”

M ST g w41 & B 7T v Ay
TATST T 57 SifFwT § @3l p=w
g g e

“Providde that in the case of .a
firm of auditors ‘specified number of
companies’ shall be construed as
specified number of companies per
partner of the firm.”

ar Iy SHAWT av § 7

“In the case of a person holding
_appointment as auditor of a number
of companies each of which has a
paid-up capital of less than .Rs. 25
lakhs, twes ty such companies;”

Y SEF W TN 20 FACAT ¥
[l mgr &1 BT garzré & st0s WY
FOQANST & ST GFE § ITH AL AT
graq D W 2 o

“The over-all payments to audit
and other services has shown an
increase of 11.8 per cent in 1974-75.
Thus, total payments amounted to
Rs. 126.7 lakhg in 1974-75 as against
Rs, 113.3 lakhs in 1973-74.”

I St siwd § 37 arqw g fr 39
Feafrt ¥ arg g Fw 3 S waT,
AT qUa 51 FEAfAAT § 1 W AR

WY arwadr g€ ot 72 30 A 76 T

gs o1 A 1974275 §F A W=
&Y 9 FT 32 AT 65 SATT &Y AL b
Zq TFTLIAERY 6. 1 TfaaT FT HEED
TE ard ¥ g |

Price, water House & Peaf. F IR 26

weafaar §1 M 1973 F  sTWT
ATATAT S 9. 36 AT TIT ST FgTT
1974 § 11 &1@ 65 AT &1 AT |
AT 9.8 AT FrAFT gmr 1 wifsz
F ATAY § AEE R P AT AT
&1 aram AT & v §o Feafar aer
§ faa¥ qrs AT9 &, AT B 9IF 7G4
14,500 T yF Iz & fHay &
6,000 FTw FWG & IR IO AT
gfgee & =7 § 'Q%‘% ) «arar zrg:f
gzar & f a8 S 20w AE FoA TB
FEAAIT & Ty & zwd o Far famy
wa ? R uE g g fw ow arday
F G FIA 10 FEANT F HAT FIA
rfgd, Taq Sarar A8 | WAL SUIET
TEFTE T AT 105 TTATT T2 SHFT
Fiz fzar a1 |

qamfa wgza @ som o, feedy
e Tes gaar 93 & {5 faa &
far ¥aa 22 famz # zufay o
yAreg &€ | :

ft A® T TOW: A TAG FE
¢€; 7 Aqr IE A av zrrq Eics
fadr w1 0
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el WY, e x@ Trde fam
{4 emwan O e oft 0 ol o
fr % SRl % Goft @t @ W gat
R LR

dmT eloFwgaM Y :

“The auditor of a Govermmenf
company slall Ye appointed or re.
appointed by the Central Government
on the advice of the Comptroller and
Auditor General of India.

¥Provided that the limits specified in
sub-gection (IB) and (10) of sec-
4ioh 224 shall apply ip relation to
AMe gppointment or re-appointment
of an auditor under this sub-sec-
tion.}”

xa¥% narfern sfers w1 unigeie
HETT gr By ey o ¥hew ew
e € fir gw T @ qgwel $Y afeern
AT v} gafai # a wwfad qre-
o qoraE gt § o faeet ¥ gy moaw
qéd uwrEee vk fegeas ¥ gw
xtﬂ}'( A Bqd o To A7 F> Wo
§ warar &1 awe fadr g9 W W
wrR, a1 wrEy & 5 wiw, @,
IO WEW a7 qeAr i §, q VA & 4EE
QETIEE £ g INIT T FAM g o
Afiga To wifee srafwt W4T 9t oF
99 ¥Y ag wralaar w1 4w TN E
. ¥awA 619 ¥ me-da o 3 wwifaai
¥ wés gyradzy B arEl o faay
B & gars agra ¥ o7 Remma §
gt giza e st gai g 3, e
TR § N aif e ¥ T A0

“The Government was thinking of
establishing an independent bureau
of Chartered Accountants to scru-
ftihise the accounts of all companies.
The balance-sheets of the companies
-wonld then sitgw -higher profits and.
ronsequently, the quantum of bonus
for workers would be increased.”

READRA §, 1698 (SAKA)
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wTor S WY ata Wit g fawar § 7
KT o & o oot wdE awradawwT
sradfeea ww a8 § I g
ot qrel ¥ f arer § g rw
I WA MY fudt ff v ¢
ufed pu ey ¥ gy 9fordr s
arfed b5 wiZd gyraviea o wiasdy

<} § STwy o wra fuwer A
et g & wwtfeat oy wrn fawar
wrfed wtT o W fedt wry woft e
N R (RN

SHRI DINESH JOARDAR (Malda)
Mr. Chairman, Sir, I congraulate and
thank my hon. friend, Shri Chinta-
mani Panigrahi for giving us this
opportunity of at least discussing this
problem of the auditing firms, that
there are only a few auditing firms
which are getting all the opportunities
of auditing the assets of the nation as
well as the public sector companies
and private sector companies. Only a
few auditing firms have monopolised
this auditing business throughout the
country and have created an atmos-
phere where in the matter of actual
auditing of profit or loss or fixation
of rates for taxation and other pur-
poses, immense difficulties are being
created because all these auditing
firms audit the balance.sheets of the
companies, the private limited com-
panies, the public limited companles,
the private sector companies and the
public sector companies, in a tradi-
tional manner. That has already heen
discussed in detail by the mover of
the Bill. I would like to point oub
that now not only this evasion of
taxes and accumulation of black money
and other things is one aspect of this
sort of auditing business in our coyn-
try—that is one outcome of this pro-
blem—but the other factor is that the
cost structure of any production or
manufacture and also .fixation of the
price and other matters concemipg
manufacture and  production of the
manufacturing unit can never be asses-
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sed properly either by the govern-
ment or any civil supplies or distribu-
tion organization Now we are talk-
ing about mimimising the cost of pro
duction and how to bring down the
prices of essential commodities and
other manufactured and produced
commodities in our country TUnless
we get all the factual figures of the
manufacturing costs, that is not poss
ble and only by a true and sincere
auditing that can come about

We know in our country all the
manufacturing concerns in the private
sector particularly manipulate their
accounts 18 such a way that always
the employees are being deprived in
the context of their rising costs They
are teling every time that the prices
are risng So to keep down the
prices the employees should suffer
thgy should forego thejr increment,
their bonus DA and other things!
These things are also coming In
because the audit firms do not sincere-
ly perform their duties What
should they do as Chartered Accoun
tants®> What 1s the obligatory duty
of a Chartered Accouniant? Is
stimply gtving the balance sheet with a
rubber stamp on 1t and their signa
ture for the purpose of tax assess
ment and other purposes® These
things have come up now This prac-
tice is going on -very well throughout
the country So, assessment of the
actual cost of a unit of production or
manufacture of a commodity should
also be a duty of the Chartered
Accounfant—to assess the actual cost
of unit of production Also there ;s a
socal concept Now  the social con-
cept has changed that profit alone is
not the consideration for any concern,
whether it be manufacturing, produc-
tion or otherwise This social concept
should also be introduced 1n auditing
which a Chartered Accountant has got
to discharge

Now not only the costs but how

* wastes, sometimes wastes of the assets
snd raw materials and other things,
the avoidable wastes can be eliminated
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from the production ¥nd manufactyr
ing losses—that should aldo be cop
sidered and that also should be a res
ponsibihity on the part of a Chartered
Accountant and to procure and pre
sent a clear picture of these things
Also there should he a provicion that
a report on these aspects as have
been found by the audit firms or the
Chartered Accountants should be sent
to the Government This should be
sent not only to income tax authorities,
direct tax authonties and other offl-
cers but this should be sent to State
Government authorities Central Gov
ernment authonties etc, to assess
what the actual position of the fagtory
or the manufacturing unit :s what are
the avoidable wastes how much money
1s spent by way of transport by way
of salaries by dnidends and other

things for the proprietors and owners .

of these manufacturing umtc They
take away a large portion of the value
of production and manufactured art:
cles Therefore 1t 1s my plea that
this Audit Report has to be made
available to State and Central Govern-
ments That will help them in asses
aing the price af which a particular
article should be sold in the market
and what will be the profit which
coald be there That will be an obh-
gation on the part of the chartered
accountant
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SHRI DINESH JOARDER: What is
ibe condition prevailing in the coun.
try? As regards trade, commerce.
manufacture, production, everything,
everything seems to be u secret affuir!
Everything is secret; business is secret:
commerce 1Is secret; trade is secret;
even taxation proceedings are secret;
even their profits are secret. Unless
this outlook is changed, unless this
secrecy part 18 done away with. no
improvement could take place. We
can know the real state of affairs only
if sincere and true picture is revealed
by the chartered accountants. Parti-
«wulars regarding technical know-how
are to be made available to the public
at large. These chartered accountants
should go into the details of these
matters. Those who are engaged in
auditing these firms have to have some
idea and practical experience how a
business can be run, how a trade can
be run, how a manufacturing unit can
be installed and effect'vely run and
S0 on.

‘This huge fieet of chartered accoun-
tants and other people get ideas and
they can start their own business,
irade and commerce and they can
flourish. Their number can be’ in-
<sreased and many people can get em-
ployment opportunities and that should
‘also be part and parcel of the audit
‘business.

Lastly, I would like to mention one-
thing regarding the Chartered Accoun-
tants Examination and the results. It
is now found—I won't mention the
names—that in the last few years only
a particulpr class of people are able
to paps this examination. Yaar after
year ofhers who have got capabilities,
ﬂmw i:; the examinations but they
m ;\ able to qualify in it whereas

ﬁm these big business houses
lend {r children and their relations

1668 1S9
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to the examination and they have
been able to pass this examination.
In the auditing business, they are keep

ing everything secret. Their accoun-
tants only audit the accounts of the
audit firms. In the Examunation, only
the big business people and their re-
lations are getting vetter opportunities
and the resuits are good. That aspect
should also be taken into considera-
tion by the Minister. Lastly, I request
that the audi? firm 1tselt should not be
audited by themselves Lut by some
outsider—the chartered accountant of
the othe:r firms. If this 1s done, then
we will get an idea or true picture of
the audit firm as to how they are
doing thewr business. 1 congratulate
our hon, friend Mr, Panigrahi who has
come forward with his Bill therehy
giving me an opportunity to take part
in the debate.

SHRI JACANNATH RAO (Chatra-
pur): Mr. Chairman, Sir, while I
appreciate the intention of the hon.
Member in bringing forward this Bill
which he did on the 2nd of July, 1971,
I am afruid, 1t is @ bit out of date.
Much water has lown down the bridge
of Yamuna hetween 1971 and 1974.
The problems of the company audit,
the difculties experienced by the
junior auditors and the complaints of
the audit profession 1in relation to
these companies are before the Govern-
ment and a comprehensive amending
Bill was introduced in this House in
1972 which was referred to the Select
Committee of both Houses of Parlia-
ment in which I  happened to be a
Member where elaborate evidence was
recorded not only from the Chambers
of Commerce and Industry but alse
from the Chartered Accountanis and
alto others who had the spicial snow-
ledge of the working of the Companies.

16 hrs.

All these aspects were considered
and the Commiftiee came to the conclu-
sion of fixing the number of companies
an guditor personally or a firm of
auditoys could audit. at 20. Therefore.
the Mover could have withdrawn this



259 Companies (Amdt.) :

[Shri Jagannath Rao]

Bill and introduced another after the
amendments {0 the Company law came
into force,

One of the reasons advanced by the
Mover is that the social concept should
be introduced into auditing, by which
perhaps he means that there should be
dispersal of audit work among the
thousands of members of the audit
rrofeseion, I respectfully submit thic js
not possible. No work can be dist1:
Futed because some auditors have httla
work ot are starving and some wutk
should b given to them  This is not
possible. An auditor jjkc g lawycer or
3 doctor should have a reputation
which would chable him 1o get the
work of audit of a company, Natu-
rally companies would selcet audifors
or firms of auditors who have a re-
putation in their profession. There-
fore, jt is not possible to introduce
the social concept in auditing in fixing
the ununiber ot compamles a firm of
auditors should be allowed to audit
under the Act.

His second point is that monopoly
should he broken The cry against
monopoly is common nowadays —
there should be no monopoly houses,
there should be no monopoly and all
that. Where 1s the question of mono-
poly? If an auditor has attracted the
audit work of a number of companies
10 himself, how can you say it is a
monopoly? When an auditor has no
work because he has not earned a
reputafion in the field, how can there
te a complaint that he ic not occupied?
This happens in  every profession.
Only a few lawyers get the work
Work is concentraled among a few
doctors, How can the others in the
profession complain? A  person who
needs the services of a technical man
goes to the person who is really
eminent, from whom he can get the
work done efficiently. He should have
confidence in lum so that he can em-
ploy him,

Then there 1s the cry for nationalisa-
tion cf audit. The Mover mentioned
it while moving the Bill. How can
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there be nationalisation of a.profes-
sion? Have we thought of natiénalisa
tion of the 1legal profession or the
medical profession?, It is not possible.
Can the State maintain a panel of law-
yers” The State do appuint lawyers
in cases where a client is not able t»
engage a lawyer. But no Government,
no State, can maintain a panel of
lawyers, doctois and so on to look to
the needy. It is not a workable pro-
position. Nationalisation may be u
gnod slogan, but it does not work in
relation to certain professions in
which the success of an individual
depends on his own merit.

Another point urged by the Mover
was that an auditor should be changed
cvery two or three years. His main
complaint 1s that an auditor or firm of
auditors auditing the accounts of a
particular company for a number of
vears mav act in  collusion with the
firm and may not do the auditing
faithfully or correctly, that he may be
hand in glove with the company ani
its directors. In such cases where a
chartered accountant 1s found to be
guilty of misconduct, there are provi-
sions in the Chartered Accountants
Act under which action can be taken
against him It takes two to three
years for an auditor to understand the
working of a company.

All these questions were gone into
in the Joint Committee in great detail
and then it was found that no limit
could be put. Though the number of
companies an auditor could audit
could he limited, the period during
which he should be allowed to audit a
company was not found to be capable
of limitation as feasible, and that was
why it was rejected,

Another objection taken by the
Mover was that all the auditors are in
the metropolitan  areas. Necesarily
they should be from the metropolitan
areas. ‘They should know the working
of companies. How can an auditor
residing in a small town whose only
business is to audit the accounts of
stall businessmen for spjes-tax pur-
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poses or for the purpose of other
commercial taxes be entrusted with
the work of auditing a company's
accounts? It is a complicated affair.
it ig not posgible. It is only in metro-
politan cities that the auditors could
carty on their profession, they get the
experience of wholelime uccounis of
the companies.

About costing also, I think the com-
pany law board can order an enquiry
into the cost of production in a com-
pany. I think all those provisions
have been made aftey ¢laborate discus.
sion and some formula was arrived at
and section 224 and cxplanation (u
section 224(1)(c) were enacted. It
also specifies the number of companies
that an auditor or audit firm can
audit, taking into account the difficul-
ties of various auditors who are brief-
less and also the fact that audit work
was generally concentrated in a few
hands and also the desirability of
spreading audit work by taking away
work from a very few hands and
giving it to others. All this was given
careful consideration and thought and
the number, twenty, was fixed in the
Companies Act amendment of 1974 To
limit it to five companies I am afraid
is not practicable and no audit firm
can subsist on audit work with only five
companies, of which at least two
should he public lLmited companies.
That is what jt says. While I appre-
ciate the intention of the hon. Mover,

feel it ig not practicable to enforce
the provision, Perhaps there would
have been different thinking on the
subject hag he introduced the Bill after
the amendment of the company law in
1974, perhaps it would not have come
in the form in which it was originally
introduced in 1971. Therefore, I feel
that this Bill cannot be accepted, it is
a retrograde step. Section 224 was
amended in 1874 and that section
should stand. I am not in favour of
this Bill,

SHRI B. V. NAIK (Kanara): I wel-
«come this Bill by Shri Chintamani

BHADRA 5, 1808 (SAKA) Bill 2R2

Panigrahiji. Subsequent changes in
the statutes of company law have by
and large let the question of audit of
companies untouched, with due defer-
ence to the selecct committee which
went into those details. The reason
why 1 shaie particularly the sentiments
ol Shri Panigrahiji to have a greater
amount ot control over our chartered
accountanis and the auditors is this.
Audit as 1t 15 done today is only vou-
chiering, there are limitations, an
auditor cannot go beyond a particular
vourhor, he carnol 2o behing a parti-
cular transaciton, whether there had
been dishonest practices, unfair trade
practices or personal gratification by
company executives or «ealings which
were not in the interest of the com-
pany or soc:ety a. a whole. It is none
of the bhusiness of the auditor today.
The proof of the puda.ng is in the
ealing. One single instance will
prove this. The recent drive by the
Finance Ministry for unearthing black
money yielded a total concealed income
of Rs. 1500 crores. A very substantial
portion of this belong to the organised
sector of our economy, ie., the corpor-
ate sector. If the auditors and char-
tered accountants in this country had
done their job properly by plugging
the loopholes and seeing that whatever
one takes out of the concern is exactly
what is due to him either by way of
remuneration, salary, Director's fees,
profits, dividends, etc., where gdig this
amount of Rs. 1,500 crores come from?
Did not come from the private sector,
the tycvons and such other people con«
nected with the private sector like
Directors, proprietors, Managers,
Managing Directors, etc.? What ‘were
our auditors doing? Does this give
any good certificate to them for having
done their joh well?. I wonder what
the Companies (Amendment) Bill has
been able to do except touch the fringe
of the problem. The hard core of the
companies administration, the watch
dogs of the private sector, have not
done their job properly. That is why
even foday we have generation of black
money. Will the Minister kindly look
into it? During the last fouy or five
years, may 1 know how many charter.
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ed accountants have been unchartered
or dechartered for the malpractices
committed by them. If at all there 1s
some figure, 1t will be a drop in the
ocean.
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Shri1 Chintamani Panigrah has to be
complimented for bringing forward
this Bill because much thought has
not been given to the vital aspect of
the external management of the cor-
porate sector If the minister feels in
the present context it 18 not possible
to accept thus Bill 1n toto, he may
kindly assure the House that in the
most immediate future, government
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will bring forward an  alternative in
the form of a regulation of this very
vital aspect of our economy, namely,
auditors functioning in our mixed
economy.
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA). Mr Chairman, 1
thank Shri Panigrah: and the rest of
the members who have spoken in the
debate and who have raised many im-
portani points on  the functioning of
the nation’s economy and on the vital
aspect played by accounting m the
nation’s economy Within the shoxt
time at my disposal, I will try to
reply to all the points that were rais-
ed

To begin with, I would like to dispel
some of the misconceptions that might
have arisen, Sined it is a mattér eon-
cerning an 1mportgnt profession in our
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opunicy, evem at the cost of ditfering
fsom My dear friemds I would like to
put the recorda sirsight in regard to
ip figures., ] might concede that
,of the points that have been
have got seme valdity and
iopld, cause a national debate on the
iporiance of and the improvements
uiréd in the standard of accounting
mn country as a whole. First of
all I would like to say that whatever
figures Shri Panigrahi  gave, though
they are no doubt published figures
they are a few jears' behind. 1t is
posaible that a very great change
mught have come over the figures that
he .has mentioned. I do not think
anybody has really gone into the state
of aftairs tuday atter the amendments
were passed. And, as Shri Rao has
mentioncd, these amendments were
passed after a great deal of delibera-
tions in the Joint Committee and repre-
sentations were heard by members n-
dividually ang in the Committee.
Because 1t affécted an importani pco-
tession and its employees, Government
had to go through an 1niense sort of
discussion with all the persons ¢oncern-
ed before coming to  certain conclu-
sions, and that too after achieving the
maximum amount of unammity not
only in the Committee but also among
the auditors of all colours and of all
States

8o far as concentration is concerned.
I would like to put it this way. Sup-
pose there are 100 sugar factures.
Evep if some of them may not be very
big, if one auditor gets only one com-
pany there are bound to be a hundred
auditors In comparision to 8000
Chartered Accountants, it will look like
a very small percentage. I am not
trying 1o be little the importiance of the
figures. Possibly there remains even
todwy some concentration. although we
have not gone into it. There have
been big and small auditors, this is 2
faet-of life. But this word “monopoly*
I would not like to use in this context
beceuse it applies only when a person
has control and ofhers cannot come in.
That {s not the situation here.
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‘The bBigger audit irms can have only
400 auots today, 1t there are 20 pari-
ners, because there is a ceiling of 20
on the number of partners in an audit
firm. So. however big a Arm, it can
have only 400 audits at the most, and
then there is a sub-ceiling, and that is
that out of the 400 audits, not mere
than 200 will be of companies with
Rs. 25 lakhs of paid up capital or
more. This concealg a lot more. because
there can be big firms like Hindus-
tan Steel Ltd. Of course, Hindustan
Steel Ltd., is not going to be audited
by one firm, but the point is that this
ceiling has been put, and se I would
not like to use the word “monopoly”
in this context

I would like to dispeal unother im-
pression that the Government is
nominating or has nominated Membuers
of the Institute of Chartered Accoun-
fants from monopoly audit irms. In
fact, Government appoints only six
nominees out of 30 Members, the rest
arc elecled And these nominees are
representatives of the Finance Minis-
try Company Affairs, Labour Ministry
etc. and one nominee only is nomnat-
ed hy FICC1I ASSOCHAM because we
thought they should also be given a
hearing. We have developed a con-
veution that not one  of them will be
Chartered Accountant Therefore,
there is no possibility of big audit
firm, coming in through pomination.

Regarding unemployment of Charter.
ed Accountants, I would like to say
that possibly there is no such thing.
The Counci] i1tself has an Employment
Bureau and they have foungd that there
is nobody really unemployed, nobody
really wanting to be employed. It is
another matter that a person may like
to set up his own business and may
face difficulties. There may be under-
employment, hut if he likes to go in
for a joh, jobs are ready waiting for
him today. I am told that a Chartered
Accountant who has  just passed can
today get at least Rs. 1000 or Rs, 1300
to start with. -

I do not know, Mr. Salve will be
able to say,
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SHRI JAGANNATH RAO: He gets
much more.

SHRI BEDABRATA BARUA: I
am only trying to eliminate negative-
ly some of the misconceptions in the
interests of the profession which has
got @ high degree of professional
compiience. I have moved with
Chartered Accountants for the last
five years and more and I have no
hesitation in saying that as a profes-
sion they have shown a high degree
of integrity and competence, There
can be u sort of understanding with
big houses, I am not so simple asg to
deny that, they may have some sort
of slant about the house that they
audit, but the point 1s that as a pro-
fession they have maintained certain
ethics and a certain amount of moral
standards. T would concede that
sometimes they might have ignored
certain points As to what Govern-
ment has done in regard to that, I
shall specifically state n a short time.

A Chartered Accountant does pot
sign blindly, he would not be allow-
ed to sign bhndly, he has not done
it, because there is criminal hLability
for negligence, and there ;s alsp the
disciplinary junsdiction of the Ins-
titute. So, for all these reasons, he
cannot simply sign blindly But when
he finds that the law allows him not
to go dehberately into certain un-
pleasant aspects of the firmg’ func-
tioning, he can possibly avoid it But
today we have taken certain steps
which do not allow him to do that
Of course, the steps were taken only
in January. this year. We cannot,
therefore, really assess exactly as
to how it has worked out

I would also say, regarding black-
marketing or black money or tax
evasion, actually, the chartered ac-
rountant does not very much come
intog this aspect. The Government

AUGUST 27, 1978 Biy 268

has already taken other measures, H
a company is selling a particular Tew
material or hslf-finished product at
a particular price and then it takes
something under the table, there will
be nothing mentioned in the books
that the firm has taken gsomathing
under the table. It is not something
which an auditor can possibly go
into. But still we have put a certain
responsibility on him,

Then, I would hke to say that
today we do not uphold the theory
that shure-holders appoint or elect
the auditor. The fact is that, by and
large, the auditor gets appointed by
the management. So, this itself cir-
cumsecribes his authority to some ex-
tent The law allows this type of a
situation The hon. Member who were
in the Joint Committee know that
the law was amended The Govern-
ment has beep taking a number of
steps to see that thig mexus, this
authority, of the shareholders over
the auditor is reduced The Act
provides independence and autonomy
for him We have taken some other
steps also There is an ever-present
danger of collusion, pot collusion
directly, a sort of meeting him day
to day, working for him and giving
him other services This matter has
been raised by hon Members. I am
not able to find out what to do about
it Something has been done Even
today, we have issued an order that
if an auditor tekes the internal audit
of the company, he will not be audit-
ing the company. We have just jssu-
ed an order today.

We have to separate possibly the
other serviees ‘Now, in the name
of “other services” if an auditor gets
paid from the same company, possi-
bly, he would be tempted to ignore
certain aspectg of the firm’s function-
iIng But we do not propose to do
immediately anything because we
have takemr a certain number of
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measures which are very far-reach-
ing measures. We would like to
examine those steps....

SHRI CHINTAMANI PANIGRAHI
{Bhubaneshwar): Please let us know
the measures,

SHRI BEDABRATA BARUA:
First of all, as I said earlier, a cejling
has been put. The ceiling js, 20
audits per auditor. Now, all auditors
usually form a firm. Even if I am
2 sole auditor, I call myself “Barua &
Co.” or something like that so that
T get a status. Usually, a firm ap-
points a number of auditors There
ere 8 or 7 auditors in big firms, like,
Fergusan and all that. Because we
have put a ceiling, they have increas-
ed the number to 20 audits if they
want to retain auditing. They ap-
point @ number of auditors who are
usually in big companies well-paid.

Now, the Chartered Accountants’
Council has taken a decision and has
given a directive—they also want to
take a sort of action—that those
members who are in full time ser-
vice in practising firms of Chartered
Accountants should_not be counted
jor the purpose of determining the
number of audits. The All-India
Institute of Chartered Accountants
has been feeling concerned about the
developments taking place They
have adopted a self-regulatory mea-
cure. This does not go far enough
in every case But they have taken
a cerfainn  self-regulatory measure.
For example. they have said that
senior chartered accountants will not
lake audit of companies where the
audit fee iz less than Rs. 2,500. These
are the decisions they have taken.
They have told the senior chartered
accountants and, by and large. they
are sticking to it. Thev have got
their own methods to pressurise the
auditers who g0 against this tvpe of
a thing. Another aspect, is that while
we are not....
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SHRI N, K. P. SALVE (Betul):
Before the hon. Minister goes to the
next point, may I crave your indulg-
ence to ask him a query on this very
important change that was made in
the Company Law with a view to
bring ebout a certain ceiling of audits
in the hands of different Chartered
Accountants, The law hag been
amended to provide that per Charter.
ed Accountant an audit of 20 com-
panies, out of which ten audits alone
could be of companies having a paid
up capital of more than Rs. 26 lakhs.
If you have 20 partners in a firm.
then you can have 400 audits. 400
audits is an empire by itself.

May I know from the hon. Minister
whether, after this enactment, his
Ministry has made any study as to
whether any of these larger firms
of Chartered Accountants which held
amongst themselves nearly 90 per
cent of the audit have really been
affected by it? Have they examined
the 1income-tax return of any one of
these partners of these large firms to
find out whether he has been ad-
versely affected because that alone
can be the criteria? There may be
several kinds of combinations and
permutations.

Then this Rs 25 lakhs paid up
capital js something un-understand-
able because @ company with Rs. 25
lakhs paid up capital may have a
real capital of several crores of
rupees and a company which has @
lesser capital may have the entire
capital wiped out. But, leaving that
apart, what I would like to know; is:
since it was a cheange or amendment
made in the Company law with very
good intentions, whether they have
followed it up to determine not mere-
ly with reference to gtatistics of
audits but to find out whether it has
made any difference to those large
monopoly firms of auditors with
reference to their income.
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SHRI BEDABRATA BARUA
7 quite concede some pf the points
However, it 1z possibly’ too early to
make an assestthent Mr ‘Salve lum
self will concede, but that apart,
what has happenkd is that I have mn
dividuslly met a number of Auditors
and they have told ‘me that wh'g‘eaa
rreviously they had seven partpers
now they have to engage more part-
ners or employ more Chartered Ac-
wountants They are giving up some
audit 1 cannot iouch for with a
certainty that 1t is correct but man:
of them have <aid that they have to
give up vome audit 1 have already
omece ed 'o stirt with —that was be-
fore Mr Salve came—that concen-
tiation possibly ha¢ not peen verv
much affected

But what has happened to-day”
Apait from the ceiling the new
amendment has also provided as Mr
Jasannitha Rao has pointed out that
to-day in compames where govein-
ment financial nstitutions and banks
have 51 per cent share governmint
will directly qppoint the auditors So
Government ha- come m 1 hig way
n the appointment of auditors While
nationalisation has not been done and
msy not be done to-day QGove: nment
1 appointing auditors also 1n regard
1o other companies which 1s a vast
mca where 25 per cent <hares are
he’q by public financlal institutions
bank. & Government Now thae
are very fuw lare companes where
25 per cent shales are not held b
finanadl instituhions 1 ancs govern
ment—State or the contic 1 think
now most of the big public compe-
nies may possibly come under this
rategory and most companes have
to pa~s a speual resolution to get
the consent of the government insti-
tution, to appoint the auditor This
1« another «tep that has been taken
Wy the amendment

SHRIN K P SALVE But in how
meny cases have you followed up
thig eartron?®
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SHRI BEDABRATA BAR:
This a5 an onfigatory Béction Un‘lxl:
a spegial résqiution is passed, 1t can-
not be done 'Thet mekns

N SHR{ ;\T K (P SALVE' Perhups 1
ave 1ot made myself glear Auditors
arg cohtinuing for severa] years
They will pass a specal resolution
where the State Government, Central
Govesnmient puble finshcial institue
tiong and banks are holding 25 per
cent shares and without your consent
1t 1y ympossib¥e to pass a Special Re-
solutfon So I want to know whe-
ther thev have acquiesced ;n 1t What
I mean 18 1n how many cases you
have exeicised this option?

SHRI BEDABRATA BARUA

In fact the option 15 with the finan-
cral n<titutions

SHRI N K P SALVE To the
(xtent the Central Government holds

SHRI BFDABRATA BARUA
I will not be ablc to answer that
question <traightaway

Then we have also jntroduced cost
audit the eflect of which will be
that government can order auditing
the cost of the company  which
covers the point made about social
audit We have got an order popu-
larly called the Company Socal
Audit Order By virtue of that
orderr now while the Auditor could
hue possibly 1gnored <ome of the
points he 1 now required from the
Ist of January to report specificglly
certify that the records have been
kept that he has seen that the
management 13 doing this and that
T will do no better than reag out
a few sentenceg from there

By virtue of this order, the Audi~
tors’ Report on the accounts of a
company t0 which the relevant pro-
visions contained m the Order applv
shall have to 1nclude a  statement
whether the company is maintaining
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proper records of fixeg assets, whe-
ther physical verification of fixed
assets, finished goods, stores, spare
partg and raw material has been done
by the management, and discrepan-
cies dealt with in the books of ac-
counts, and whether the valuation of
closing stock is fair and proper. In
case the company has taken any
loans secured or unsecured, he will
have to gstate whether the rate of in-
terest and terms and conditiong of
loan are prejudicial to the interest
of the company

I would not like to take the time
of the House and read out the whole
thing. As a consequence of this
order, any Auditor has to go into a
number of aspects. He should cer-
tify, this loan wag taken, but was
not returned; this money was taken,
but this was not credited, etc. For-
merely also he possibly was morally
boundg to look into this but former-
ly the requirement was not mainly
so stated and he could possibly not
look into it. But how he has to
certify that he has gone into it. This
is a very important provision which
has really introduced social audit.
Although it will take one or two
years to know the outcome of this,
I would like to say that Government
is confident that this would certainly
create a very important change in
the auditing gystem in the country.
1 have already covered most of the
grounds. Ceiling on five would be
very difficult. Even on the ceiling
on twenty, I have found this hurt
small Chartereq Accountants in
backward States. I have found that
this ceiling had hurt them of all per-
~ sons. I have asked the President of
. the Institute as to what he is doing
for them because we have to think
~ about it as a small audit may pay
him Rs. 500 or Rs. 200 and now if
the ceiling is twenty, he may not get
Rs. 3000 or Rs. 4000 in the year. In
~ fact to bring down the ceiling to
ﬁve, there may be redistribution at
the top but it will not touch the
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bottom. It is no argument for not
re-distributing but I am saying about
the practical difficulties. Otherwise
we would not have taken time 1
the committee for nearly one year
and yet we could not come to a
decision. Ultimately the Institute it-
self came forward with certain
suggestiong ang gqome leadership was
given by the Institute and we all
came to the conclusion that this was
the best way out.

Regarding rotation, it was consi-
dered and it was not found possible
ultimately. I am not discussing the
House concept today because in the
House a company could change from
one place to the other, Birlas could
take a man from Texmaco to Jiyaji-
rao Cotton Mills or- a man from
Keshaoram Mills could go to Century
Mills and we would be able to do noth-

ing about it, So, rotation is not the
answer.

As I have stated, Government has
taken a number of steps. Govern-
ment would not like to disturb this
prdfesdion unduly. As I have al-
ready said, this is a profession which
has been contributing a lot to the
industrial system. They require sup-
port. They require at the same time
some regulation. We would not like
to believe that they are doing every-
thing right. At the same time we
would like to encourage them to go
ahead and we have made a number of
regulations. We gre persuading them,
even coaxing them, to take measures,
something which they did not want
to take or may not have liked to
take. In regard to the position of
the Chartered Accountants Govern-
ment would like to stop speculation
in this matter and I would like cate-
gorically to state that there will be
no nationalisation of this profession.
This idea itself ig nebulous as to
whether Government would appoint
all the auditors, whether by appoint-
ing the auditors Government would
really gain anything, ete. because
that may leag to only Government
officers auditing the thing and that
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@oes not prevent anything that iz now

.supposed to have taken place be-
cause Government officerg going and
.auditing could be no better than any
other person auditing. @ We would
Jike to have one or two years to
«consider all the developments. In
the meantime the problem has been
sufficiently discussed in the country
already and I thank again Mr. Pani-
grahi for raising this debate which
hag been a very very interesting
debate.

Mr. Panigrahi himself has raised
the standard of the debate by bring-
ing in every aspect of the matter
before the House on the subject
under discussion. I hope Mr, Pani-
grahi, after the discussion, will with-
draw his Bill in view of the Gov-
ernment's position and the explana.
tion that I have given,

SHR!I CHINTAMAN]I PANIGRAHI
(Bhubaneshwar): Mr. Chairman, Sir,
first of all, I thank ul] the Members
who have participated in this debate,
especially for the strong support
given by Shri Salve and Naik But,
in view of the present economic
circumstances that 1s prevailing, I
Teel, that this Bill is relevant When
'this Bill was discussed jn this House
on 13th, one important member of
the Institute of Chartered Account-
ants was meeting many of the Mem-
bers of Parliament—perhaps he was
more hegtic than Government—and
I was wondering whether he had
been able to influence them. Perhaps
one hon. Member had been affected.
A vast section of thiy House hus
given strong support to this Bill

‘While discussing this Bill, T said
that this Bill was introduced in 1971.
One hon. Member said that between
1971 and 1974 much water has flowed
under the bridge of the Yamuna
T c¢hould sav that between 1874 and
1876 not only much water has flowed
in the Yamune but in the Ganges and
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in India are overflown. The Minis-
ter hes to declare an emergency and
now the 20-Point Bconomie Pro-
gramme is before us. That ig for
chedding the profiteering, hoarding,
blackmarketing ete, This 20-Point
programme wusks us to check the
price rise. We shall also have to
look to the cost aspect of the pro-
ducts of the industries so that the
prices are controlled.  Auditing js
the only profession which is there
to assist the Government in carrying
out its responsibility.

The Minister, in his reply, said that
Government hag issued a fresh grder
enforcing a social audit in the cor-
porate sector. The auditors are re-
quited to conform to this new order.
And it will be in tune with the
20-Point Economic Programme so as
to keep control over the auditing of
these big business companies and
their management.

1 would hke again to put this br-
fore the hon Minister. 1 am verv
happy that he has given some s0g-
gestions There was no aim to di.-
turb the chartered accountants. There
are today more than 11,000 chartered
accountants in the country and 8,000
auditing firms There was an orde:
even bv the Fmance Ministry that
even 1n the public sector and the
vanious Ministnes and departments,
there is capacity to absorb  2.800
chartered accountants, But it has
been found that in the public se.tor
only 7-8 ver cent of the estimated
figure is absorbed. So can we not
ask the public sector and government
departments to disperse the audit?
That js the point. Audit should be
dispersed go that the minimum num-
ber which was calculated can easily
find their jobs in the public sector
corporations and government depart-
ments. Why can it not be done? It
should also be one. I requeri the
hon Minister to look into it
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Thep it was said thet the _audit
profession should not be mmtionalised.
1 ¢m not an astrologer or a professor.
1 do mnot know whether the han.
finister thinks that what he says
oday will hold good for all time; I
annot sey what will happen tomor-
ow. Jf a situation arises, if the
ituation calls for such a thing, it
;as to be considered. The Prime
Minister takes only two minutes to
decide a thing. If we really want to
do it, if such a problem comes, any
moment it can be taken up. I hope
Government will go by the directive
when such a situation arises. 1 did
not say that you nationalise here
and now. What I said was that if
the situation demands, it should te
‘aken up for consideration. If we
want to check this blackmarketing—
Shri B. V. Naik referred to the un-
earthing of Rs. 1500 crores of black
money—this audit should be fully
under the control of Government, be-
cause this is the only apparatus
which can check everything at the
source, If you went to save Ganga,
no use going to Hooghly wherg a.ﬂ
the way it has been polluled; it is
better to go to the source, Gangotri.
This is what I said. Let us check
it at Gangotri, at the source where
all the corruption emanates. That
was my aim and that wus wha'f 1
was submitting for the ccnsideration
*sf Government.

I am very glad that the hon. Min-
ister, though not in a verv clear and
straightforward way. did give many
hints that things are not so good,
they gre not as good as they should
be. I am happy he has given suffi-
cient indication that things will be
taken seriously into consideration by
Government.

It wag saig that this audit profes-
vion is a kind of expertise, so only
reople have to come to Cealcutta,
Delhi Madras and Bombay. I think
the whole aim of Government is to
disperse expertise to the several
lakhs of villages in the ccuntry. The
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Prime Minister js all the time say-
ing that technology should go to the
villages. What js the meaning of all
this high technology it at least one
Per cent of the 60 per cent who are
living below the poverty line do not
get the benefit of it? Today 8000
auditors are there. We have such
good expertise. (It jcannot be said
‘We have 120 monopoly houses, Give
us another 20 monopoly houses; we
will help this country’. This
answer to our problems.
should not be exploited; it should
not be used as an abettor in the
creation of black money, profiteering.
They cannot do like thet.

is no
Expertise

So I am very happy that this
matter was sufficiently discussed. !
am also happy that after the twenty-
point economic programme and the
Company Amendment Act, so far as
the audit profession is concerned, ;i
needs fwrther consideration. I am
happy to note that the hon. Minister
has said that strict orders have gone
torth for a kind of social audit sv
that various things would be checked,
inventories and other things will be
looked into, Let the audit firms be
conscious of the new responsibility
that has come to this country after
the emergency and the twenty-point
economic programme, 1 hope in
view of the changes that have come
about, they should not go on can-
vassing; let no one from the Insti-
tute of Chartered Accountants try to
canvass and convince members that
we have had discussion in 1974 and
there js no need for discussion in
1974. That should not be. Let them
be careful of themselves. In view
of what the hon. Minister has stated
and. also heing a party Member I
should go by the directive. I beg to
withdraw my Bill,

MR. CHAIRMAN: Has the hon.
Member leave of the House to with-
draw his Bill?

SOME HON. MEMBERS: Yes,
The Bill wus, by leave, withdrawn.
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1650 hrs. 1
CONSTITUTIQN (AMENDMENT)
BILL

{Amendment of arti eg 74 and 183
by Shri ¢ K Chandravpan)

SHRI C K. CHANDRAPPAN
(Tellicherry) Sir 1 beg to move

‘That the Bill further to amend
the Constitutign of India be taken
into con-ideration

This Bill seeks to provide a ceilling
cn the number j;n the council of
ministers yn Parhament aq well as In
State asgemtlies I think the whale
House will agree that there ;s need
for such a celling on the numba of
the councit of ministers On 8§ De
cember 1967 a resolution was unan;-
mously passed jn thi, House This
House 13 of apmion that a high level
committee consisting of representu-
tives of political parties  constitu-
tional ewperts be wet up 1mmed;
ately by the government to consider
the problem of legislators changing
their allegiance from one party to
another and their frequent crossing
of the floor in al] its aspeci< and
make recommendations in this 1e-
gard” After that « commitiece was
appointed and 1t included eminent
constitutionalists  representatives of
various political varties and  other
public men There wad a lawvers
group The Committee of Defection
produced e 1eport and that repoit
has been placed before us In that
1eport several 1mportant aspects of
our political life are discussed as-
pects which polluted the atmosphere
ang created a situation by which
democratic  anstitutions could be
weakened The question of defection
was one of the verv important as-
pects that the committee discussed
They recommended that there should
be a ceiling on the size of the
council of ministers

1 Dpastitutien’ Labmdty BN 28

It i mot emly becamse the .country
couldt met afford td pay ummecessarily
whepn tabinets are axpahded but alse
because cabinet expansions were used
as instruments for defection. Cabunet
expansion 1n many cases had been
used as an exercise 1n pohitical eor-
tuption  So, 1f we want tp weed out
that kind of corrupt political atmos-
phere from our country and creade
healthy traditions to strengthen the
demacratic nstitutions  various ac-
tions have to be taken A ceiling on
the number of munisters at the Cenlie
and the States 1s qne of the s‘eps
required

Sme time ago 1 had an opporiu
nity to move another Bill regarding
the right to recall but unfortunately
the government was not ready tu
accept that Coming to the magni-
tude of the problem we are facing
today, 1n the introduction to th:
1eport 1t 1s said

Out of the 242 defections which
ook plice from the firet ‘o the
fourth general elections 116 defer-
tors were accommodated 1n the
Cabmets of various States

That means nearly one-fourth of the
total defectors were lured to the
Cabinet That 1s a case of poitical
corruption You tell them “Please
come to thig side We will gaive you
a seat in the Cabinet” There are
people ready to cross the floor That
happened in our country 1n a big
way That 1s one of the reasons
which prompted me to move this Ball
This kind of floor-crossing, defecting
fiom one party to another and multi-
ple defections are wanother symptom
of political instamlity Some persons
defect from one party to another to-
day The next day they defect from
that party to a thuard party The
third day they come back to the
oriival party and so on  Haryana
15 notorious for that, which pravoked
Mr Chavan to say, “Gaya Rams and
Aya Rams” This does not do credit
to any country That does not ghow
the growing maturity of democrucy
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in our country. This kind of tendency
finds expression when there is politi-
cal instabllity in any State.

‘This committee says:

“That lure of office played a
dominant part i the decision of
legislators to defect was obvious
from the fact that out of 210 defect-
ing legislators of the States of
Bihar, Haryana, M.P.,, Punjab,
Rajasthan, U.P. ang West Bengal
116 were included in the council of
ministers....”

So, my earlier figure was wrong. Out
of 210 defectors, 116 found a berth in
the council of ministers!

17 hres,

It 1s very difficult tq study what
happened jn all States, but 1 maae a
sample study of four States. In Bihar,
there were ministries which nag only
3 members. They could manage.
But there were Ministries with 37
members What was the rationale
behind it? Whenever there was poli-
tical instability in a State, when the
Chief Minister thought that his chair
was not very safe, he tried to ettract
members from the opposition and
oftereq them seats in the Council of
Ministers. For example, when Shri
B. P. Mandal of the Soshit Dal was
the Chief Minister, he had a cabinet
of 3¢ members. He was out-done
by Shri Kedar Pandey, who had a
Cebinet of 35 members, which was
later raised to 87. Shri Ghafoor of
the Congress Party had a Cabinet of
46 members. How can this be justi-
fled? The object should be to have
a compact small Cabinet to run the
administration efficiently. I am sure,
Comrade Rsmevatar Shastri will refer
to all the trickg played by the Chief
Ministers. In fact, there were ocea-
sions when ' in some parties there
wots no foHowsrs because all were
Ministers. This happened in Biha:.

BHADRA 5, 1898 (SAKA)  Bill 282

‘Then, take a small State like Mani-
pur. They also indulged in this very
brilliant trick of Cabinet-making.
The smallest Ministry in that State
had only three members. I have tried
to study the position there from 1861
to 1975, When Shri Raj Kumar
Dorendra Singh was the leader of the
Democratic Legislative Party, his
Council of Ministers consisted of 19
members. If he had added a few
more members, 50 per cent of the
Assembly Members would have been
in the Council of Ministers. How
coulqd this be justified? In the case of
a poor and small State like Manipur,
whose requirement is very small, the
strength of the Council of Ministers
had gone to this fantastic figure of
19.

It is the same story in the case of
UP when the SVD Ministry was in
power. They did the same cxercise.

In Punjab this was done by Shri
Prakash Singh Badal, who belonged
lo the Akalis. when he was the
Chief Minister. His Ministry haq 26
members, and the smallest Ministry
in that State had only two members.
These are some of the exercises done
by Chief Ministers for remaining in
office

17.05 hrs.

|SHRI VASANT SaTHE in the Chair)

Now, the question is how we can
overcome this situation. If we have
to overcome this gituation, then, first
of wull. there should be a great voliti-
cal awareness created among the
people. Giving them the right of
recalling the Members who are
defecting is the only answer, If a
Member defects, those who elected
him must have the right to recall
him. This is an emabling provision
by which we can see that at Jeast
some political morality is imposed on
the Chiet Ministers because they
cannot go beyond a certain limit be-
cause of the constiutionsl limitation
binding their hands from indulging
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in the exercise of political corrup-
tion.

The Committee on Defections, after
discussions, reached a consensus
which was more or less expressed i
their Repori thus:

“The formula before the Com-
mittee was that the size of the
Council of Ministers should not
exceed ten per cent of the strength
of the Lower House in the casec of
unicameral and 11 per cent of the
strength of the Lower House in
the case of a bicamera! Legislature.
In regard 1o the States and Union
Territories where the srength of the
Legislatures was below 100, the
size of the Council should be fired
80 as not to exceed 15 per cent of
the strength of the Lower House.”

Various parties expressed their posi-
tions very clearly in regarg to this
problem For example. our party,
the Communist Party, took the posi-
tion as under:

“The size of the Council of Minis-
ters shall be restricted to ten rer
cent of the total membership of the
Lower House or 30, whichever is
less.”

Shri Jaiprakash Narain said that in
regard to the numerica] strength, the
consensus would be that 50 should be
the maximum to which a State can
go in making the Council of Ministers.
But the unfortunate thing is that many
years have passed and the Govern-
ment has not come forward with any
legislation to create a healthy atmos-
phere in strengthening our demo-
cracy. That is the reason why I
thought this kind of a Bill should te
introduced in this House.

My request would be that the Gov-
ernment should accept that there is
need to create an atmosphere by
which the democratic institutions will
be strengthened, the politics of our
country wil] be cleaneq and all those
factors which are leading to political
corruption will be fully eliminated.
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For that there is bold and decisive ;
action requireq from the Govern-
ment, but I am sorry to say that the
Government ig not forthcoming with
any suggestions. Their actions are
still more disappointing.

Only today we read in papers thut
the Congress party has adopted six
Members from this side to that mde
of the House, three Members {rom
this House anq three Members from
the other House. Mr. Stephen will
suy that at the time of Gujarat dis-
cussion, we discussed the same point
He said that the people might change
genuinely and, when they change
genuinely, they may take a new poli
tical position and that new political
position might find itself in the ex-
pression of their joining a new partv
1 am not against it, If you ask me,
whether it is a good thing, I would
say, if a person with a reactionary
idea changes to a progressive idea, to
a better idea, it is a good thing. But
there is g problem, In a parliamen-
tary democracy, in terms of member-
ship of the Legislature or the Parlia-
ment, if vou exercise this practice, it
becomes very difficult.

1 do ne' mind a political party can
vassing for its politics, projecting it
philosophy, projecting its programme,
before the people and attracting the
people towards it. It is a good thing. |
But here the Members of the Legis-
lative Assembly, the Members of
Parhiament, are the elected people.
They are not just individuals, The
Members of Parliament are elected
by nearly a million people. We are
responsible to them. They vote tor
me; they vote for Mr, Stephen or for
Mr. Mavalankar, not just as indivi-
duals. You symbolise a certain pro-
gramme, a certain political party, a
certain rpolitical ideology. You sym-
bolise certain goals which the people
cherish anq vote for you. In the
House, you are representing a certain
philosophy, a certain programme, a
certain ideology, certain goals which
your voters cherish and vote for you.
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I have no business, after coming to
this place, to betray my voters and
pesg on to this side or that side of the
House. I can do it in my individual
capacity but not as a Member of Par-
liameni. not as a legislator. That is
an immoral political action. It is a
corrupt political practice. Thig is
bei:g done on a large scale,

Now, il I am pot to he misunder-
stood, I may tell you, in al] seriousness
that a Jana Sangh Member overnight
joined the party on that side under
the shadow of KEmergency, under the
shadow of MISA. It does not streng-
then the content of the Congress
party. Of course, 1 am nobody to
advise the Congress party. But I am
move concerned about the future of
democracy in this country. If the
reactionary forces are to be fought
and defeated, then you have to iight
against them, against their ideology
and politics not merely by putting
them under MISA for 10 days, black-
mailing them and taking them to your
party. That will lead to a position
where you will create political ins-
tability in your own ranks. Then, the
game of disruption, de-stabilisation,
in your party which was done irom
outside will be played from within.
That will be the danger. The disrup-
tion will be from within.

That is not going to strengthen the
democeratic elements in our country.
That will weaken the democratic
institution in our country. That will
create cynicism in the minds of the
peopre, that will create despair; {h-ut
will create frustiation in the minds of
the pcople. Those parties and those
individuals who plead or who believe
seriously that this country should
go on the path of democracy, that this
country should attain its goal, that
the democratic institution gets stren-
gthened, let us resolve that we will
do everything possible to make the
democratic  institution sirong by
honestly working for it and sincerely
working for it. In that case, I am not
saying this is an end in itself—this Bil]
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or this thing, There are series of re-
medial measures suggested. A right to
recall meang that you are accepting
the right of the people as the masters
and here you are enabling and you
are restricting the Chief Ministers as
also the Prime Minister in regard to
indulging in politically corrupt prac-
tiecs. ...

SHRI M. RAM GOPAL REDDY
(Nizamabad): Om Shanti.

SHRI C. K. CHANDRAPPAN: 1 am
only saying that in that spirit the
Minister should approach this matter
and I also request my friend that no
bitwerness 1s meant. It ig al} an effor*
to come to a good result and a right
conclusion which will strengthen the
democracy.

I am commending this Bill for the
apptroval of the House.

SHRI B. V. NAIK (Kanara): As far
as the marshalling of facts and figures'
is concerned, the contemporary and
the recent past history of India is
concerned and that of the various
States, various Ministries irrespective
of the parties which were in power,
1 could not add anything moare to
what the hon. and learned friend and
the mover of this Bill, Shri C. K.
Chandrappan har said.

But, while bhis diagnosis of the
malaise or the malady of the Lody-
politic of this country is understand-
able, while he has gone with a per-
fectly analytical ming which is evi-
denced by the facts and figures he has
adduced, 1 wonder whether the solu-
tion that he has put forward or he
has offered, that the total number or
the size of the Council of Ministers
should not exceed 10 per cent of the
total sirength of the Lok Sabha or the
competent legislature to which the
respective Council of Ministers is
accountable—whether this solution or
this remedy is the remedy is the
thing which this august House should
apply its mind to.
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It has been sald and it is well-
known in the field and in the arena
of humen management and govern-
mental administration that thinking
-as an individual is invariably less
effective, In the agonies of @ genius
and the ecstasy of the fulfilment of
his work, it is true that acts of genius
have never been done by groups of
people but, in the governance of the
affairs of men, it has always been
held that group activity hag always
been found superior to individual
activity. That is the reason why
among most of the competent leaders
in the world in whom the decision-
making is concentrated, not an indivi-
dual has ever succeeded over a long
period of time. It is the group which
has always been considered superior
1o the individual, however talented or
capable the individual may be. Simi-
larly, the group whey, it tends to in-
crease in size, goes to the staga of
becoming a mob. That has heen cal-
culated by socialogists to range any-
where between 30 and 50. Anything
which transceands this limit for our
species of human beings, above 50....
The decision-making naturally dege-
nerates because it becomes a decision
‘of the mob. Under the circumstances,
it can be a sort of group activity l:ke
gports, like games, crickei or hockey
or football. or like the activities of
many earlier political groups, the ear-
liest Christian cells after Jesus, even
the size of a communist cell, and now,
for example, in contemporary times,
the size of the shaka of the RSS. Al
these groups havie beep well-defined.
Take the size of the plgtoun or that of
a rank of 11 people in the army, the
way in which they are organiseg and
‘80 on. Under the circurgstances, the
group has to be homogeneous. The
group should be like-minded. The
group should be of reasonsble size.
‘But no group will be in a position to
deliver the goods particularly in the
-éxtremely sophisticated fteld in which
¢verybody thinks he has the skills of
governing a pedple, but/which he
veally does not lave. is is cne
field where anybody thinks he s

 ag8
qualified. but most_of thé people are
disqualified, And therefore, even a
group does not become effective uniil
and unless it has that catalytic agent.
Some like-minded groups have failed
because they lackeq one thing—the
catalytic agent—in the form of the
group leadership or a single person to
make the whole circle complete, I
would therefore suggest that there
shoulg be discretion The mere fact
that there will be a cabinet upto ten
per cent will make it like some of
the bureaucratic anqd systematic oider
where people would keep on hanging
at the doors of the leader of the ruling
party or whoever jt is or the Chief
Minister or the Prime Minister saying
that there are still three mor2 vacan-
cies, kindly fill them up, although
there might be no need for it at all.

Under the circumstances, quantify-
ing a basic political problem would
be a solution which would be much
worse than the problem that wé have
on hand. Therefore while I weicoine
the spirit of the Bill which the hon.
Member Shri Chandreppan  hes
brought forward, 1 would like to say
that the form in which it has been
presenteq may present obstecles in the
matter of actual governance of the
people. Therefore. while supporting
the spirit of the Bill I have to raise
my voice of objection to th: form of
it,

SHRI S. P. BHATTACHARYYA
(Uluberia): T support the propossls.
As the present system is going on for
some years in this country, this is one
of the steps to check tha Parliament
or State Assemblies from becoming
playgrounds of political manoeuvring
and getting into the position of minis-
ters not for the solution of péople’s
problems but for their own individual
interests, If the cabinet is fixed, then,
the party in power or newly elected
powerful party will fix the cabimet
according to their best personality and
the other parties will not be able W'
make péwer politics to cnter into the
cabirét for thelr personial intcrests
and thug creédle instabliity. - -~
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This is one of the golutions for hav-
ing a good Government in our coun-
try. And this ig part of it. But, the
problems are too many in our country.
In our country, from the very begin-
ning, elections were manoeuvred by the
vested interests; they squeeze the
voters to support their own and in-
terested persons and to have their
owqn persons represented.

There is illiteracy in our country
where the innocent—ordinary—people
can be fooled and these self-interested
people by taking advantage of this
might fulfil their personal interests by
cheating the people, These things
are going on in our country, I do not
know how long it will go on. If you
want our country to have the gemo-
cratic system as an ideal thing, being
a non-aligneq country surrounded by
the socialist countries, wa have to try
to have this democratic system. By
this system, we shall be able to solve
the problemg of the people. W cre
all here to make a good democratic
system functioning in this country.
For that purpose, we will have to have
a stable democracy. For that, playing
of football jn Parliament or in Assem-
blies must first of all be stopped. A
serious, sincere, political struggie may
be there. Unless the full problems
are golved, no jndividual’s satisfaction
should be allowed to come in the way
of the nation’s interest. If, for one’s
own interest, one supports one party
or the other which can fulfil the in-
terests of thafl \individual, and for
that purpose, pressure is exerted
within Parliament or in the States
that corrupts the whole system.

So, to check that, this is one of the
steps suggested by my hon. friend,
Shri Chandrappan by his amendment.

I support his amandment without
going into the merits of it.

SHRI K. LAKKAPPA (Tumkur):
Mr. Chairman, Sir. at the outsct, by
the very nature of the Bill brought by
Shri Chandrappan, though there 1s 2
certain justification for it, this is an
infructusus thing,
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SHRI M, C. DAGA: How can these
two things go togethey in one sen-
tence?

SHRI K. LAKKAPPA: Because of
this one reason that we cannot take
advantage of this Bill ang castigate
or cast any aspersion on thc present
Government.

The reason is that our Government
has brought about a certain revolu-
tionary change by the constitutional
amendments. I think Mr. Daga and
also all the other Members of the
party are also represented. It is not
the problem of the present Govern-
ment or the previous Government.
The Parliamentary Democracy in
India is undergoing a chenge; many
experiments have been tried in this
country. I hope that in your State
a lot of experiment ha; been taking
place. I think we have seen many of
the Governments operating in our
country, I think the Governments of
all character, Governments with all
ideologies and Governments of all poli-
tical philosophies are ther:, They
could not bring about the changes
needed in the country which Mr.
Chandrappan is dreaming, namely, to
change the character ot the Govern-
ment.

In all humility I say that we have
to function under a Parliamentary
Democracy. In doing 30 we must also
see that India is a big country where
many experiments have been taking
place and many development; also
have been taking place and many
political operations ard manipulations
are there. Even if such a system
is being sustained for a long time,
you know there is some one to scutlle
the entire system of our Parliamentary
Democracy in each State in this coun~
try. And so, our Government Leader
has taken care to Sae that Pariiamen-
tary Democracy is strengtheneq and
it functions well. We must therefore
see that democracy in the real sense
of the term is defended. I hope that
you will all agree with me on this.
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There are in India many big States,
medium  States and small States
Parlhiamen*ary democracy means
gtability of government 1 do not say
the size of the Mmistry should be
abnormal that all sorts of people
shoulg be there in the Mnstry,
people without any character and so
on But we should also see that the
Minustry must be a good one and
there 1s stability But the Mover 1s
questioning the very basis of demo-
cracy It 1s the prerogative of the
Minister/Chief Mimister to choose
Ministers enrure stability, to decide
what should be the size of the Mmis-
try That docs not mean that there
should not be hcmogeneity cohesive-
ness or collective respons bility or
stability Tnecre have been many
governments 1n various States For
the last so niany years before the
emergency this was the posilion 1n
Kerala or clsewhere That 1s why 1l
prudence and 1ntelligence has been

ugsed by this Government We have
taken s‘ock of the situation 4and
developments Certain  measures

have been t.ken which are of far-
reaching importcnce There is a Jomnt
Committee which 1s going into the
question of defections and trying to
suggest suitoble c(hanges 1 have
seen all e<pert, constitutional think-
ers jurists lawyers people of all
shades of opirion representatives of
all polhitical purties giving evidence

SHRI C KX CHANDRAPPAN 1Is
1t coming”

SHRI K LAKKAPPA Discussions
are going on Even day before yes-
terday, I attended a mectmg

SHRY C K CHBANDRAPPAN
What aro we discussing for five

years?

SHRI K LAKKAPPA You can-
not immediately jump to a conclu-
sion and say that everything is
wrang I have seen that even your
party leaders could not offer the
correct or best solution It 1s not

ADGUST @7, 1976 Bl %

engugh for you to say ‘cut the size f
the Ministsv’, It is mot enough to
talk merely of stability These are
not the only elements in a construc-
tive democracy Parliamentary
democracy presupposes so many other
things You must create an atmos-
phere you must have economic free-
dom you must have all-round deve-
lopment

The Mover could have brought
forward a comprehensive Bill or he
could have waiteg till the completion
of the deliberztions of the Commt-
tee which 15 looking into the matter
and their Repost 1s before the House
I think he has been hasty I do not
know what ha< happened Genersally
he 1s very progressive and pragmatic

‘Therefore 1 d¢p not think any use-
ful purpoce has been served except
for passing cc-tain remarks It may
have served an educative purpose
Though I .ppicciate that Shri Chan-
drappan always puts forward pro-
gressive and prugmatic 1deas this 1s
one nstance where he has brought
forward something which 1s really
infructuous ang very perverse The
way 1t has Feen drafted 1s also not
very

SHRI M ¢ DAGA Why do you
say pelverse ?

SHRI K LAKKAPPA Because he
was making a scathing attack against
my party Defections have taken
place in almost all the parties In a
small varty lihe the CPI the size of
the defection 1s small the CPI(M)
1s a small party therefore the defec-
tion 15 “mall In the States there
are small parties, therefore, the
defections have been small

SHRI C X CHANDRAPPAN The
bigger the party the bigger the defec-
tion

SHR] K LAKKAPPA In that way
we are all having an experiment
Therefore, let us all mt together and



203  Constitution (Amdt.)

think together. What bést we can
do, we must do; we must have a coi-
lective idea how to strengthen par-
liamentary democracy. Therefore, 1
hope and trust thet Shri Chandrappan
will withdraw his Bill.

SHRI C. M. STEPHEN (Muvathu
puzha): Mr. Chairman, if 1 may be
permitted to say what I actually feel
about the Bill, my honest reaction is
that this is a purposeless Bill. I feel
interested more in the reason speit
oug by the Move, rather than the Bill
itself. 1 am urnable to discover any
connection belween the two. By
this Bill he seeks a remedy to what
he considers to be the basic defect
in the body-politic of this country.
I do not see how this Bill could
remedy thai. 1 have before me the
report on which he has placed so
much reliunce. That report contains
a dissenting note by his leader, Shri
Bhupesh Gupta and his comment 1>
that those recommendations do not
even touch the fringe of the problem
and so it is like running after mirage
The point iz this. Why exactly are
defections taking place? Are defec-
tions really as bad as they are sought
to be made? Or is it a symptom of
certain developments in the body-
politic? I am not one who magnifies
what is known as defection. Our
Constitution 1s not a party bhased
constitution. In our Constitution
there is no mention of political par-
ties at all. There is no constitutional
recognijtion of political party by our
Constitution. It is only the Repre-
sentation of the Peoples Act that
acknowledges the party concept. We
reckon only the peopld in our Cons-
titution. A person contests, may be
on his own strength or on the strength
of a platform or on the backing of
a political party or a combination of
political parties, People make their
choice and send the person to Par-
liament and Parliament is supposeq to
reflect the totality of the changes in
the body-politic and that change
would reflect on different political
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parties. A party may cease to it~
present the sensg of the people; a
party may start disintegrating and the
members of that party may feel that
their parly is disintegrating and
people have withdrawn their man-
date; the members of a party may
feel that their party has committed
a breach of fuitn with the people
with respect to the platform on
which the election was contested.
Whep, developments take place like
this, a .nemiber may feel that the
party’s fidelity tc the electorate had
been broken and therefore he should
not continue in that political party
any loager. Then would it be pro-
per to 1nsisl that he should not leave
that party? That is the main quetstion.
Party whips are there to a certain
extent. In the British and American
political systems the party whips do
not operale to that extent; members
of the party have certain freedom
in the matter of taking up positions;
they can ever go and vote against a
Bill 1n Purlwment, against their own
party. There is the dignity of the
individual, and al] that 1s conceded.
A person 1+ Selected by a party,
that persnn is projected by the party
before the electorate as a perfectly
acceptable person and people accept
that person. Al proceed from the
basis that that particular candidate
as an individual 18 a fairly acceptable
person The question is, on political
issues coming up before the Parlia-
ment or legislatures, whether or not
he should have a certain measure of
freedom to take up a position. There
is an interesting passage in the

minute of divseny of Mr. Bhupesh
Gupta which 1 quote:
“Defection in the sense of the

crossing of the floor of the House
is no new occurrence in bourgeois
parliamenlury democracy, especial-
ly under & multi-party system.
This essentiully reflects the fluidity
of a country's politica] life and
often the polarisation of its poli-
tical forces. More fundamental
contradictions and conflicts in
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society including those within the
ruling class itself lie at the root
of political fluctuations at parlia-
mentary level. The process is
liable to become all the more pro-
nounced when the ruling class and
the parties variously representing
it are in crisis anq disintegrating,
We are passging precisely through
such a phase of crisis of bourgeois
rule as well as of the rapid disinte-
gration of its principal party—the
Indian National Congress.”

This is his assessment. The Indian
National Congress is m a vay dism-
tegrated situation today. That is a
different matter altogether. One
truth is spelt out, namely, this will
happen when destabilisation of the
entire political structure takes place
and persons re-assess their positions
ag t0 where they should be. To casti-
gate this as a basic curse, I don’t
think is a correct approach. Our
Constitution is not based on this at
all. Therefore, any restriction which
is placeq on the freedom of cperation
will not be conducive to the stability
of the parliamentary democratic sys-
tem.

Look at the Central Ministry. Out
of the 770 members of Parliament in
both Houses, even without Mr. Chan-
drappan’s amendment to the Consti~
tution, the number in the Council of
Ministers, including Deputy Ministers,
13 only around 60. Some members
have come over to cur party, but is
for induction into the ministry? Why
shoulq you presume that something
dishonest is behind their coming over
to our party? Why can't you concede
to him the contention that persons
who are gtill sticking to a certain
political party in spite of the manifest
pogition that the people are not in
line with that party, are either moral
cowards or insincer people? Why
should you assume that people who
have jumped from a sinking boat are
dishonest? Let there Le no assump-
tiong that way. We are here as in-
dividuals. We may move this side or
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that side, but the moment you move,
it does not mean you are a dishonest
person. If a person ginceraly feels
that his party had committed a breach
of faith with the people, should be
only alternatives open to him be cither
to sink, be an accomplice in the com-
mission of breach of faith or quit
Parliament, undergo the anguish of
another exercise of going through an
election and be in the wilderness?
Should these be the only alternatives
before him? If Mr. Bhupesh Gupta’s
dictum is accepted, that is to say,
changes and fluctuations are taking
place in accordance with the changes
in what he calls the bourgeois parlia-
mentary system, should aot our laws
be framed in such a manner as 1o
make it possible for thuse fluctuations
to be taking place? To :make it rigid
in structure would have the effect of
breaking the entire system and it
would not facilitate the democretic
process, or revolutiorary process
through democratic functioning.

With respect to defection, allhough
a magnificent committee was sct uap
and although all the great men and
all the big men were placed 1n it, the
only solitary recommendation which
they could make was to restrict the
size of the Cabinet to 10 per cent.
Even with respect to the limit, the
question was whether it should be 10
per cent or 12 per cent. This shows
how lLimited, short-sighted, circums-
cribed and fettered were these great
men in their approach tn a basic pro-
blem.

I must agree with Shri Bhupesh
Gupta that they failed to understand
the modalities ang the dynamism and
the irresistible logic of certain political
changes and political fluctuations that
are inevitable in a changing society.
I this is to be reflected 1 an elected
representative, then he must have a
certain freedom to move this way or
that way.

You will not find a person getting
away from the Congress today. Why?
‘Because, contrary to your anticipa-
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tions, the Congress is not a disintegrat-
ing party. It represents the will of
the people. Therefore, the perrons
who are in it are the representatives
of the people, Thinking 18 taking
plice for a change in other parties,
because they feel that their boat is
sinking and that they are not reflect-
ing the will of the people, This is
the way that you have to approach
this problem.

Coming to the limit of 10 pe- cent,
I would say that it ig absolutely
artificial. Why do you not ccncede
that a person who is elected to be
the leadar of a State, cr the country,
by the elected Sovereign Parliument,
or the Legislature which is sovereign
m its own sphere, has got a certain
sense of responsibility? If you do not
concede that, then democracy comes
to an end. If you concede that, then
there is no relevance for putting any
artificial limit, saying that it should be
either 10 per cent or 12 per cent. Now
you start with the assumption that a
man who comes here is not a perfect
man, he does not have a sense of res-
ponsibility, he is corruptible, suscepti-
ble to corruption and other things.
The moment you proceed on this
assumption, then you proceed to the
further assumption that the men who
elected him are also imperfect If you
proceed to that assumption, then you
are digging at the very root of demo-
cracy. Why do you not accept the
political wisdom of the man who is
elected, why do you not concede that
he is a person with a sufficient sense
of responsibility? If you do not con-
cede that, then democracy collapses.
If you concede that, then this rigadity
will have no place because this artifi-
ciality will mean the destruction of
the democratiec structure.

Therefore, the very approach is
wrong, because it is born out of a
wrong conception of the society be-
cause it is born out of a wrong ap-
preciation of the solution. The solu-
tlon is more dangerous than the
disease, As the solution is indicative
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of a lack of faith in demsocracy, this
Bill i3 undemocraticc. So, I oppose
this Bill.
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Now the House stands adjourned to
meet on Monday, the 30th August,
1976 at 11 hrs.

18 hrs.

The Lok Sabhe then adjourneq till
Eleven of the Clock on Monday,
August 30, 1976/Bhadra 8, 1808
(Saka),



